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LOK SABHA DEBATES

LOK SABHA

Monday, November 19, 1973/Kartika
28, 1895 (Saka)

The Lok Sabha met ot Eleven of the
lock.

|MRr. SrrAkiR in the Chair]
ORAL ANSWERS TOU (UESTIONS

Revenue from Forest Cleared in Little
Andamans

+
*101. SHRI VAYALAR RAVI.
SHRI K. P. UNNIKRISHNAN:

Will the Minister of AGRICULTURE

he pleased to refer to the reply given
to Unstarred Question No 3581 on the
20th August, 1973 regarding the jceve-
nue received from the lorest cleared
in Little Andamans and state whether
Government received the recuired in-
formation; ang if o0 what”

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICUILTURE
(PROF. SHER SINGH): Yes. Sir. The
required number of covies o* stutement
giving facts in reply to Unstarred Ques-
tion No. 3581 have since been sent to
the Department of Parliamentary
Affairs. The statement made therein
is, however, as follow-:—

“Andaman Administration has a
‘Scheme for settlement cf{ 300
families of Nicobar inhabitants
on a total area of 6000 acres
of forest land 1n Little Anda-
man Island. 50 Nicobaries
families only are to be settled
during 1973-74 on an area of

800 acres an< the rest 250
Nicobaries families are propo-
sed to be settled during the
5th Five Year Plan on an
area of the remaining 5,500
acres. Government is not re-
quired to clear eny forest area
for this purpose. The forest
area has to be cleared by the
allottees themselves. So far,
commercial timber has been
removed from 15 acres only.

About 594 Cubic Metres of com-
mercial timber have been fell-
ed by the allottees and dispo-
sed by them. Forest Depart-
ment has raised debit against
Revenue Depariment 2or Rs
3,22,712.30 against royalty for
commercial timber in 500 acres
of forest area proposeq for
clearance by Nizobaries dur-
ing the currant plan period.”

SHRI VAYALAR RAVI: The answer
given by the hon. Minister itself shows
that there is something wrong some-
where. It is also known to everbody
that the entire forest waalth is being
sold. to_the Birlas and they control the
whole trade. Here the Minister says
that they want to cettle only 500 fami-
lies and so commercial timber need
not to be tendered or cleared by the

department. At the same time, there
are claims for Rs. 3,22,000. From
whom? It was the duty -bf {he forest

department to have cleared the forest
and handed it over to the revenue
department to be givén to the familfes.
Instead of that, they allowed somebody
to come and clear it. I would like to
know what he proposes to do to get
more revenue to the department.

PROF. SHER SINGH: The royalty of
Rs. 3,22,000 which I have just now
mentioned has to be paid to the forest
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department by the Revenue Depart-
ment. The Nicobaries have to clear
the :orests themselves. For that they
are given Rs, 100 per acre. Then they
are given about Rs. 2,000 per family,
including the cost of coastruction of
the house, clearing ¢f jungles etc.
About 15 acres have been cleared so
far. The Car Nicobaries are coming
slowly. We are encoursging them to
go and settle down there.

SHRI VAYALAR RAVI; You are
clearing timber in a big way. What
are you doing with the timter? Will
the department itself clear the timber
or not?

PROF. SHER SINGH: We are think-
ing of clearing about 2,700 hectares of
forest department land. For that we
invited tenders. Now our thinking is
that the department itself should clear
it. We have a scheme to have a
Forest Development Torporation in the
Fifth Plan.

SHRI VAYALAR RAVI: My informa-
tion is....

MR. SPEAKER: Instead of giving
information you may ask a question.

SHRI VAYALAR RAVI: Timber is
a very valuable commodity. My infor-
mation is that timber is cleared and
then put to fire. It is the responsibi-
lity of the Ministry to protect naiicnal
interest. May I know whether it is
a fact that timber has buen put to fire
by the people? Will you enquire into
what has happened?

MR SPEAKER: The Minister can
say that it caught fire.

PROF. SHER SINGH: Generally, no
commercial timber is put to fire. It
is used for buildings, construction of
jetties and breakwaters. Nov: that the
jetty is almost ready and the break-
water is already under cunstruction, it
is possible to export timber. I myself
went there recently and I have asked
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them not to burn any valuable timbe:
but to preserve it.

SHRI H. M. PATEL: The Minister
has not been very clear in his reply.
He said that they have a scheme by
which those who are settlers are given
Rs, 100 per acre to clear the land.
What happens to that timber thas they
clear? Is it sold by them or by the
Government of the Forest Corporation?

PROF. SHER SINGH: So far as the
Nicobaries are concerned, they are given
Rs. 100 per acre for clearance of
forest land. The timber which they
get from there belongs to theni.. They,
could utilize it or dispose of it. When
I went there I found that only six
families have gone there. Only 15
acres have been cl.a;i by the Nico-
baries. Some of them have utilized the
timber for construction of their houses,
boats etc. I do not have the details
ag to how they utilised them.

SHRI C. K. CHANDRAPPAN: Is it
a fact that because the Government
had failed to clear the forests in time,
the programme which was envisaged
by the Government to cultivate oil
palm seeds in the Andaman forests
had suffered? Is it also a fect that
the seeds which wer2 imported have
come to the port of Bombay and are
not being utilized because the forest
has not been cleared and there is no
place for cultivation? Ig it also a fact
that there is an allegation that the
clearance of the forest was delayed
due to the connivance of your depart-
ment with the Birlas?

PROF SHER SINGH: About the
plantation of red oil palm we have
done experiments. It is grcwing very
well. I myself saw it About 2,700
hectares of forest land is to be clesred
for planting red oil palm tree:. For
clearing that land tenders were invited
and received. As [ said just now, our
present thinkings is to do it depart-
mentally, in which case we can earr
Rs. 65 lakhs, whereas the highest
tender offered by the Birlas, among
others, was Rs. 42 lakhs.
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SHRI C. K. CHANDRAPPAN- I
you do it departmentally, you will
make it a failure and then hand it
over to Birlas.

MR. SPEAKER: /{ he knows every-
thing i{n advance, what was the use of
asking questions?

Availability of Fertilisers

#103. SHRI P. NARASIMHA
REDDY: Will the Minister of AGRI-
CULTURE be pleased to state:

{a) the strategy contemplated to
ensure adequate availability ot fertili-
sers in the context of increasing cons-

trains on oil resources and imports;
and
(b) the steps envisaged in this

direction in the Fifth Five Year Plan?

THE MINISTER OF STATF. IN THE
MINISTRY OF AGRICULTURE' (SHRI
ANNASAHEB P. SHINDE): (a) and
(b). A statement is laid on the Table
of the Sabha.

STATEMENT

(a) and (b). In the context of the
increasing constrains on o0il resources
and imports, our strategy to ensure
adequate availability of fertilisers is
to maximise indigenous production
based on coal as feedstock and to en-
sure availability from imports through
early action and long term comntracts.
To reduce dependence on petroleum
fractions as feedstock for fertiliser
production. Government are already
establishing three major fertiliser pro-
jects at Talcher, Ramagundam, and
Korba which are based on coal as
feedstock. The Fertiliser Corpcration
of India are also investigating the
possibility of locating other coal based
fertiliser plants. Steps are also being
taken to increase the domestic produc-
tion of fertilisers by improving the
perfomance of the domestic units.

Action is being taken to streamline
the import machinery and channelise
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all imports through cne agency. In
order to procure fertilisers at best
possible terms, the Government is
entering into the market sufficiently
in advance of the consumption season.
To ensure availability of fertilisers at
reasonable prices, long-ierm contracts
are also being entered into. To make
the best use of the available fertilisers
the distribution system within the
country is being further improved.

Action is also being taken to mobe-
lise to the fullest cxtent, the organic
manurial resources of the country.

SHR]I P. NARASIMHA REDDY. In
view of the world-wide shortage of
naptha and delay in ;hipping clearance,
what specific proposals have been con-
templated for establishing si:fficient
capacity in the next Five Ycar Phan
to meet the shortage?

SHRI SAMAR GUHA: If you look at
the wording of the question, it says:

“the strategy contemplated to en-
sure adequate availability of fertili-
zers in the context of increasing con-
straints on oil resources and im-
ports;”

So, it should be arswered by the
Minister of Petroleum and Chemlcals
rather than by the Minister of Agricul-
ture.

MR. SPEAKER: The Member addres-
sed it to the Minister of Agriculure.

SHRI SAMAR GUHA: It is your
Secretariat which will decide to which
Ministry it should be sont,

MR. SPEAKER: It was adcressed by
the Member to the Minister of Agricul
ture.

SHRI SAMAR GUHA: It is a ques-
tion of propriety. It does not relate
to distribution of fertilisers. It relates
to the production of fertilisers.

MR. SPEAKER: The Nember has
addressed it to the Minister of Agri-
culture.
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SHRI SAMAR GUHA: How can be
reply? It is not a question of distri-
bution of fertiliser. It is a question of
production of fertiliser. When a Ques-
tion is directed to one Ministry, it is
re-directed to the other concerned
Ministry. ...

MR. SPEAKER: I have seen this.
The priority that he got in ballot was
for this Ministry. Otherwise, he would
have lost the priority.

SHRI C. K. CHANDRAPPAN: Cn an
earlier occasion, I remember, the Lok
Sabha Secretariat cirected me to
change my Question {o some other
Ministry. ...

MR. SPEAKER: Here, thz Member
has chosen to address the Question to
this Ministry.

SHRI SAMAR GUHA: If T chose to
address a Question atout weapons to
the Home Ministry, can the Home
Ministry reply to that Question?

SHRI H. M. PATEL: A numkber of
important Questions have been 1ie-
directed by the Lok Sabha Secretariat
from one Ministry to which I addressed
the Question to other Ministries.

MR. SPEAKER: The Question is
about availability of fertilisers. !

Nt Wy femd : wEw AR,
g F AT F TG ETE | TH
TH HY FET 91 fF gy & are
¥ o famre ¥ w9 ¥ a9 fam
qr f& famr S gwd g A
= fames & fao

W wdfwi vy e
FYE aqva WO A7 ArE A g,
q8 A W'IT‘TTI

Wt gem wR woAm AW
i Tt F Avaew ¥ Y oy qana
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aramr 39 & qf@are & qres 6o
Wt g™ WA 98 fawe sagan |

oW WRRd . qg AT 9gd
IMFTATC Y E « wY A,
ow i€ w1 & a0 & faaw gad o

The priority came in favour ot the
Question addressed to the Agriculture
Ministry. The Member cid not like to
lose it. Otherwise, if he loses it, he
will come with another grievance that
he lost the priority because it was
changed to some other Department.
After all, we should sett> it on some
principles

SHRI SAMAR GUHA: This Question
could have been re-directed to the
Ministry concerned.

MR. SPEAKER: You -:an put another
Question to that Ministry, if you want.
So far as this Minjstry is concerned,
the Member wants to put it tc this
Ministry.

SHRI P. NARASIMHA REDNY: In
view of the world-wid2 shortage of
naphtha, may 1 know whether the
Government is contemplating to make
arrangements for enough supply of
naphtha for the oxisting capacity and,
to supplement the production of coal-
based naphtha in the coming Fifth Five
Year Plan, what are the specific pro-
posals therefor?

SHRI ANNASAHEB P. SHINDE: It
is true the Question s a little overlap-
ping because, as far as avallability is
concerned, my Ministry deals with it.
As far as production and other raw
materials, the feedstock. are concerned,
the other Ministry deals with it. But
I have tried o collect the information
from the Ministry of Petroleum and
Chemicals. Actually, I have put it in
the form of a statement.

The general doubt of the hon. Mem-
ber is right that there is a likelihood
of shortage of naphtha as the feed-
stock. Therefore, the Government of
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India now contemplates to explore the
possibilities of establishing coal-based
plants. The Government is very much
alive to the problem and necessary
steps are b2ing taken in this direction.
1 have actually mentioned three plants
in regard to which eccnomic feasibi-
lity has been explored in order to pro-
ceed with establishing coal-based
plants.

SHRI P. NARASIMHA REDDY: In
view of the reply given by the hon.
Minister that for some time to come
we have to live with the shortages of
fertiliser, may_1 know what spccific
arrangements he has got to improve
the distribution and to arrest, to elimi-
nate, the current black-marketing and

acute shortage of fertiliser in the
country,
SHRI ANNASAHEB P, SilINDE:

Both my senior colleague ané myself
have addressed the Chief Ministers on
it. There is the Fertiliser Control Order
under which the State Governments
have to see that distribution is done
properly and efforts are made to curb
mal-practices. I am glad to mention
that I have got information from
U.P., for instance. In U.P., as a result
of our discussion with the State Go-
vernment during the last 2.3 months,
1,422 raids were conducted; 1084
samples were collected and analysed;
about 17,130 bags, the hoarded stock,
were unearthed; 198 licences were
cancelled and 160 prosecutions were
launched. We have no (information
from other States. But some of the
States are taking very serious steps.
Naturally, because of the shortage,
some people indulge in mal-practices.
It is very difficult to eliminate it com-
pletely. But steps are being taken
to stop it. Because there is a wide
gap between availability and demand,
there have been some genuine com-

plaints from State Governments and
consumers.

SHRI SOMNATH CHATTERJEE :
The Ministry of Agricultural deals
with availability and distribution of
fertilisers,. May I know from the hor.
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Minister, apart from impending elee-
tions, on what factors the distribu-
tion of fertilisers to states is decided?

SHRI ANNASAHEB P. SHINDE: I
would like to submit very humbly,
what may be in the mind of the hon.
Member, that we do not give ferti-
liser on the basis of elections or any
other such thing. In fact, we have
certain priorities. For instance, some
of the important criteria that we
apply are, what is the previous patt-
ern of consumption, what is the pro-
gramme of production, that is, high
yielding vartiety acreage, and what is
the likely contribution to the Central
pool from that area. This helps to
increase the production and to help

manage the food economy of the
country. There are well laid<down
principles. We discuss it with the

States in the Zonal Councils and pro
per programme of allotment is work-
ed out. Of course, it is not possible
to satisfy all the States. As I have
said, there have been shortages and
there is a wide gap between demand
and availability of fertilizer.

Wt Arq oW wfgRa o @ oTE
@ T 2 e wfreer § oW
af@a & = @ e weAAe 3 oAt
fectoqmm & &Y & 7 femez &+
s ¥ faar o wr g, = wndfer
gt & wfva o st e § AR
qr@‘ qTaT rfa'm%ﬁ'ﬁﬁw
foar ST T 2 ? wAT I A9 FT
HE F7E daw wwmles
qerw ¥ @ ag fa¥ T gwAY Wi
e FG ATfE T & 2 AT
o7 readt 7 F7 @k A el
¥ sy dETAF AR 7

SHRI ANNASAHEB P. SHINDE:
There are two or three aspects of the
problem. The first is, whatever ferti-
liser is imported, and practically 50
per cent of the total availability 1s
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imported, goes to the Centre and we
do not allot it to any private party.
We allot it to the State Guvernments
and the State Governments are advised
to distribute it only through public
distribution system, like, cooperatives
and others, As far as dcmestic pro-
duction is concerned, there have been
difficulties. For instance, when the
fertiliser plants were licensed in 1966-
67, a condition was incorporated that
fertiliser producers will have certain
marketing freedom. -That was on the
basis of the recommendations of the
Sivaraman Committee thet went into
the matter. Because investment was
not taking place in the fertiliser
industry, in order to give encourage-
ment, as an incentive, a condition was
provided in the licence itself that
marketing freedom would be provided.
But despite that, my Ministry has
been taking up with the Ministry of
Petroleum and Chemicals end we have
suggested to them that as far as Jdo-
mestic  production ifs  concerned,
whether belonging to public or private
sector, the maxiraum use should be
made of public sector and cooperative
agency for distribution of fertiliser.
Out of the total availability, about §0-
60 per cent of the domestic production
is at the moment distributed through
cooperatives and public sector agen-
cies.

W w® WT IO IATH A
fecdequa TToat @ Bty fear mar
Wk e uw g faew &
g1 wT WY RHIS FTE T F
foeeq W& T qThF g7 HACF 9
1€ &Y WIT aF A FIET IAF WA
aECHF P A w2z fedeagam
drr @A E ATITH ¥
TEaNT T g o7 A wIar £ 7

SHRI ANNASAHEB P SHINDE:
Naturally we do these things in
consultation with the State Govern-
ments. The State Governments have
to take responsibilities. We have been
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encouraging the State Governments
to have better and more rational dis-
tribution etc. so that they reach the
needy farmers who need them.

@t wy ferd : R T e
T AR F A @R AT T B
¥ AR R A | W7 A A
var gwd §fF mriad awt ¥ anw
@ W fea sfew S aifee
R wmT owow g wwer  faw
s ?

faaor w1 w5t o FATHA § fagr
ige eI am g AT gig A
T TFT & T AT AN AHA 3
fe @ a7 =% miFe 2w w7 WA
w2

SHRI ANNASAHEB P. SHINDE:
Naturally the Petroleurn and Chemi-
cal Ministry will explore all the
possibilities as and when the plants
go into production. The point about
availability of raw material will be
gone into. As far as high prices and
blackmarket prices are concerned in
different areas, we have got some
reports that because of shortages
some elements are taking advantage
and are selling fertilisers at much
higher prices. We have advised
State Governments to take strict
action against such elements.

Wt wg fed : F@A R AT
9@ A1, I@T FE I wfew )
F@AT FgT § ATAT 7

SHRI ANNASAHEB P. SHINDE:
The hon. Member may or may not be
satisfied; but I have already replied
that the Petroleum and Chemical Mi-
nistry will explore all the pessibilities.
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SHRI P. VENKATASUBBAIAH: In
the Statement the Minister has stated
that the Government is entering into
the market sufficiently in advance of
the season, He said that to ensure
availability of fertilisers longterm
contracts are being entered into. May I
know whether some important export-
ing countries of fertilisers like Japan
and some of the East European Coun-
tries are not able to give us fertilisers
as other countries have already entered
into the market and bought them.
How is he going to import more fertili-
sers as stated in the statement? He
wants intensified us: of organic
manure. Having geared up the mind
of the peasants and farmers in the
country towards intensive use of che-
mical fertilisers will they be able now
to reverse the trend and again make
them go back to the use of organic
manure?

SHRI ANNASAHEB P. SHINDE:
There are some difficulties in the inter-
national market. Instead of ad hoc
contracts ‘Government wants to entes
into longterm contracts so that we can
fulfil the commitments cn a long-term
contract basis. Though not officially
known my impression is that China
has entered in a very big way in the
international market and that has
created some problems. Uptill now
there has been no difficulty from Japan
though there have been some difficul-
ties from some of the East European
Countries. It is a question of difficulty
in the international markets. This has
to be borne in mind. At present there
is much wastage of organic materlals
both in the urban and in the rural
areas. While we spend much foreign
exchange we have to see also that
maximum use is made of our local re-
Sources. It does not mean change of
strategy or anything like that. We
are not giving up our large-<cale pro-
duction programme of inorganic ferti-
lisers in times to come. We have to
sce that local manure resources are
made use of to the maximum extent
possible to our advantage. The hon.
Member, a very knowledgeable far-
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mer, knows that the organic manure
is a very important thing.~

MR. SPEAKER: This has taken hall
an hour’s time. Out of two Jan Sangh:
Members, I shall ask one of them to
ask n questien,

st gen wR wEAw: WA RS
T gator g % 5o wfawe @ gw agx
¥ wara & AR Ay 50 wfawd 2w
¥ qrErd A ardeT /7 § T
0 owmm gy oAy 2 fF Ia0T AT
¥ wwa F1 a9 77Aar fen omr g
f& foaar az age @ war 2 AR
fsaar  ger q7r gl & ww W @
50 P go dto w1 wam wTH ?
qAt wgea A 21 ¢ fa wae & Avew
¥ @ w1 IeqEw Gpar v &
ag ST "nEan g R AR T e
w fmir 62 FU7  TwAr /T WY
fear T @, 3 FT IS FA AT
groETEm

SHRI ANNASAHEB P. SHINDE:
First of all, I would like to tell the
hon. Member as to why, in the matter
of distribution of fertilisers, he ghould
keep U P. elections in his mind. I can
only say that as far as this thing is
concerned, I have no information with
me. But, ] would like to assure the
hon Members as well as the House
that we have worked out the plan of
allotment of the same to the various
States on the basis of certain well-
established principles. And we are
implementing them. We have actually
taken the House into confidence in this
matter on a previous occasion. As far
as Korba is concerned, that has been
mentioned in my statement. For any
other information, you will have to put
a separate question to the Minister
for Petroleum and Chemicals.

SHRI JYOTIRMOY BOSU: Now, 1
must get a chance.
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MR. SPEAKER: You did not come
fast week. How can you get a chance?

Mr. Barupal

ft  qureTy TTEA™ IR
* whggm fas T w1 Ifaa
T # I4E 7 Faery # awig & Fear
A A g A A A g A
A IT F T wnfaE qEe g
Fm &R wfgsy # fgar e
F fwanat 1 a4 e 77 A syaET
o faaft 33 & A g 7

SHRI ANNASAHEFEB P. SHINDE: As
far as Rajasthan is concerned, the in-
ternal distribution is the responsibility
of the State Government. I would
draw the attention of the Siate Govern-
ment to this factor.

SHRI JYOTIRMOY BOSU: I want to
put a very specific aquestion to the
Minister. I am not keeping the U.P.
elections in mind. I want to know
whether they have recertly enhanced
the quota for each and every Statc in
the matter of supply of fertilisers in
the country. If so, to what extent has
this been done and :inder what cir-
cumstances has it been donef?

MR. SPEAKER: How can you ask
this question?

SHRI JYOTIRMOY BOSU: Supply of
fertilisers by the Ministry of Agricul-
ture is very much relevant. I may
repeat my question.

MR. SPEAKER: It you were to judge
the relevancy of it vou better come
here.

SHRI JYOTIRMOY BOSU: Sir. I
am only making a submission to you.
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I am asking about the simple policy
matter.

MR. SPEAKER: I think, Mr. Bosu,
you will have to sit down.

SHRI JYOTIRMOY BOSU: I shsll sit
down after I finish my question. I
am asking a simple question through
you whether they have enhanced the
quota of the supply of fertilisers to
different States in the country, If so,
to what extent and from what date.
This is my question.

SHRI ANNASAHEB P, SHINDE: We
are not in a position to enhance the
quota of any State in view of the less
availability of the fertilisers in the
country.

MR. SPEAKER: SQ. No. 104- -Ab-
sent. SQ. No. 105—Absent, ~

increase production of
Pulses

Scheme to

*106. SHRI JAGANNATH MISHRA:
Will the Minister of AURICULTURE
be pleased to state:

(a) the names of States where the
scheme for increass in the produe-
tion of pulses {s to be introduc2d and
the allocations proposed to be made
for the purpose during 1973-74; and

(b) to what extent these schemes
are likely to help reduce the gap in
demand and supply of pulses?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). A Statement is laid on
the Table of the Sabha

Statement
(a) The scheme for pulses produc-

tion has been launchei in 15 impor-
tant pulse growing States. The State-
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wise allocations of funds during 1973-
14 is given below:—

Rs. in lakhs

Andhre Pradesh 7°30
Assam . . R 160
Bihar | R . . 10° 60
Gujarat . 3°10
Haryana R 21°20
Kerate 2:30
Madhya Pradesh 33°50
Maharashtra | 8-00
Mysore 5-60
Orissa 11:00
Punijab | 13° 00
Rajasthan 2770
Tamil Nadu 11 §0
Uttar Pradesh , 38700
West Bengal 5°60

200 ‘00

(b) It is expected that the above
scheme will help increase production
of pulses by about one million tonnes
during 1973-74.

SHRI JAGANNATH MISHRA :
Before I come to my supplementary
question, I would like to draw your
attention to the answer given to part
(b) of my main question, Part (b)
of the question reads thus:

“to what extent these schemes are
likely to help reduce the gap in
demand and supply of pulses?".

The answer is:

“It Is expected that the &bove
scheme will help increase produc-
tion of pulses by sbout one million
tonnes during 1973-74.",

It will be clear from this that my
question has either not been taken
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into consideration or it has not
rightly

been
understood by the Ministry.

There 'is an acute shortage of pulser
in the country. The prices ure also
soaring up. May I know the reason
for the sudden disappearance of pulses
and to what extent this shortage s
genuine? What incentives have besm
given to the States by Government to
increase the production during the
last two years?

SHRI ANNASAHEB P. SHINDE:
It is difficult to estimate the precise
quantity of requirement. But | may
inform the House that during the last
ten or fifteen years, progressively the
per head avajlability of pulses has
been going down, because the pro-
duction has almost been stagnant while
the population hag been increasing.
According to my information, the per
head availability has come down
from 25 k.g. per head in 196i to about
18 kg. per head. So, it is progressi-
vely going down. The other oheno-
menon which is also encroaching upon
the programme of production of pul-
ses is this. Pulses are grown in
India under rain-fed conditions, and
some of them in drought-prone areas.
What is happening is that wherever
irrigation facilities are available, the
farmers like to divert those lands for
growing wheat ar other cereal crops,
and this also is having an adverse
effect on the productinn of pulses.

However, for increasing the pro-
duction of pulses, we have sclected 30
important districts in the country
which are very important districts for
this purpose, and a Centrally spcn-
sored programme has been evolved for
being implemented in these districts.
and necessary funds also have been
made available.

One of the most importani strate-
gies adopted is this. We find that If
the pulse seed is treated with rhizo-
bium culture, which is a microbjologi-
cal product, the production increases.
We have now decided te extend
the necessary financial assistance to
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agricultural - universities and State
‘Governments in order to oroduce more
of rhizobium culture, It is a tech-
nical matter, and it will take scme
time before the production stabilises.

SHRI JAGANNNATH MiSHRA: 1t is
an ‘established fact that there is short-
age of pulses, and since the produc-
tion is going down every year, it is
quite natural that w2 have t¢ aepeud
upon imports for the supply of pulses.
In view of this, may I know whether
it is a fact that Goverument had ce-
cided to import pulses during the
last year to meet the mmediate ue-
mand and if so, the quantity imported.
the countries from where the imports
were arranged and the foreign ex-
change involved? I would also like to
know whether there is a scheme be-
fore Government to have self-suffici-
ency in production of pulses, and if
so, by which year?

‘SHRI ANNASAHEB P. SHINDE:
There are very few countries in
the world which produce sizable
quantities of pulses. So, we cannot
possibly depend upon imgorts. We
have to see that efforts are made
in our own country to increase the pro-
duction. For instance, last year, the
Government of India in the Ministry
of Finance was good enough to sanc-
tion foreign exchange for import of
pulses, and we explored the possibili-
ties and found that the international
prices were very high compared to
our prices, and so, we would not find
it a very feasible propnsition to rnake
import of pulses. In future, our stra-
tegy will be to produce the pulses
within our own country. It would
be difficult to indicate by what time
we shall be in a position. to meet our
requirements adequately. But as I
have said, with the new techinoiogy
which is known in agriculture, it
should be possible to increasc th~
production in the ycars to come.
Last vear particularly, pulses procuc-
tion was bad because of drought
Thig year, fortunately, pulses produc-
tion is expected to be much bhelter
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than last year. But as far as the
long-term strategy is concerned, as I
mentioned earlier, a number of things
will have to he attended to.

SHRI M. RAM GOPAL REDDY:
Just now, the Minister said that the
consumption of pulses had gune down.
Is it on account of non-availability or
on account of people taking more to
non-vegetarian food?

SHRI ANNASAHESB P. SHINDE:
What 1 said was that the per capita
consumption had gone down.

t gww wx sOAT : AT
TA N A A awww e 3, wEw
T e & fiF were i § 38 whaew
AN wer wRw A 33 gfqwrr T qav
gt 1w oag wdr & B o9 I
o AT g §_T FA § I AT AT
¥ dur famar @ wR wfas gw
T FATAER wET & S 27
A #1 IE Iow o, Far adr w
#fr TEE YL ? waEt
awm  fruifa =3 § Tt & s
faae w1 @1 8, fe9 ¥ seaRa
T qATHT 7 & g ?

SHRI ANNASAHEB P. SHINDE:
At the moment, the prices are very
high; the producer is alsp getting
higher prices. In the long-term as-
pect of the problem, this is one of
the factors. Government have ap-
plied their mind to it. We are con-
templating in future some steps in
order that necessary incentives are
given to production. As I sald,
there are some other very important
factors which are making the pro-
duction stagnant which I have ak
ready enumerated in cetail.
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Cut in Wheat Quota for Delhi

*107. SHRI H. M. PATEL:

SHRI YAMUNA PRASAD
MANDAL:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the wheat quota for
the Union Territory of Delhi was con-
siderably reduced recently; and

(b) if so, by how much end the
reasons for Government of India
reducing the wheat quota for the con-
sumers?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB ©P. SHINDE):
(a) and (b). Allotments of foodgrains
are made to State Governments every
month taking into account the over-
all availability in the Central Pool
and the relative needs of deficit Stu-
tes. The allocation of wheat to
Delhi Administration for October and
November, 1973, were 38,000 tonnes
each as agalnst 35,000 tonnes for the
month of September. For the month
of November, the ailotment of rice
has been increased to 2,000 tonnes
as against 1,500 tonnes during the
month of August, September and Octo-
ber, 1973. Besides, 3,000 tonnes of
maize have also been allotted to Delhi
Administration for the current month.

SHR] H. M. PATEL: My guestion
was based on & definite statement car-
ried in a newspaper in Delni  which
sald that the Delhi quota had been
reduced. The Minister's reply sug-
gests that there has been no reduc-
tion indeed; on the centrary, there has
been an increase in it. Then why
has the Ministry not issued a catego-
rical contradiction of the newspaper
report?

SHRI ANNASAHEB P. SHINDE:
As far as the allotment of quota s
‘concerned, as 1 said, actually in
October—November, there has  been
an {ncrease over September. There
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has been no cut as far as the central
quota is concerned.

MR. SPEAKER: His question is:
why did the Ministry not issue a con-
tradiction of the newspaper report?

SHRI H. M. PATEL: In the present
situation, their anxiety should be .to
allay public apprehexnsioa.

SHRI ANNASAHEB P. SHINDE:
I have already meniioned in the rep-
ly that the quota has been increased
in October and November as compar-
ed to September.

MR. SPEAKER. He said he tabled
the question on the basis of a news-

paper report saying that the quota
had been decreased. He is asking
why was not a contradiction  issued

of the report.

SHRI ANNASAHEB P. SHINDE:
Different news has appeared, that
in some shops the wheat quota has
been reduced. That is probably be-
cause the Delhi Administration in its
wisdom has taken a decision to ad-

just marginally the wheat quota and
supplement it by maize. They have
a large floating population in Delhi

and they have also to meet the re-
quirements of bakeries and otker small
consumer units. For this they have to
make some arrangements. HBut this is
a problem for the Delhi Administra-
tion. As far as the Centre is concern-
ed, we have not reduced the supply.

SHRI H. M. PATEL: My second
question would still be based on this:
that the Centre is responsible for the
Delhi  Administration; so, would it
not be appropriate for the Delhi Aed-
ministration to see that the puhlic 1s
kept fully informed? If they had to
reduce, whatever their strategy may
be, and they are supplementing it in
some other direction, they should
have made a public announceinent.

SHRI ANNASAHEB P. SHINDE:
They have explained. 1 will agam
get into touch with the Delhi Ad-
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ministration and see that the neces-
sary information is communicated to
the public,

it g wfgeare ;AT A
St & woft aasmar § i feoeht % Tom
TERRE A FATAZ FE F 0 owT
ag @t & fr oAt ¥ S dEe wEE-
g GreAT T §, S 3FE1 AT et
wwrs frar mar § ag Tvew AR
e & fo® ¥ owar @y aga
REWEAT gy & 7 & SrAar =g
§ v s tad fag s =maeqr
FR AT Gl

MR. SPEAKER: It is not relevant
to this question.

SHRI JYOTIRMOY BOSU: Sir, 1
have got a clipping from the Times
of India dated 16th November, 1973
which says that the *“Wheat and
Atta ration has been reduced by about
30 per cent and this cut has beer ne-
cessitated by a depletion of stock in
the FCI godown in the Union terri-
tory.” Will the hon. Minister kindly
tell us why the depletion of  stock
in the FCI godown has taken place—
if he has read the report--and if so,
why did you not build a buifer stock
to tide over the situation?

SHRI ANNASAHEB P. SHINDE:
As far as the rationing in  Delhi is
concerned, there is no difficulty. The
news item that the FCI has no stock
is totaly incorrect.

SHRI JYOTIRMOY BOSU: Why
did you not contradict the news item?

Rapid Transport system in National
Capital Region

108. SHRI M. RAM GOPAL
REDDY: Will the Minister of WORKS
AND HOUSING be vleased to state:
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(a) whether the development plans
of National Capital Region are under
active consideration «f the ‘Govern-
ment at present; and

(b) the steps taken or proposed to
plan rapid transport system in the
National Capital Region?

THE MINISTER OF WORKS AND
HOUSING (SHRI BHOLA PASWAN
SHASTRI): (a) Yes, Sir,

(b) The National Capital Regional
Plan proposes the restructuring of the
transport network with expressways.
inner and outer grid reads, and doubl-
ing dieselisation/electrification of the
radial rail lines converging on Delhi.

SHRI M. RAM GOPAL REDDY:
In this connection, a committee was
formed under the chairmanship of
Shri Om Mehta. May 1 know, the
names of members of the committee
and the functions of the committee?

SHRI BHOLA PASWAN SHASTRI:
It is a high-powered body and it has
constituted committee of which Mr.
Om Mehta is the Chairman. Several
meetings have been held; all these
matters are under the coasideration of
the Government.

SHRI M. RAM GOPAL REDDY:
Who are the members?

SHRI BHOLA PASWAN SHASTRI:
Mr. Om Mehta is the Chairman.
The Chief Minister of laryana is &
member. If he is absent, his rep-
resentative will attend the meetings.
The Chief Ministers of Rajasthan and
Uttar Pradesh and Chief Executive
Counciltor, Delhi Administration are
alsp members.

SHRI M. RAM GOPAL REDDY:
May I know whether any site has
been selected for the development o
the region, and whether there is any
proposal to acquire some lands in
Delhi for the construction of a good
hotel?
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SHRI BHOLA PASWAN SEASTRI:
The answer is in the afflirmative,

DR H. P. SHARMA: There is a
supposedly some degree of co-ordina-
tion or rather lack of co-ordination
between the Ministry of Works and
Housing and the autonomous Ministry
of Railways. I will illustrate it, I
have this place in mind, namely
Khairthal, which is earmarked for the
development of small scale industries
ang is included in the national capital
region. It is also situated in a back-
ward district. My problem is. while
there have been repeated demands for
the extension of railway services to
that place, what I have been asking is
only the halting of the “chetak”
express train and 1 have been try-
ing for it for the past two years, and
I have not been able to get any relief
in that direction. What 1 want to ask
is. what is the manner of co-orcina-
tien. Your responsibility is to develop
the national capital region, and the
railways have to provide the com
munication. How do vou co-ordinate
vour efforts, or, is there no co-ordina-
tion?

SHRI BHOLA DPASWAN SITASTRI:
It is a high-power Hoard anl it has
appointed a committee. The maln
functions of this comr-iftez aie to co-
ordinate all these programmess.

DR. H. P. SHARMA: Did you
M your capacity as the chairman of the
coordinating committee reject this
pPlea? You have in your plan the
development of this place.  (Interrup-
tivns). Have you rejected that plea?

SHRI BHOLA PASW.AN SHASTRI:
I would like to know what is your
constituency and then I will be in
a position to reply.

DR. H. P SHARMA: It is a place
in the national capital region ard you
have earmarked it for development as
a small-scale industrial centre,

SHRI BHOLA PASWAN SHASTRI:
If it falls within the national dev-
elopment area, development will be
done.

2164 LS—2
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Amended Statutes for Aligarh Muslim
University

-
*109. SHRI RA_NABAHADQR
SINGH; )
‘SHRI M. S. SIVASWAMY:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURL
be pleased to state:

(a) whether Government announced
a set of amended statutes for the Ali-
garh Muslim University during Octo-
ber, 1973; and

(b) if so. the salient features there-
of?

THE MINISTER OF EDUCATION.
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) and
(b). A statement is laid on the Table
of the Sabha.

Statement

(a) Yes, Sir. The President of
India, in his capacity as: the Visitor of
Aligarh Muslim  University, has ap-
proved amendments to cerlain Statu-
tes of the Aligarh Muslim University
as proposed by the Uriversity Execu~
tive Council.

(b) 'The main amendmente are:-—

(i) The Chancellor and Pro-Chan-
cellor, instead of being ap-
pointed by the Visitor from a
panel recommend=d by tae
Executive Council, will be ap-
pointed by the Visitor on the
recommendation of the Court
and will hold office for three
years as against the existing
term of flve years. The pro-
viso to Statute (1) empower-
ing the Visitor {2 call for fresh
recommendation, in case he
does not approve the persons
recommended, has been delet-

ed.
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(ii) The designation of the nominee

(iii)

(iv) Th=z procedure

()

(vi)

of the Visidor on the Sclection
Committee for the post of
Vice-Chancellor has  been
changed from ‘Chairraan” to
“Convener”. The Clause re-
garding the Vice-Chancellor’s
is eligibility for appointment
for another term has been de-
leted.

The power of appoiniment of
a Dean of Faculty will be vest-
ed in the Executive Council,
instead of the Vice-Chancellor
A Dean will be appointed by
rotation according to sen:icrity
from amongst the Proiessors
and his term will be reducec
from three to two years.

regarding ap-
pointment of Head: o Deparl-
ments is to be provided ir the
Ordinance to be frumed by the
University instead of Statutes.

In the provision relating to the
composition of the Court, re-
presentation has hecn given
to non-teaching staff, donors,
Muslim Culture and Learning
and All-India Muslim Educa-
tion Conference. 1he number
of Visitors’ nominees on the
Court has been recduced from
20 to 10. It also provides that
instead of rotation by seniori-
ty, the teachers will be elected
from amongst  themselves.
Certain minor adjustments
have been also proposed in
other Constituencies.

In the Executive Council, the
three teachers will be elect-
ted from amongst themselves
instead of being elecled by the
Academic Council from its
members. In the Academic
Councjl also the three Pro-
fessors, five Readers and
seven fecturers will be
elected from each category
instead of being appointed by
rotation according to seniority.
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(vii) The powers of the Academic
Council have teen made com-
prehensive by inclusion of
certain additional function.

(viii) All the members of a Depart-
ment will be members of the
Board of Studies of that De-
partment. The functions of
the Boards of Studies have
also been spelt out in detail.

(ix) The provisions relating to the
Departmental Committees,
Students’ Uninn, Teachers
Association and Non-Academic
Stafl  Association have been
deleted.

(x) The Dean of the Faculty con-
cerned has been included as

a Member of the Selertion
Committees for apnointn:ert
of Professors, Readers &nd

Lecturers.

Copies of a Statement giving delails
of the amendments nave besn piaced
in the Parliament Library.

SHRI RANABAHADUR SINGH: In
view of the debate that was held in
this House to pass the Aligarh Muslim
University Amendement Bill and the
strong voices raised by this part of the
House against the hurried method by
which this Bill was passed, may I
know what was the main reason which
brought about the present ordinance
on behalf of the President on the am-
endments to the Bill which was passed?

PROF. S. NURUL HASAN: The hon,
member is under a misapprehension.
The President has not brought about
any ordinance. The AM.U. Act laid
down a procedure under which the
statutes of the universily can be
amended. The procedure was that
the Executive Council of the Uni-
versity would propose amendments
and if the Visitor approved of those
amendments, those amendments to
the statutes would be enfurced. In
this present case, precisely this 1is
what has hapened. The Executive
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Council proposed a set of smendments
and the Visitor agreed with them.
Those amendments to the statutes
came into being. The House will re-
call that when the AMU Amending
Bill was introduced in this House, I
had pointed out that this Bill provided
for a great deal of flexibility so that
as and when the university community
felt that a change was needed, it could
bring about that charge without un-
necessarily the matter being brought
befare this House. Therefore, it is in
accordance with the procedure pres-

cribed by the Amendment Act that
these changes have taken place.
SHRI PRIYA RANJAN DAS

MUNSI: The agitation nf the students
was about their demand for some am-
endments and I am glad the proposed
amendments have satisfied the stud-
ents. But since there is no students’
union at the moment, may I know
whether in view of the proposed am-
endments, the Minister has instructed
the university authorities to hold the
students’ union elections immediately?

PROF. S. NURUL HASAN: I have
‘already made a request to the Vice-
Chancellor of the university that he
may take steps to constitute all the
‘bodies of the university in accordance
with the amended statutes. Since one
‘of the conditions is that the President,
Secretary and one or two other office-
bearers of the union are ex-officio
members of the authorities of the
university, it would imply the elec-
tions to the students’ union also.

SHRI G. VISWANATHAN: May I
know whether four students who are
office-bearers of the students’ union
have been detained because they wan-
ted certain amendments t> the statu-
tes and whether the Minister will in-
tervene and release them because they
have been detained illegally?

PROF. S. NURUL HASAN: This
Is a matter for the State Government
to decide,
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SHRI G. VISWANATHAN: The
President, Secretary and other office-
bearers are detained under MISA un-
der instructions from this Mnistry.
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MR. SPEAKER: This is beyond the
scope of the questjon.
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PROF. 8. NURUL HASAN:. 7This
_matter has been discugsed in the
House when the Amendment Bill was
introduced that it was not possible for
the Government to agree with the
view that it should be declared as a
minority institution.

SHRI SAMAR GUHA: You have
not allowed me once since 12th Nov-
ember,

MR. SPEAKER: 1 will allow,
but I will have to contradict
you after getting information from the
office later on. You are never satis-
fled.

SHRI SAMAR GUHA: This House
will recall that in tendentious hurry,
the Bill was passed so much so that
84 amendments were hrought by the
minister himself on the floor of the
House on the same day when this Bill
was passed. At that time, Sir, you
used a harsh word against me several
times when™~I said that “you will have
to come back to the Hoyse because
you are doing it in a tendentious hurry
and this is wrong. There is a vital
change in the provision of the Act
itself by using the word “statute”.
One can understand that there are
certain provisions about rules-making
body. But this is not the rule-making
body. Certain statutes have been
changed. I want to know the dif-
ference between statutes and rules
and whether this vital change in
the provision of tha Act can be done
by a statute promulgated or issued
by the President. During his speech
the minister used the  expression
“national and secular character of
the university” a dozen times. But
in changing the compocition of the
court, why has representation been
given only to Musiim Culture &
Learning and All India Mushm Edu-
cation Conference and why not other
learned bodies ang conferences?

PROF. S. NURUL HASAN: The
.AMU. Act has used the word
dstatute” in a specific sense. This has
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been defined in Sec. 2, sub-section
(5). The procedure for making =
statute and the subjects it can deal
with has also been deflned in Section
27 and Section' 28 of the  Aligarh
Muslim DUniversity Act and it is in
accordance with this that the change
has taken place.

In regard to the sectnd part of
the hon, Member’s question, I would
draw his kind attention to Section §
of the Aligarh Muslim University
Act. Sub-clause 2(a) provides that
the University will bave the following
powers, viz., to promote crienlal and
Islamic studies and give instructions
in Muslim theology ond religion, to
impart moral and physical training.
etc. In view of the fact that a spe-
cial clause has been mentioned here
which enjoys upon the University
to provide for Islamic studies and
Muslim theology. ..

SHRI SAMAR GUHA: There is
only one Department.

PROF. S. NURUL HASAN: There-
fore, if some Member win have spe-
cialised in Islamic Iearning become
members of the court, it does not
in any way vitiate from the secular
character of the University.

MR. SPEAKER: The Question-
hour is over now. I am sorry it is
already two minutes beyond the time.

WRITTEN ANSWERS TO QUES-
TIONS

Acquisition of Tankers

*102. SHRI D. K. PANDA:
SHRI M. KATHAMUTHU:
Will the Mnister of SHIPPING

AND TRANSPORT be pleased to
state:

(a) whether  Government  have
taken a decision to acquire tankers of
its own; and

(b) if so, the broad outlines there-
of?
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THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI KAMALA-
PATI TRIPATHI): (a) and (b).
The Government of India does not
acquire tankers of its own. Ship-
ping companies both in the public and
private sector, acquire ships includ-
ing tankers. The Shipping Corpora-
tion of India Ltd, a public sector
undertaking, has at present 8 tankers
of 2.20 lakhs GRT in operation and 19
tankers of 8.94 lakhs GRT on order.

Increase in Coastal Shipping Tonnage

*104. SHRI RAJDEO SINGH: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Coastal Shipping has
been found to be the most economical
mode of transport among the coastal
towns for carrying bulk cergoes;

(b) if so, whether Government is
thinking to go ia a big way for Coas-
tal Shipp}ng tonnage; and

(c) if so, the broad outlines there-
of including tonnage obtained from
Rumania since 19727

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI KAMA-
LAPATI TRIPATHI): (a) Coastal
Shipping is generally regarded as an
economical mode of transport for bulk

commodities;

(b) and (c). Yes, Sir. The tenta-
tive target for coastal dry cargo ship-
ping in the Fifth Plan is € lekhs GRT.
This will involve a substantial ex-
pansion from the current operative
coasta] dry cargo tonnage of 141
lakh GRT. Orders have been placed
in Rumania for 10 ships of 18,000
DWT each. One has been delivered
recently and the remaining 9 are

expectedq to be delivered hy January,
1978,
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Cases of Food and Drug Adulteration

*105. SHRI M. S. PURTY:

DR. GOVIND DAS RICHHA-
RIYA:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) the number of cases brought
to the notice of Government regard-
ing food and drug sdulteration dur-
ing the last six months, in the Union
Territories, separately; and

(b) what steps Government have
taken in this regard?

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR. KARAN
SINGH): (a) The informetion is be-
ing collected and will be laid on the
Table cf the Sabha.

(b) A statement is laid on the
Table of the Sabha.

Statement

Prevention of Food Adulteration.

The Prevention of Food Adultera-
tion Act is implemented by and large
by local bodies, In certain States the
State Governments also implement
the Act. The State Governments
have, from time to time, been re-
quested to check this menace. The
following additional steps have been
taken by the Government of India:—

(i) The Act was amended in 1964
whereby the penalty clause was made
more deterrent and the Government
of India was also given concurrent
powers to appoint their food ins-
pectors and public analysis for check-
ing adulteration at inter-state level
as well as at manufacturers, whole-
salers or other levels wherever con-
sidered necessary.

(1) A special squad bas been esta-
blished at the Directorate General of
Health Services to investigate the
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complaints received from public or
others for curbing this menace,

Research and
being

(iii) A new Food
Standardisation Laboratory is
esablished at Ghaziabad.

(iv) To provide for trained and
experienced analysis, {raining cours-
es have been started at the Central
Food Laboratory, Calcutta. Scholar-
ships have been sanctioned for can-
didates studying food analysis at
Andhra University,

(v) Assistance of Voluntary Or-
ganisations is enlisted in creating
awareness among the general public
against adulteration of food and
drugs.

Prevention of Drugs Adultration.

(i) To eliminate unlicensed manu-
facturers of drugs, who usually in-
dulge in manufacture and sale of
spurious drugs, an ‘All India List of
licensed drug Manufacturers’ has
been printed and made freely avail-
able to all concerned at nominal price.
This list is revised from time to time
and copies of the revised list are
circulated to State Drugs  Control
Organisations and to Associations of
deulers in drugs.

(ii) The Drugs and Cosmetics Act
has been amended and the extent of
penalty tor manufacture and sale of
aculterated drugs ang manufacture
and sale without licence has been
raised from 3 years to 10 years. Pro-
vision has also been made for the
confiscation of equipment and imple-
ments employed for manufacture of
such drugs as also the means of
transport of such drugs.

(1ii) The States have been advised
io maintain close liaison with the
Police authorities for the compaign
against spurfous drugs tu be earried
on intensively. They have been
requested to augment thefr Drugs
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Inspectorates and the testing facili-
ties so that the scale of sampling is
increased and quick test reports are
obtained.

(iv) Whenever reports of spurious
drugs are received by the Central
Drugs Standard Control Organisation,
and whenever a racket is supposed to
be of Inter-State character, sperial
precautions are taken to alert the
States concerned and no advise them

to take necessary action with the
assistance of the State Police.
(v) Zonal Offices of the Central

Drugs Standard Control Organisation
have been set up at Bombay, Cal-
cutta, Madras and Ghaziabad to »ring
about a close liaison between the Cen-
tral and State Organisations. One of
the major functions of the Zonal Offi-
cers is to investigate the movement of
spurious drugs, particularly in Inter-
State commerce and to ensure that
the standards of drugs moving in

inter-State commerce are stringent-
ly observed. The Zonal Officers are
assisted in their task by Central

Drugs Inspectors who work in close
liaison with the State Drugs Inspec-
tors. The Central Inspectorate staff
attached to the Zonal Offices is being
augmented.

tvi) The help and cvu-operation of
Associationg representing 1the inter-
ests of drug manufacturers and deal-
ers are being enlisted to ensure ma-
ximum compliance with the good
manufacturing and scale practices and
their co-operation in the campaign
against spurious drugs is also being
sought.

(vii) A training programme for
Drugs Inspectors and Government
Analysts has been arranged under
the aegis of the Central Drugs Stand-
ard Control  Organisation, These
training programmes will help in
more stringent enforcement of Drug
Standard Control.

(viii) A constant liaison and dia-
logue with the State Drugs Control
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Organisations is maintained by the
Central Drugs Standard Control Or-
ganisations by holding meetings of
the Drugs Consultative Committee,
meeting of the Zonal State Controll-
ers and through discussions by the
Zonal Officers with the State Drugs
Control officials and by cerrespond-
ence. This constant exchange of in-
formation helps coordination and in-
tensification of quality control meas-
ures.

Indo-Japanese Commission on Cult-
ure Co-Operation

*110. SHRI H. N. MUKHERJEE:
SHRI VIRBHADRA SINGH:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether there was a meeting
of the Indo-Japanese Mixed Commis-
sion on Culture Cooperation here;

(b) if so, the main items discussed;
and

(c) the decision, taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) Yes, Sir.

(b) and (¢). The Mixed Commis-
sion discussed all facels of Indo-
Japanese Cultural Co-operation spe-
cially in the fields of Higher Education,
Art and Culture. Radio, Television,
Press & Sports and exchanged sugges-
tions and proposals for the considera-
tion of the Governments of the {wo
countries.

Inadequate D.T.C. Bus Service in far
flung Colonies of Delhi

*111, SHRI HARI SINGH: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether there is no adequate
D.T.C, Bus service available to about
50.000 residents of Madan Park,
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Chunna Mal Park, Manobar Park,
Ashoka Park, Jaidev Park, Punjab
Garden and Bhagwan Das Nagar
Delhi-35 causing great inconvenience to
the public 1n that area; and

(b) if so, the reasons therefor and
the steps Government propose to take
to provide adequate bus service in
that area?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI KAMLA-
PATI TRIPATHI): (a) and (b). All
the colonies, mentioned by the Hon’ble
Member, fall on the stretch between
Zakhira and Northern Railway Gene-
ral Store on Rohtak Road. At pre-
sent the D.T.C. is operating bus ser-
vices on ac many as fifteen routes on
Rohtak Road, which also serve these
colonies. These services touch the
Railway Station, Central Secretariat
and a number of marketing and com-
mercial places in the city and are
considered to be adequate to meet the
transport requirements of the resi-
dents of the colonies under reference.

Stepping up of Seed Produetion

*112. SHRI BANAMALI PATNAIK:
Will the Minister of AGRICULTURE
be vleased to state:

(a) whether the National Seeds
Corporation proposes to step up seed
production;

(b) if so. the salient features of the
proposal; and

(c) the stage at which the matter
stands at present?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Yes, Sir.

(b) The Corporation is making
efort for all round increase in pro-
duction of quality seeds of different
crops, and in particular the produc-
tion of certified seeds of high yield-
ing varieties of cereals. The curremt
rabi summer seed fproduction pro-
gramme is nhearly twice as large as
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compared to the previous year, Tak-
ing 1973-74 as a whole, the produc-
tion of seeds would be higher by
about 200 per cent.

(¢) The Corporation has taken up
for implementation the programmes
drawn for rabi summer 1973-74.

Proposal from Mysore for fixing price
of different varieties of Rice

*113. SHRI K, MALLANNA:

SHRI C. K. JAFFER
SHARIEF:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the Mysore Govern-
ment have sent proposals to the Cen-
tral Government for fixing price of
different varieties of rice, viz. Rs. 70
for the first variety (Coarse), Rs. 75
for the second variety (mid-fine)
Rs. 80 for the third (Fine) and Rs. 85
for the fourth (superfine) rice; and

(b) if so, the decision of Central
Government thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P SHINDE):
(a) and (b), The State Government
proposed the per quintal paddy prices
of Rs. 70 Crores, Rs. 75 for Medium,
Rs. 80 for Fine and Rs. 85 for Super-
fine varieties. On the basis of the
price differentials prevailing in 1972
the per quintal prices of different
varieties of paddy have been agreed
to as Rs. 70 for Coarse, Rs. 71 for
Medium, Rs, 74 for Mid-fine and Rs. 77
for Fine varieties.

“Many States have Soils Deficient in
Zine”
*114. SHRI P. A. SAMINATHAN:
SHRI PRABHUDAS PATEL:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether attention of the Union
Government has been drawn to the
Press Repart in the “Hindustan Times”
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dated the 8th September, 1973 under
the heading ‘Many States have soils
deficient in zinc’; and

(b) the steps heing taken in this re-
gard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Yes, Sir.

(b) Under the All India Coordinat-
ed Scheme on Micronutrients in Scils
the Indian Council of Agricultural Re-
search has carried out studies to locate
zinc deficient areas in the various
States. This is also being done in an
intensive manner through the soil
testing programme of the State Gov-
ernments, .

So far, zinc deficiency has been
found in some districts of Punjab,
Haryana, U.P., Andhra Pradesh, Rajas-
than, Madhya Pradesh, Tamil Nadu,
Bihar and Gujarat where High Yield-
ing Varieties are grown,

The State Governments have been
advised to apply zinc sulphate in zinc
deficient areas for obtaining maximum
returns from the fertiliser application.
They have also been asked to make
available sufficient quantities of zinc
sulphate to the farmers in these areas.

The zinc sulphate industry has also
been asked to increase their produc-
tion to meet the demands of the States.

Life Sentence to Food Adulteraors
*115. SHRI PURUSHOTTAM
KAKODKAR:
SHRI BHAGIRATH
BHANWAR:

Whll the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether many foodstuffs are be-
ing adulterated in the country; and
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(b) if so, whether Government pro-
pose to give a life sentence to the food
;adulterators?

i

i THE MINISTER OF HEALTH AND
{ FAMILY PLANNING (DK. KARAN
'SINGH): (a) It is unfortunately irue
that such adulteration does take place.

(b) A statement indicating the pen-
alties prescribed under the Preven-
tion of Food Adulteration Act, 1954, is
laid on the table of the Sabha. [Plac-
ed in Library. See No. LT-5731/73].
The question of enhancing the pen-
alties is under examination.

Sen Committee Report on Revision of
University and College Teachers’
Grades

*116, PROF. NARAIN CHAND PA-
RASHAR: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

t
.¢
i

(a) whether the Sen Committee Re-
port for the revision of the University
and Colleage Teachers’ Grades has
been considered by Government;

(b) if so, whether any decision has
been taken regarding its implementa-
tion; and

(c) if not, the date by which the
decision is likely to be taken?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) to
(c). The recommendations of the Uni-
versity Grants Commission on the
report of the Sen Committee in regard
to scales of pay of the teachers in
universities and colleges have been re-
ceived and are under examination.

Wholesale Trade in Foodgrains in
Scarcity Areas

*117. SHRI C. JANARDHANAN:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the wholesale take-
over of the food trade can be imple-
mented successfully by the States
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especially where there is shortage in
supply of foodgrains; and

(b) if not, whether Central Govern-
ment propose to supply sufficient
quantity to make up their shortage?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Successful implementation of
wholesale trade take-over in food-
grains, to a considerable extent. de-
pends on the ready availability of alle-
cable stocks thereof with the Gov-
ernment. This is one of the impor-
tant factors leading to such imple-
mentation.

(b) The demands of the States and
the Union Territories for foodgrains
are met by the Government of India
in keeping with the overall avail-
ability thereof in the Central Pool.

Fire on Indian Ship “Mobil Petroleum”
off the African Coast in September,
1973

*118. SHRI RAGHUNANDAN LAL
BHATIA:

SHRI K. LAKKAPPA:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether there have been mys-
terious fire on the Indian Ship. the
super tanker ‘Mobil Pelroleum” of the
African coast on the 15th September,
1973;

(b) if so, the cause of the fire; and

(c) the outcome of the investigations
carried out?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI KAMLA-
PATI TRIPATHI): (a) The super
tanker ‘MOBIL PETROLEUM is a
Liberian vessel and not an Indian ship.
Some minor fire is reported to have
occurred on the ship between the 8rd
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and 5th September, 1973 when it was
near the South East African coast.

(b) No investigation into the cause
of the fire was made by the Director
General of Shipping as the vessel is a
foreign one and the fire accident took
place in foreign waters.

(c) Does not arise.

Freeze on Price of Farm Inputs

*119. SHRI NAWAL KISHORE
SHARMA: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether a proposal has been
submitted to Government to freeze
prices of farm inputs in the country;

(b) if so, the main points thereof;

(¢) the time by which Government
propose to take necessary steps in this
regard; and

(d) the extent to which .such a
freeze will bring down the prices of
foodgrains?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
ANNASAHEB P. SHINDE):

(SHRI
(a) No such proposal has bheen re-
ceived in the Alinistry of Agriculture.

(b) tc (d). Do not arise.

Cochin Shipyard’s contract with U.K.
Firm
*120. SHRI A. K. GOPALAN: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the Cochin Shipyard
entered into a contract with the UK.
firm of Scott Lithgow Limited for
technical assistance in building of
ships and -training the Shipyard’s
personnel in ship building; and

(b) if so, the broad outlines there-
of?
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THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI KAMLA-
PATI TRIPATHI): (a) Yes, Sir.

(b) In accordance with the agree-
ment M/s, Scott. Lithgow Ltd. will
provide necessary technical d¢cumen-
tation and consultancy service for the
building of the first ship of 75,000
DWT by the Cochin Shipyard. They
will also train certaip personnel of
Cochin Shipyard in their Kingston
Shipbuilding Yard. 7Tn consideration
for the services rendered by M/s. Scott -
Lithgow Ltd., the Cochin Shipyard
bas to pay a sum of £760333 in
addition to the salaries of their con-
sultants who will be posted at Cochin,
which are estimated at £ 350.000 in
foreign currency plus Rs. 15,20,000 in
Indian Currency.

Introduction of Irrigation (Pumping)
Scheme on Barges

1002. SHRI K. KODANDA RAMI
REDDY: Will the Ministor of AGRI-
CULTURE be pleased (o state:

(a) whether the Irrigotion (Pump-~
ing) Scheme on barges is successful:

(b) whether it zan be done oaly on
perennial rivers;

(¢) whether Government is think-
ing of introducing such schemes &ll
over the country; ang

(d) if so, whether there is any like-
lihood of giving priority to such sche-
mes in the Fifth Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF SHER SINGH): (a) Yes, Sir.
Lift irrigation schemes constructed on
barges are successful.

(b) It can be done successfully on
perennial as well as subperenmial
rivers.
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(c) These schemes are already being
undertaken in parts of the country
wherever concerned State Govern-
ments have found them useful based
on Techno-economic considerations.

(d) Done emphasis is given for lift
irrigation schemes (which include
pumping schemes on barges also) in
the proposals for minor irrigation sche-
mes in the Fifth Plan.
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Wind Mills for drawing water from
Wells

1004. SHRI BHAGIRATH BHAN-
WAR: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether ‘Jovernruent have
conducted a study-cum-feasibility re-
port on the setting up of wind mills to
help the rural housewives in drawing
water from wells; and

(b) If so, the main features thereot?

THE MINISTER OF STATE IN THE

MINISTRY OF AGRICULTURE,
(PROF. SHER SINGH): (a) No, Sir.

(b) Does not arise.
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Rural Housing Scheme

1006. SHRI BHAGIRATH BHAN-
WAR: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) the concrete steps taken to colve
the rural housing problem and provide
houses for the landless labour in the
villages;

(b) whether the scheme is financed
by the Central Government; and

(c) the amount allotted to various
State Governments for the purpose and
the number of houses construrted so,
far in each State?



47 Writter Answers

THE MINISTER OF S1/..TE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY
OF WORKS AND HOUSING (SHRI
‘OM MEHTA): (a) to (c). A statement
containing the requisite information is
laid on the Table of the House. [Placed
in Library. See No, LT-5732/73].
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‘Losses of District Cooperative Market-
ing Society in Andhra Pradesh

1008. SHRI K. SURYANARAYANA:
‘Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government are aware
that the District Co-operative Market-
ing Societies are incurring heavy loss
during the last three years continuous-
ly in Andhra Pradesh;

(b) it so, the extent of losses and
the assets and liabilities of those .co-
operative marketing societies during
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1970-71, 1971-72 and 1972-73 June end;
and

(c) the reasons for the losses if any,
and also measures taken by the Gov-
ernment of Andhra Frodesh {o put
them on correct lin2s?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTUR=R (SHRI
ANNASAHEB P. SHINDE): (a) to
(c). The information is being ccllect-
ed from the Government of Andhra
Pradesh and would be 1rliced on the
Table of the Sabha as soon as it is
received from the State Goveramert.

Free Primary, Secondary and College
Education

1009. SHRI SAROJ MUKHFRJEE:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) in how many States and Union
Territories free primary education is
imparted to children at Government
expenses and in how many States and
Union Territories Secondary and
College education is imparied to the
students free of all fecs; and

(b) what steps overnment at the
Centre has taken to make up this
deficiency on the part of such State
Governments?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDIICATION AND
SOCIAL, WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) In so far as prima-
ry education in Classes I—V is con-
cerned it is free in Government and
local body schools in all parts of the
country except a few places in West
Bengal. Some States provide free
education upto the University standard,
some others upto the sccondary stan-
dard, and the rest upto the middle
standard. The actusl position is as
follows:—

(i) All education is free in Jammu
and Kashmir, Nagaland and
L. M. and A 1slanes.
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(i) In Tamil Nadu, Andaman and

© Nicobar Islands and Aruna-
chal Pradesh alf school educa-
tion is free including pre-uni-
versity/Higher Secondary.

(ili) All education upto the secon-
dary stage is free in Andhra
Pradesh, Gujarat, Karnataka,
Kerala, Dadra and Nagar
Haveli and Pondicherry. In
Andhra Pradesh, however, girls
get free education uplo the
Junior college stage.

In Assam, Bihar, Haryana,
Himachal Pradesh, Madhya
Pradesh, Maharashtra, Mani-
pur, Meghalaya, Punjab, Rajas-
than, Tripura, Chandigarh,
Delhi, Goa, Paman and Diu
and Mizoram education is free
upto the middle/higher prima-
ry/junior secondary ctage
(i.e. age-group of 6 to 13 or
14). In Macdhya  Pradesh,
Manipur, Rajasthan and Tri-
pura, however, girls get free
education upto the end of
secondary stage.

(iv)

(v) In Orissa boys’ education is
free at the primary stage
(age-group 6 to 11) and girls
education up to the end of the
secondary stage.

(vi) In Uttar Pradesh, educution is
free upto grade VI (age-group
6—12) for boys and upto
‘grade X for girls. In West
Bengal, Education is free at
the primary stage (age-group
6 to 11) except for boys in
certain urban areas of the
State. ‘Girls’ Education, is
however, free upto the Junior
ﬁi)gh Stage (age-group 6 to

(b) The Government of Incia have
urged the provision o; free education
for the age-group 6--14. The States of
Orissa, Uttar Pradesh and West Bengal
have to make some lee-way in this
regard. In view of the needs of other
priority areas stress is not being laid
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on the provision of free education at
secondary and other levels for all stu-
‘Hents. Provision of freeships and
scholarships to the deprived sections.
of the population is however, stressed.

Strike by Workers of Ccatral Institute
of Fisheries Operatives, Cochin

1010. SHRI VAYALAR RAVI:
SHRI HARI SINGH:

Wil] the Minister of AGRICULTURE
be pleased to state:

(a) whether the workers of the Cen-
tral Institute of Fisheries Operatives,
Cochin are on strike since the 7th Qc-
tober, 1973;

(b) if so, the action Government
have taken to settle their problems by
negotiation;

(c¢) whether ‘Government are aware
that this labour dispute has arisen due
to unhealthy labour practices in the
said Institute; and

(d) if so, remedial measures Govern-
ment propose to take in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) Some
workers who had been engaged on a
casual basis in the Central Institute of
Fisheries Operatives stopped reporting
for work from 8-10-73 and have been
conducting an agitation on the basis of
certain demands which had been made
earlier, and included permanen{ em-
ployment and payment of salary and
allowances as for employees on the
regular establishment. The normal
working of the Institute is not affected.

(b) and (¢). The agitation commen-
ced when a casual worker who had
been engaged to assist in ne{ making
was not re-engaged when he reported
for duty on 8-10-73 after a period of
absence when the work was nearing
completion. The Director of the h.sti-
tute has reported that the requirements
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‘of the Institute are intermittent and
-there is no current requirement for
4he casual workers who are agitating
-for permanent employment. The posi-
‘tion was explained to their representa-
‘tives by the Director. The casual
‘workers had also intimated that the)
had formed a Union which has been
.registered under the Indian Trade
‘Union Act. They have been requested
by the Director to furnish necessary
information to enable him to take fur-
ther action in the matter under the
regulations.

(d) The Director has asked to fur-
nish a list of casual workers who are
eligible for regular absorption in terms
of the regulations on the subject. The
statement will indicate inter-alia, the
extent to which it has been necessary
to employ casual workers, and facili-
tate assessment of the need, if any, for
employment of additicnal hands on a
continuing basis. The matter will be
reviewed on receipt of the information.

-Steps to Check Mixing of Pesticides in
Foodgrains

1011. SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
AAGRICULTURE be pleased to state:

(a) whether it has come to Govern-
ment’s notice that owing to lack of
‘storage facilities farmers are freely
‘mixing pesticides with foodgrains as
‘a precautionary measure;

(b) whether as a result of this prac-
tice mainly prevalent in UP many
~cases of Fatalities have been reported;

(c) whether it is due to the ignor-
ance of the farmers and whether any
:steps are being taken to educate them
about the correct use of the pesticides,
-and if so, the particulars thereof; and

(d) whether ‘Government have
initiated any law or any such law now
exists which will check misuse of pes-
ticides?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) No
specific instances have come o notice.

(b) The information is being collect-
ed.

(¢) Most pesticides are poisonous in
nature. The State and Ceutral Govern-
ment extension agencies educate the
farmers about the correct use of pesti-
cides both jn the flell and in storage.
Department of Food have initiated a
Save Grain Campaign programme aim-
ed at extending the techniques of im-
proved storage of ioodgrains at far-
mer’'s level under which correct and
safe use of pesticides in storage is pro-
pagated. Wherever the use ¢f pesti-
cides is suggested, precautionary mea-
sures are also publicis:d side by side
to educate the farmers in proper and
safe use thereof.

(d) The Prevention of Food Adulte-
ration Act, 1954 prohibits mixing of
pesticides in the fcodgrains and also
prescribes the maximum tolerance
limits. The instructions prohibiting
the manufacturers of pesticides tc re-
commend mixing cf insecticides in the
foodgrains are also being issued under
the Insecticides Act, 1968,

Electricity and Water in Greater
Kailash Part-II, New Delhi

1012. SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
WORKS AND HOUSING be pleased to
state:

(a) the further progress made in
providing electricity and water to the
house builders in the Blocks other than

‘E’, in Greater Kailash Part-II, New
Delhi;
(b) whether some houses in these

blocks have since been completed, and
it so, whether these have been provid-
ed with water and electricity connec-
tions; and
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(¢) whether house building activities
in these blocks which are otherwise
ready for construction are being held
up for non-supply of electricity and
water, and if so, whether Government
propose to expedite the matter, and 1f
%0, the steps taken in this regard?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY
‘OF WORKS AND HOUSING (SHRI
‘OM MEHTA): (a) to (c). According
to the information furnished by ‘he
Delhi Water Supply and Sewage Dis-
posal Undertaking, the Town Planner,
Municipal Corporation of Delhi has
permitted building activity in all the
blocks of Greater Kailash Part II
Water connections are also being sanc-
tioned for the completed houses wkere
individual consumers have applied for
the same.

The Delhi Electric Supply Undertak-
ing have intimated that work oi =lec-
‘trification of Blocks ‘S’, ‘W' and ‘M’
is in progress. Electricity connections
‘can be given in the houses from ge:.eral
supply mains subject to completion of
‘the required formalities by applicants.
Even temporary connections are given
to the prospective consumers for cons-
truction purposes.

Allocation of Funds %‘ Eradication of
Malax:

1013. SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
HEALTH AND FAMILY PLANNING
be pleased to state the allocations of
money made by the Central Govern-
‘ment for malaria eradication in Delhi,
Rajasthan, U. P. during the last three
years and how much of it has been
'spent by the State units and the rea-
sons for the shroitall in expenditure?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAM:-
LY PLANNING (SHRI A. K. KISKU):
The required information is given in
the statement laid on the Table of the
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House. [Placed in Library. See No.

LT-5733/73]
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Damage to Bridges during Floeds in
Gujarat

1018. SHRI D. P. JADEJA: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased {o state:

(a) the number of bridges destroyed/
damaged during the recent floods in
Gujarat State; and

(b) the action taken by Government
for their repair?

2164 Ls—3
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THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B. RANA):
(a) and (b). No damage to bridge
structures on National Highways has
occurred during the recent floods in
Gujarat. There has, however, been—

(i) breach on the right approach
road in the case of bridge
across Sabarmati river on the
link road connecting National
Highway 8 and 8A wherte
earth-filling for temporary res-
toration of traffic is in pro-
gress; and

(ii) disturbance to the toe-wall and
stone pitching on the Vasad
side abutment in the case of
bridge across Mahi river on
National Highway 8. There
has been no dislocation of
traffic in this case,

The State Goverament are framing
estimates and taking steps for perma-
nent flood damage 1epairs to the ap-
proaches of these two bridges on the
National Highways.

In so far as bridges on the State
rvoads are concerned, for which the
‘Government of Gujarat are primarily
responsible, information has been
received from the State Government
that 83 major and minor bridges have
been affected by the floods of 1973
The State Government have intimated
that they have carried out temporary
repairs to make the roads trafficable.

Drinking Water Shortage in Gujarat

1020. SHRI P, M. MEHTA: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether
will continue in Bhavnagar,
State for another year also;

drinking water crisis
Gujarat

(b) if so, whether the water leve] in
Gourishanker lake had gomne so low
that the lake would meet the need of
the city for hardly a month or two;
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(c) it so, whether the Centre has
been asked to help the State Govern-
ment of Gujarat to overcome the crisis
of water shortage in Ehavnagar;

(d) whether Bhavnagar is facing
water crisis for the last one year; and

(e) if so, what help Union Govern-
ment is likely to give to the Gujarat
in this regard?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY
OF WORKS AND HOUSING (SHRI
OM MEHTA): (a) to (e). The infor-
mation is awaited from the Govern-
ment of Gujarat. The same will be
laid on the Table of the Sabha on
receipt.

Ground Water Resources

1021. SHRI BANAMALI PATNAIK:
Will the Minister of AGRICULTURE
be pleased to state:

(a) the estimateq ground water re-
sources available in the country;

(b) the steps taken by the Central
Ground Water Board to exploit and
manage the same; and

(c) whether certain States like
Haryana, Punjab, Uttar Pradesh and
West Bengal have excessive ground
water and the groundwater level has
been rising there, if so, the steps
taken or proposed to be taken to draw
plans to utilize excess water?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) According
10 the tentative estimate the utilisable
groundwater potential of the country
is 220 million acre feet.

(b) The main function of the Central
Ground Water Board is to conduct
groundwater surveys throughout the
country. Groundwater development
schemes are being executed by the
States.
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(c) Information is being collected
from the States and would be placed
on the Table of the Sabha.

qieql aten ¥ pawl WY ww Iy &
fog wa= wwsw

1022. ot AATAT TEIT QTAA : FAT

wfw St g Tany & Fwr w5 oo

(%) =1 aw@wT F1 fa=re qi=ely
IS AT F QAT FIHT F1 RO
_é%%fm‘zm’a#wsaamﬁm g
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(@) afz_zi, a1 swadt q==
am = &7 -

gfe damem ¥ U wa (R
wonafg dto fR ) (%) it

CCll

(@) sw & a&l 3&an ¢

Steps against Monopolists, Hoarders,
Black Marketeers and Landlords

1023. BHRI P. VENKATASUBBAI-
AH: Will the Minister of AGRICUL-
TURE be pleased to. state:

(a) the steps taken to bring to book
the monopolists, hoarders, blackmarke-
teers and landlords and to supply grain
and other essential commodities to the
people at controlleq prices during the
last three years;

(b) the results acheived so far; and

(¢) the further
this direction?

steps envisaged im

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHR1
ANNASAHEB P. SHINDE): (a) to (¢)-
The Government of India have
constantly impressed on all the
State Governments the need to enforce
strictly the various food control
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orders. The State Governments are
taking action accordingly. The State
Governments have strengthened their
enforcement machinery to deal effect-
tively with black-marketeers and
hoarders. Prompt action is taken
against persons who violate the various
food control orders. The State ‘Govern-
ments have also been advised to fix
maximum statutory limits regarding
the quantities of wheat andq other
foodgrains that might be held in stock
by producers, traders, consumers, etc.
In view of the present difficult condi-
tion, created by high prices and short-
age of essential commodities and arti-
ficial bottlenecks in their distribution
the Government of India have also ad-
vised the State Governments to invoke
the provisions of the Defence of India
Rules, 1971 for regulating various mat-
ters relating to essential commodities
including foodgrains, and to use the
powers under the Maintenance of In-
ternal Security Act, 1371 against per-
sons indulging in hoarding, black-
marketing and other anti-social activi-
ties prejudicial to the maintenance of
essential supplies.

Allotment of place, shops and show-
rooms in the Operation area of
N.DM.C.

1024. SHRI SHYAM SUNDER MO-
HAPATRA: Will the Minister of
WORKS AND HOUSING be pleased
to state:

(a) whether in its area of opera-
tion, N.D.M.C. has rendered or is ren-
dering any meaningful help to the
Cooperative Institutions or Societies
in form of allotment of place. shops
and show-rooms,

(b) if so, the details of the help

rendered/being rendered;

(¢) whether there is any plan or
proposal for the allotment of place,
shops and show-rooms to Co-opera-
tive Societies in N.D.M.C, area and
whether requests from Co-operative
Societies Institutions are pending
with NND.M.C. for allotment; and
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(d) if so, the details of the propo-
sal and number of cooperative socie-
ties etc. whose requests are before
N.D.M.C.?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTA-
RY AFFAIRS AND IN THE MINIST-
RY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) and (b).
Generally allotment of shops, accom-
modation etc. is made in N.D.M.C.
area by inviting tenders through
Press advertisement. If a Coopera-
tive Society applies for allotment of
any premises, they are informed on
the above lines.

(c) and (d). There is no proposal
for allotment of any place,” shops or
show-rooms to Co-operative Societies.
Recently the Vikas Kendra Industrial
Cooperative Society Ltd. applied for
the allotment of a newly constructed
stall at Panchkuina Road but: the
Committee has decided to invite ap-
plications from the Scheduled Caste
members for allotment of the said
stall. The question of allotment of
a portable Kiosk to the said Society
is, however, still under the consider-
ation of the NND.M.C.

Persons sent abroad for technical

Training

1025. SHRI SHANKERRAO SA-
VANT: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) how many persons—Ltoth officers
and students—were sent abroad by
India for technical training during
1971-72, 1972-73 =nd 1973-74;

(b) in what branches of technical
subjects were they taking training and
in which countries; and

(c) the total expenditure incurred,
year-wise on such training?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE
(SHRI D. P. YADAV): (a) to (c).
The Ministry of Education adminis-
ters a large number of Scholarships/
Fellowships offered by foreign Go-
vernments/Organisations for Indian
Nationals for Higher Studies abroad.
The Ministry also awards 50 scholar-
ships every year for selected students
on the basis of merit-cum-means for
Higher Studies Abroad. Most of the
scholarships are intended for Higher
Studies/Research in various fields,
such as Pure and Applied Sciences,
Engineering and Technology, Agricul-
tural Sciences, Medical Saoiences,
Social Sciences, Humanities, and alli-
ed subjects. These are not exclusive-
ly earmarked for technical training
as such, although a small number of
Scholarships and Fellowships offered
by some of the foreign Governments
are intended for specialised training.

The total number of candidates who
have been sent abroad during the
years 1971—73 is as follows:—

1971=386
1972=354
1973 =261

Under the various Scholarship
Schemes operated by the Ministry of
Education, candidates have been sent
to the following countries:—

Australia, Austria, Arab Republic of
Egypt, Belgium, Bulgaria, Canada,
Sri Lanka, Czechoslovakia. Denmark,
France, Finland, Federal Republic of
Germany, German Democratic Repub-
lic, Greece, Hungary, Italy, Japan,
New Zealend, Netherlands, Norway,
Poland, Spain, Swenden, Switzerland,
Turkey, U. K., USSR, Yugoslavia
and Romania.

The expenditure on the candidates
nominated under the Scholarships/
Fellowships offered by the foreign
Governments/Organisations 1s gener-
ally met by the concerned  donor
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country/organisation. In the case of
candidates sent under the scheme of
National Scholarships for study Ab-
road. full expenditure is met by the
Government and the total expenditu-
re incurred in this regard during the
years 1971—74 is as follows:—

1971-72=Rs. 3,45,000
1972-73=Rs. 16,50,000
1973-74==Rs. 30,63,000

Special cell to tackle food and drug
Adulteration

1026. SHRI C. K. JAFFER SHA-
RIEF: Will the Minister of HEALTH
AND FAMILY PLANNING be plea-
sed to state:

(a) whether efforts to create spe-
cial cell in the Central Intelligence
Bureau and the Central Bureau of
Investigation to tackle the growing
menace of food and drug adultera-
tion have been made by Government;

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A K.
KISKU): (a) and (b). The Intelli-
gence Bureau has no such proposal.
A proposal for the revival of Food
Offences Wing in the Central Bureau
of Investigation is under considera-
tion.

Expansion of Hindustan Latex Fac-
tory, Trivandrum

1027. SHRI A. K. GOPALAN:
SHRI VAYALAR RAVL:

Wil the Minister of HEALTH
AND FAMILY PLANNING be plea-
sed to state:

(a) whesther Government are con
sidering the expansion of Hindustat
Latex Factory, Trivandrum;

(b) whep it is likely to he expar

ded;
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31 ‘PUT Iyle@ ur paiTmils [iis st wndl
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ay3} Jo PO PeIH 3Y; 13Ydym (9)
so, the reasons therefor; and

(d) whether Government will pro-
pose to shift the Head Office to Tri-
vandrum where the factory is situa-
ted?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI KONDAJ-
JI BASAPPA): (a) Yes.

(b) The present proposal under
consideration envisages the expansion
of the factory to set up two additional
condom plants of the capacity to pro-
duce 72 million pieces per annum
each. One, during the year 1974-75
and the other, during the year 1975-
76:

——

(c) and (d). Government bhave de-
cided to shift the Registered Office as
well as the Head Quarters of the
Hindustan Latex Limited from New
Delhi to Trivandrum and Hindustan
Latex Limited has been directed to
shift the same to Trivandrum.

The Board of Directors have de-
cided to shift both the Registered
Office and the Head Quarters. But
they have requested for time till the
middle of April, 1974 to shift the
same in the interest of the school go-
ing childern of the employees of the
office and other legal formalities to
be followed.

Conversion of Reliaghata House
whether Mahatma Gandhi Stayed into
Nationa]l Memorial

1028. SHRI MADHU LIMAYE: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be plea-
sed to state;
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(a) whether representations have
been received by the Prime Minister
about the conversion of the Beliagha-
ta House in which Mahatma Gandhi
stayed in August, 1947 into a pational
shrine/national memorial;

(5) whether the Central Govern-
ment had agreed to make a substan-
tial sum available for this memori-
al;

(c) whether Government desired
that a non-officia] body/trust should
take charge of this memorial;

(d) whether Government have
since accepted the suggestions made
in regard to the creation of a non-
official body/trust for this purpose;
and

(e) if so, when will this memorial
scheme be implemented?

THE DEPUTY MINISTER IN THE
/MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE
(SHRI D. P. YADAV): (a) Yes, Sir.
These representations have been
forwarded to the Government of West
Bengal for appropriate action,

(b) The National Committee on
Gandhi Centenary set up during the
Gandhi Centenary Celebrations had
approved a proposal for a Central
Government grant of Rs. 3.00 lakhs
for the acquisition and preservation
of this house as a National Memorial.

(c) Government have indicated
that if the initiative is taken by a
non-official body, it will  consider

helping it.

(d) and (e). Proposals in this re-
gard are awaited from the State
Government.
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&t fqafeq s A—adam fem
AT & uia eFAfa—gffadr
d31 & wgarfat & faT qarafa
¥ mEa—faa st
THRT wifs ad 1 @ & 9F
T T

19. 9% Q=T /Fme A
Fr-dqd e /Fr gy
ZFel qur w fafag ezETew
& far odmfs & saec faw

Lol

20. wridw arg frm § sfafglea
9T ®Ie sf¥Aql #1 amqq fear
qrr W IF qg wIar A
qT

21. @y wg, wfafrgfer ac ata
# afamr fAatfa Far @ )

22 NAA A TN 6k W
# A A IAT  qWAIIC AT
Foyoiy w2 oA owAf A
LAl (L

)

KARTIKA 28, 1895 (SAKA)

Written Answers 70

23. 99 FERR/FART F €12
fratfa &) sig s I94Y a4t
¥ w7l @r s

24. 97 ANt ¥ Y oy F@
¥ fag =gd A0 wrwlar &
oirfa & amer ¥ 3 3§ #
Faw  &ar ¥ A A S

25. gf@mmr gredt @l & fag
=g% "wgas  gaws  (fey)

F  Adl, T5HF WEGAT TIA
(To fo )1 o1 qaFers #T w9
o &a & qUEr ST

26. fadr smfwat & afEmERTs

g & far @gEs swus

. (fedT) . & o3i &t Hedapig &
ST

27. oaq [ §7 9 afafas  mew
- gt 7gH F F fAg feqy
w1t g7 wyafadm dat =
v defiwfa & s

28: gatra [gfearon dai & FaT Fai-
aqi ¥ agEs d3—1 (THo ) FT
gaT o wfanfa #at & fag
wiafefis qar o frgaw wat
¥ faq aam @ A @ &AFh
& sme )

29. Eraww o A ¥AEwA qE
& F@ifaa fFar sm o

30. smafaw sy 9T Gdm afear

& F qv F) T A6 oIEfT

1 frmfea fmr s AT @

| afwam 1 Al FACA A F

arT F% qEEatyfzed | A &
ag ‘

-
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31. 9§94 ®IT g4 40 gmT =rfEn
FI|iF  |E A€W AT /Y-
afadw gaif FagEfa & g
Hoamr 93 g )

32. W @ra famw & FE=ifot
¥ mrafadi 1 faq 797 awa
g ST

33. =HF R qurasT Afufaw F qdw
s feur W

34. 7z mfeqi &1 sirew 9T AR
i g, fasdt Fwenft
AT qAT I [ARE
& w1 oirEw i e @

35 v T@rd & fyg fraifa
= @ wdw g faw &
FHAfET g™y WY AT |

36. A @ra fw ¥ g gfaaw
F mfgei #1 T A AT AR
wra e faaw qom faar
ST

37. W@ @ fom & # 0
gt A fafge e amei
3T 59 & fam o g3 qwany
FT @A F ¥ fqu FTOR
garafer wrd

38. & FFIIATT T ST
1 & fg Ffiqw o7 s
sfaw 57 § feg 1

39. WAFEE & WIHTX 9 He¥  &TH
¥ wefipfa & domA Wk
wrer  faqt & fag owe we
THe W Agd
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war frato & feg O L
i uem wam frafo sweA
® 3w A

1030. »ft wgwdaw fag wrew : 727

fratr O wEm A4 ag FOE
F Faw w7 o
(%) =1 feeft " fAamd

I, 1965 § g waai & fqATT &
fi1 15,50 %@ ©F 3% ACH
w1 faafor @ea w0 fun 9

(a) 71 frwtow 7@ & faas
F FIW A AT 1970 TF 22. 85
T wWE W] g § g AR

(w) afe g, av ¥ =fafs
WA & FT07 & § wic @ ak #
LI w1 FAEiEr w Y F foaw
™ F1g * faq sfafwm a7 7 30
g ?

daiy wd faawr aar (Hatw
ot ww ¥ e W@ (s mw
Rgar ) : (7)) & (7) Sefemma
fmtn &9 <@ waw faatr famr
gfafa *1 giqr w9 & f%
g waa (fmtn) dwea w5 s
TvAH g Tl § |

v T wfwfa (s s qer)
& 7edt i & wqwy, @y wwar
A% quT & A1 e wfwfy & aua
g o woer W fawm @@ W o
sanft ® g T wfafa W ww
&t
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AT W fAwin qnsA {§

1031. st wEtaw  fag W o
Ty A T wrarg 9 78 @A
Fopn w4 F

(%) = € @ A F
F7IA ¥ @ 3FAU § wiwfa #5777
FX faar s &

(') Fnv giw waai & faafr &
fod faeelt waT famw & Twsdlw wad
faator g757 ¥ F1E Fgraarfw s
g f gt ; W

(w) afz e, @ zaswegd afa
1 g0 F77 ¥ fod AT ®O FGAE
wX @ g s gA T F wreor | §?

wat wid faam aqr faatw wix
aE waEg & qE S (st s
qgar ) : (%) & (7). Sfeafaa
famtnr #17 ww wawr famior farg
gifaq 1 afar @ 41 & 7 5
wav (frafor) srsw w1 Sav fr s@
¥ awgrar 1

ey afafa (arwdi aF aw)
€' 764t fal & mMT qg AR
AF At F FiF ar afafa F awe
2 ar g 34 faua 9T Y v FrEaEy
®Y gaar 34 Afafq w1 wo 370

Incentives to Fishing during Fifth
Plan

1032. SHRI B. V. NAIK:
SHRI SHASHI BHUSHAN:

Will the Minister of AGRICUL-
TURE be pleased to state:
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(a) whether fishing has been iden--
tified as an area of maximum returns
in the field of food production; and

(b) if so, the incentives resource
as well as others provided for this
sphere during Fifth Five Year Plan?

THE MINISTER OF STATE 1IN’
THE MINISTRY OF AGRICULTUR)
(SHRI ANNASAHEB P. SHINDE):
(a) The return on investment in
terms of production or economic
value varies widely in both the marine
and inland sectors depending on the
natuie of resources in  different
areas, the type of craft and gear
used in cepture fisheries and the me-
thods adopted in culture. No com-
parative assessment of returns cn
investment unde» the various con-
ditions of capture or culture fisheries
in relation to other food commodi-
ties has been made. It is, however,
recognized that fisheries resources
constitute a potential of considerable
value which should be developed in
the interests of increasing the avail-
ability of protein food. The return
on investment in terms of food pro-
duction is high in several sectors of
the fisheries industry.

(b) The schemes proposed for the
fifth plan in the sphere of marine
fisheries provide for assistance for
improvements in fishing wAth tradi-
tional non-powered craft, provision of
mechanized boats to fishermen, and
grant of subsidy for indigenously
constructed deep sea fishing vessels
in addition to continued development
of the infra-structure in the shape of
fishing harbours, resource surveys,
research education and training. In
the inland sector, it is proposed to
take up fully integrated schemes
providing inter alia, for Organization
of finances and transfer of technolo-
gy for development of fisheries in re-
servoirs, ponds and tanks and other
water areas. The programmes pro-
posed to be undertaken would invol-
ve outlays on a scale considerably
higher than in the fourth plan.
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Drinking water Facilities in the
“Towns of Bhirmin of Sarguja District
of Madhya Pradesh

1033. SHRI RANABAHADUR
‘SINGH: Will the the Minister of
"WORKS AND HOUSING be pleased
to state:

(a) whether the town of Bhirmin
in Sarguja District of Madhya Pra-
«desh with a population of over 15,000
people still has no drinking water
facility commensurate with its need;

(b) whether this population con-
-sists mostly of the labour working
in the N.C.D.C. coal-fields;

(c) if so, the reasons for this lapse;
and

(d) by what time these facilities
should be made available?

THE MINISTER OF STATE IN
“THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) to
(d). The information is being collec-
ted and will be laid on the Table of
the Sabha on receipt.

Assistance to national Sports Federa-
tion for Coaching Camps

1034. SHRI A. K. GOPALAN: Will
the Minister of EDUCATION, SOCIAL
“WELFARE AND CULTURE be
pleased to state:

(a) whether Government have de-
cided to discontinue the financial as-
sistance to the National Sports Fed-
eration to conduct the Coaching
camps; and

(b) if so, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE
(SHRI ARVIND NETAM): (a) and
(b). In view of the acute financial
stringency, grants 10  recognised
Sporis' Federations for holding ¢oa-
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ching camps have been kept in abey-
ance for the remaining part of the
financial year 1973-74. The position
will be reviewed subject to additional
funds becoming available,
Cultura] Agreement between India
and Iraq

1035. SHRI SHASHI BHUSHAN:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether a new cultural agree-
ment has been signed recently bet-
ween India and Iraq; and

(b) if so, the main features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE
(SHRI D. P. YADAV): (a) Yes, Sir.

(b) The revised Cultural Agree-
ment between India and Iraq which
is more comprehensive than the pre-
vious one was signed in  Baghdad
on the 19th April, 1973. It envisages
cooperation between the two count-
ries in the fields of education, art and
culture, science and technology, press,
broadcasting, television, sports, tou-
rism etc. Copies of the Agreement
are avaiable in Parliament Library.

Rise in price of Fish in Calcutta

1038. SHRI SAMAR GUHA: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether fish prices in Eastern
India, particularly in Calcutta, re-
corded abnormal rise - during last
three months;

(b) if so, the reasons therefor;

(c) whether b'unéling by Fish Cor-
poration has added a rise in fish
prices in Eastern India; and

(@4 so, the steps taken or pro-

. posed: to deal with the rising _fish

prices? ... .. .



77 Written Answers

THE MINISTER OF STATE IN
THE MINISTRY QF AGRICULTURE
SHRI ANNASAHEB P, SHINDE:
ta) and (b). Fish prices in Eastern
India, and Calcutta in particular, con-
tinued to be hign during the last
‘three months, but an abnormal rise
was registered only during the festival
season when there is traditionally a
heavy demand.

(c) and (d). The Central Fishe-
ries Corperation has been stepping
up import of fish. The imports dur-
ing the last three months were subs-
tantial, and totalld 1138 tonnes. The
fish is being sold at prices well be-
low market prices with a view to con-
tributing towards stabilisation of
prices. The Corporation is making
further efforts to step up the imports
so as to increase availability of fish
at reasonable prices.

Application from Monopoly House
for import of Fishing Vessels

1039. SHRI VAYALAR RAVI:
SHRI SAT PAL KAPUR:

Will the Minister of AGRICULTU-
RE be pleased to state:

(a) whether the Government are
aware that big monopoly houses are
trying to share a major portion of
the fishing vessels proposed to be
imported;

(b) if so, how many of the monc-
poly houses have applied for these
licences and the detalls/particulars
thereof; and

(c) the steps taken by the Govern-
ment to protect the interest of small
fish exporters?

THE MINISTER OF STATE IN
‘THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Some of the larger business hou-

" us have applied for the allotment of
imported trawlers under the scheme
for the import of 5 limited number of
fishing vessels potified’ by the Go-
vernment in June, 1973,
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(b) Eight larger business houses
have applied for the import of fishing
vessels totalling 43. The tota] num-
ber of applications received is 69 for
the import of 208 fishing vessels.

(c) Applications under the Scheme
have been received from State Go-
vernments, public sector undertak-
ings, one cooperative, larger business
houses, and other private firms and
individuals among whom some are al-
ready in the fish export trade. The
scope for development of deep sea
fishing in the public, and to the ex-
tent practicable, in the cooperative
sector, will receive special attention.
All applications will, however, be
examined on merits and in the light
of the objective of ensuring effective
development of deep sea fishing.
Prior experience of the fisheries in-
dustry will be among the factors
taken into consideration,

Schemes to Eradicate Mosquitoes

1040. SHRI D. K. PANDA:

SHRI FATEHSINGHRAO
GAEKWAD:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether the schemes to eradi-
cate mosquitoes in India have gener-
ally failed due to the fact that mos-
quitoes got immuned to D.D.T. used
against them;

(b) if so, to what extent the mos-
quito menace threatens our country
now; and

(c) what steps Government have
taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI KONDAJ-
JI BASAPPA): (a) No scheme has
so far been undertaken in India to
eradicate  mosquitoes. Under the
Nationa] Malaria Eradication Progra-
mrre, which aims at the eradication
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of malaria parasites, vector mosqui-
toes have become resistant to D.D.T.
in some areas which are currently

covered by an alternative effective
insecticide,
(b) Whereas mosquitoes themsel-

ves do not provide any threat, a large
majority of the population is expos-
ed to risk agaiist mosquito-borne
diseases.

1¢) Mosquito control measures are
undertaken in metropolitan cities and
townships by the municipal corpora-
tions and local bodies. However, the
National Malaria Eradication Program-
me is in an advanced stage of eradi-
cating malaria in areas covering 76
per cent of the population and the
Nationa]l Filaria Control Programme
covers g population of 13 million,

Government is also encouraging
research on alternative methods of
mosquito control to meet the challen-
ge of vector resistance.

Options of U.P.,, A.P. and Orissa Chief
Ministers’ Conference on take-over of
wholesale trade in rice

1041. SHRI D. K. PANDA:
SHRI Y. ESWARA REDDY:

Will the Minister of AGRICULTU-
RE be pleased to state:

(a) the opinions expressed
Government representatives of U.P,,
Andhra and Orissa, the State under
President’s Rule, at the recent Chief
Ministers’ Conference while the ques-
tion of the take-over of the whole-
sale trade in rice had been discussed;

Ly the

(b) whether the administration in
lhose States had consulted the Centre
in this matter before formulating
their opinion; and

(c) \f #0, the Centre's guidance to
them?
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) The question of takeover of
wholesale trade in rice was not dis-
cussed as such at the Conference of
the State Chief Ministers held on
17th September, 1973.

(b) and (c). In accordance with
the genera] practice of consulting the
State  Governments/Adminigtrations
on all major issues, in the case of
whole sale trade takeover in rice
also, consultations were held with
individual State Governments/Admi-
nistrations to get their assessment
about the operational details and
difficulties with regard to the imple-
mentation of the dicision. In the
light of these discussions it was deci-
ded to leave the State free to opt for
any system of procurement of rice
including wholesale trade takeover.

Allotment of Fertiliser to AP. and its
Distributien to other States

1042. SHRI P. NARASIMHA RED-
DY: Will the Minister of AGRICUL~
TURE be pleased to state:

(a) whether ‘Government are aware
of the need to enhance the allotment
of fertilisers to Andhra Pradesh:

(b) the need to ensure actual sup-
ply of the allotted quantities; and

(c) the steps proposed to regulate
supply schedules as between different

States to serve adequately their
sowing time and seasonal require-
ments?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Yes. The need for enhancement of
allotment of fertilisers from the Cen-
tral Fertiliser Pool to Andhra Pra-
desh and to other States is recognised,
but it has not hecn possible to do so
because of severe constraints im
availabllity.
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(b) The need ifor ensuring that ac-
tual supplies are in keeping with the
allotted quantitiss to diflerent States
is also recognised. Eiforts in this
direction are being muade but difficu:~
ties in this arise on account of the
fact that the arrivals of Pool fertiliser
from abroad are not 1n keeping with
the allotted quantilies, because sup-
pliers not making *he supplies as per
contracts and also duz to a global
shortage of shipping space.

(¢) The supplies from the Central
Fertiliser Pool are spread over a
period of two six monthly periods in
a year, and efforts are made to sup-
ply fertiliser to different Stales on a
time-wise proporiionate basis, sub-
ject to availabilily and arrivals As
regards any special supplies in ad-
vance to any particular State for
seasonal requirements, efforts are made
to do this, but this is again dependent
on the availability position and the
repercussions on supplies {o other
‘States.

Letters of Intent/Licences issued for
starting Sugar Factories in Backward
Areag

1043. SHRI P. NARASIMHA RED-
DY: Will the Ministrr of AGRICUL-
"TURE be pleased to state:

(a) how many Letters of Inient and
Licences have been issued for starting
sugar factories in backward areas of
the different States during the last
‘three years;

(b’ what are the special facilities
and concessions being given or con-
templated to enable these projects to
be implemented; and

(¢} what is the progress achieved in
their implementation so far?

THE MINISTER OF STATE IN
‘"THE MINISTRY OF ACGRICULTURE
(PROF. SHER SINGH): (a) 23
Letiers of Intent/Licences have been
dssued ‘or starting new sugar factories
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in backward areas of different States
during the three years, 1971, 1972
and 1972.

(b) A statement Indicating the
special facilities and cnacession avail-
able to agro-industrial processing
units in backward areas from various
financing institutions is attached.

(c) Generally, it takes abour 3 to
4 years at present for the estabiish-
ment of a new sugar factory from the
date of the grant of a Letter of Intent,
A Statement giving the particulars of
Letters of Intent/Licexces issued for
starting new sugar [actories in back-
ward areas of different States during
the three years and showing the likely
date of commencement of production is
laid on the Table of the House. [Pla-
ced in Library. See No. LT-5735/73].

Statement

The specia] facilities and concession
available to agro-industrial/processing
units in backward areas from various
financing institutions are as follow:—

(i) The National Cooperative De-
velopment Corporation pro-
vides loans to the State Gov-
ernments to the extent of 80
per cent of the total block
cost of project in backward
areas as against 70-—75  per
cent in the case of normal
areas at a lower interest by
1/2 per cent. It is further
vroposed that the State Gov-
crnments’ contribution of the
share capital may be to the
extent of 5 times the share
capital collectad by the grower
members in backward area
as against 2 times in normal
areas.

(ii) The Industrial Development
Bank of India provides refin-
ance faciliti2s to the co-
operative  processing ur.its
with liberal pattern of assis-
tance to the units in the
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(iii)

(iv) The concessional terms
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backward areas. The period
of loans can be raised suitubly
in the case of units in back-

ward areas from 10 years
‘in the case of unmits in
normal areas. Similarly,
the period of moratorium
can be raised to 5 years as
against 3 year; in normal
areas. The stipulation of

promoters’ contribution to the
extent of 15-20 per cent can
also be liberalised downwards,
in the case of units in back-
ward areas, depending upon
the merits of each case. The
debt equity ratio can also be
suitably reduced in backward
areas from the usual pattern
of 50:50 in the normal area.
The rate of interest will be
71/2 per cent as against 9
per cent in the normal areas.
The commitment charge, which
is 1/3 per cent in the rormal
areas, can also be waived.

The rate cof interest charged
by the Agricultural Refinance
Corporation on loans given in
backward area, is less by 1/2
per cent and the refinance
facilities are available upto
100 per cent against 75 per
cent available in the normal
areas.

for
financial assistance to indust-
rial projects in notified back-
ward districts by Industrial
Finance Corporation of India
cover a lower rate of interest’
a longer initial grace period
for commencement of repay-
ment of loans, mcre liberal
amortisation schedules, a low-
er margin of security, lesser
contribution to project costs
by promoters and reduction in
the Corporation’s normal
charges in respect of under
writing commission, commit-
ment charge, non-refundable
examination fee for processing
of applicable ar.d legal charges.
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Cases of Epidemic Dropsy

1044. SHRI RAJDEO SINGH;

SHRI PHOOL CHAND
VERMA:

Will the Minister of HEALTH
AND FAMILY PLANNING be p.eased
to state:

(a) whether in the last one month,
67 cases of epidemic dropsy due to
the consumption of adulterated mus-
tard oil had been reported in Delhi;

(b) if so, whether culprits selling
these adulterated mustard oil were
apprehenided; and

(c) if so, the facts of it?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI KONDAJJI
BASAPPA): (a) Since the 21st
September, 1973, 77 cases of epidemic
dropsy due to consumption of adultera-
ted mustard oil have been reported 1
Delhi.

(b) The persons seliing adulterated
mustard oil have been/are being pro-
secuted under the nrovisions of the
Prevention of Food .Adulteration Act.

(c) Out of 17 samples found adult-
erated, six samples wcre found to be
adulterated with Argemone oil, which
is responsible for the condition of
dropsy. Prosecutions have already
been launched in four cases.

Stocks of Foodgrains

1045. SHRI JAGANNATH MTSHRA:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government have
enough stocks of food to meet the re-
quirements; and

(b) it not, the extent to  which the
demands exceed the available stocks
and how Government proposed to
meet the demand?
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THE MINISTER OF STATE IN THE

MINISTRY OF AURICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). Demand for foodgrains

depends on a number of factors, i. e
availability, other substituable food-
stuffs, their comparative prices, levels
of income, population growth and ex-
tent of urbanisation etc. Therefore, it
is difficult to frame any precise esti-
mate of requirements aind availability.
However, with a normal production
and the stocks of foodgrains av:ilable
with the Government at present and
to be procured from internal sources
it should be possible to meet fully
the internal demand.

Deterioration in D.T.C. Bus Service

1046. SHRI JAGANNATH MISHRA:

SHRI DEVINDER SINGH
GARCHA:

Will the Minister of SHIPPING AND
TRANSPORT be nleased to state:

(a) whether the D.T.C. Bus service
has deteriorated to a large cxtent dur-
ing the last six months causing in-
convenience to the commuters; and

(b) if so, the reasons therefor and
the remedial measures taken to provide
quick and efficient bus service?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B. RANA):
(a) and (b). Due to the inability of
the concerneq manufacturers to sup-
ply tyres and other essential spares,
on account of power cuts imposed by
the State Governments and labour
disputes in their organisations, a num-
ber of buses of the Delhi Transport
Corporation could not be put on road
during the last few months. A large
number of buses of the Corporation
were also damaged by anti-social ele-
ments. However, vigorous efluris
l'faVe been made to procure the essen-
tial spareg and tyres, on an emergent
basis. A major effort is also being «
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made to improve the repair and main—
tenance facilities for vehicles. As @

, result, considerable improvement has:

already been effected in the bus ser-
vices in the capital and complete nor--
malcy is expected to be achieved soon..

Concern over increasing road accidents-
in Dethi by Ceniral Road Research.

Institute
1047. SHRI JAGANNATH MISHRA:
SHRI M. RAM GOPAL.
REDDY:;

Will the Minister of SHIPPING AND"
TRANSPORT be pleased to state:

(a) whether Central Road Research
Institute has in a recen! survey ex-
pressed concern over the increasing.
road accidents in the Union Territory

of Delhi;

has exa-

(b) whether Government
the-

mined the conclusions drawn by
C.R.R.I; and

(¢) if so, the reaction of the Gov-
ernment thereto?

THE MINISTER OF STATE IN THE.
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B. RANA):
(a) A study conducied by Central
Road Research Institute has revealed
that though the total number of acci-
dents in Delhi is not increasing, the
fatal accidents are showing an up-
ward trend. It has been estimatel
by the Institute that, if this trend con-
tinues, the number of deaths in  the
year 1981 will be 1195 as against 503
in 1972.

The road development and
traffic improvement schemes worked
out by the Institute as part of the-
comprehensive traffic and, transporta--
tion planning studies of Delhi, which
it carried out at the request of the
Delhi Administration an: the Planning
Commission, were studied by a work-
ing Group of Experts set up by the-
Planning Commission.  This ‘Groug

(b) (i)
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has identified the road traffic improve-
ment schemes which nead to be in-
cluded in the Fifth Five Year Plan;

(ii) The monthly Traffic Review
Committee of Delhi Administration has
gone through the traffic regulations
and control measures suggested by
CRRI on the basis of comprehensive

traffic studies and other studies and
also made on-the-spot investigations
of various proposals.

(¢) (i) Traffic regulations and

control measures suggested by CRRI,
which were considered by the Monthly
Traffic Review Committee, are being
introduced areawise by the authorities
concerned;

(ii) Road and traffic improvement
'schemes suggested ry the CRRI :s a
part of comprehensive traffic and
transportation studies of Delhi to im-
prove efficiency and safety of traffic
flow are being implemented by the
.authorities concernad.

Sewerage Scheme

1048. SHRI M. RAM GOPAL
REDDY: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether there is any special
scheme under consideration of the
Union Government to cover the
various towns of the country with a
sewerage scheme; and

(b) if so, the main features thereof?

THE MINISTER OF STATE IN
"THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) and
(b). Water Supp’y and Sanitation is
a State Sector Programme. The allo-
cations for Water Supp'y and Sewer-
age schemes are made by the State
Governments themse.ves in their res-
pective State Plans. In the FourthPlan
.sewerage schemes are being executed
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in a number of towns under the Na-
tional Water Supply and sanitation pro-
gramme. In the Fifth Plan a tentative
outlay of Rs. 431 crores is proposed
for Urban Water Supply and Sanita-
tion out of which Rs. 78 crores are
intended for sewerage schemes.

A Central Pilot Scheme for conver-
sion of dry latrines into sanitary latri-
nes in a few selected towns is also
proposed for inclusion in the Fifth
Plan.

Damage to Imported Wheat in Transit

1049. SHRI M. RAM GOPAL
REDDY:

SHRI SAMAR MUKHERJEE:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether a good quantity of im-
ported wheat got damaged in transit;

(b) if so, the reasons therefor; ard
(c) the total luss”?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Out of 16,74,000 tonnes of wheat
imported upto October, 1973, 7,257 ton-
nes were damaged in transit while
on the high seas.

(b) The damage was caused by the
entry of sea water into the holds of
the ships due to rough weather.

(¢) The loss will be known on
completion of disposal of wheat, which
is in progress.

“F.CI. Sinking under Weight of
Unions”

1050. SHRI M. RAM GOPAL
REDDY:
SHRI N. K. SANGHI:

Will the Minister of AGRICUL-

TURE be pleased to state:

(a) whether Government's attention
has been drawpn to the news item
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“F.C.L sinking u_nder weight of unions”
appearing in the Hindustan Times
dated the 25th September, 1973; and

KARTIKA 28,

(b) if so, the reaction of Govern-
ment thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). Government it aware of
the points made in the news item and
the working of the FCI and the opera-
tional difficulties it is faced with, are
constantly under review of the Gov-
ernment. Necessary steps have been
take to deal with acts of indiscipline
by the employees.

A Working Group has been set up
by the FCI Management in consulta-
tion with the Ministry of Labour to
formulate the policy regarding grant
of recognition to the Association/
Unions of the employees. Steps have
been taken to strengthen the internal
vigilance set up of the Food Corpora-
tion; and specific complaints and alle-
gations are independently investigated
beside referring serious matters to the
C.B.I. for detailed probe.

Construction of C.G.H.S, Dispensary
in Moti Nagare, New Delhi

1051. SHRI M. S. SIVASWAMY:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
refer to the reply given to Unstarred
Question No. 6473 on the 9th April,
1973 regarding the shifting of C.G.H.S.
dispensary from Moti Nagar to Pun-
jabi Bagh, New Delhi and state:

(a) whether the DDA and the Muni-
cipal Corporation had been approached
for allotment of a suitable plot of land
for construction of a CGHS dispen-
sary in Moti Nagar to house the same
in a better accommodation; and

(b) if so, the progress made in this
regard?
2164 L S—4

~
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI.
LY PLANNING (SHRI KONDAJJI
BASAPPA). (a) and (b). The Delhi
Development Authority and the Muni-
cipal Corporation who were approach-
ed have regretted their inability to
make allotment of a plot for the cons-
truction of a CGHS dispensary in
Moti Nagar or adjoining areas.
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Miik Depots in Sector-B Mandir Marg
New Delhi

- 1052. SHRI M. S. SIVASWAMY: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether the milk depots in Sec-
tor D, Mandir Marg, New Delhi (DIZ
AREA) have been constructed; and-

(b) if so, when are these likely to
start functioning?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF SHER SINGH): (a) The cons-
truction work has not yet been fully
completed.

(b) The milk booths will be commis-
sioned (morning depots only) as soon
as these are handed over to the Delhi
Milk Scheme by the Central Public
Works Department. It is estimated
that they may be ready by the end
of December, 1973.

Petrol Pump in the space between
type II and IO quarters of Mandir
Marg New Delhi

1053. SHRI M. S. SIVASWAMY:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether there is any scheme to
have petrol pump in the space between
Type-I1 and Type III quarters of Man-
dir Marg, New Delhi;

(b) whether Government have re-
ceived any representations against the
construction of petrol pump in the
area; and
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(c) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MI-
NISTRY OF WORKS AND HOUSING
(SHRI OM MEHTA (a) Yes.

(b) Yes. )

(c) No decision has been taken on
the representation.

Memorandum submitted by the Resi-
dents of Punjab Garden,
New Delhi 26

1054. SHRI HARI SINGH: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether a memorandum has
been submitted by the residents of
Punjagbi Garden, New Delhi-26 to the
Commissioner Municipal Corporation
of Delhi on 18th October, 1973 and to
the Zonal Assistant Commissioner,
West Zone, New Delhi on the 17th
October, 1973 complaining against un-
authorised construction on a common
passage in that colony; and

(b) if so, the demand made in the
memorandum and action taken by
Government thereon?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MI-
NISTRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) Yes.

(b) (i) The residents have demand-
ed removal of unauthorised construc-
tion made by S/Shri G. R. Gujral
and K. C. Sehgal in Puniabi Garden
on the common passage.

(ii) Notices under Section 343 and
344 of D.M.C. Act, 1957 have been ser-
ved on the builders and demolition
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orders against unauthorised construc-
tions have been passed. Demolition
action will be taken according to law.

Post Graduate Examinations for
Private Candidates

1055. SHRI HARI SINGH: Will the
Minister of EDUCATION, SOCIAI
WELFARE AND CULTURE be pleased
to state:

(a) whether Government have given
special instructions to Universities to
allow private candidates to appear for
Post-Graduate examinations; and

(b) if so, the broad outlines there-
of ?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) and
(b). No such instructions have been
issued by the Government as the
question of allowing students (o appear
privately in university examinations
is a matter to be decided by the Uni-
versity concerned.

Population of Sheep

1056. SHRI K. MALLANNA: Will
the Minister of AGRICULTURE be
pleased to state:

(a) the population of sheep in the
country, State-wise; and

(b) whether Government have made
any survey to increase the sheep
population in the country?

THE MINISTER OF STATE IN THR
MINISTRY OF AGRICULTURB
(PROF. SHER SINGH): (a) A state-
ment showing the population of sheep
State-wise in accordance with the last
livestock Census 1966, is enclosed. The
data reiating to subsequent census
with 15th April, 1072 as reference
date, has not yet hecome available.

(b) No, Sir.
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STATEMENT
Population of sheep in different States-1966

(In thousands).

KARTIKA 28, 1895 (SAKA)

Seate/U.T. Population

oifn' 1;:5%.i“
Andhra Pradesh 8,004
Assam including Meghalaya 73
Bihar . 1,247
Gajarst | 1,652
Haryana . s16
Himachal Pradesh 1,049
Jamamu and Kashmirc 1,152
Karnataka 4,748
Kerala | . 12
Madhya Pradesh 1,016
Mboharashtra 2,208
Manipur, 8

Nagaland @
Orissa 1,182
Punjab 444
Rajesthan 8,806
Tamil Nadu "6,621
Tripura , 2
Uttar Pradesh , 3,623
West Bengal | 639

Andaman & Nicobar Islands @
Chandigarh 2

Dadra & Nagr Haveli @
Dethi | s

Lakshadweep |, Nil.
Pondicherry 7
All Indi-, 42,014
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Special Variety of Wheat for diabeties
in Bangalore

1057. SHRI K. MALLANNA: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether Government of India
are aware of the pitiable condition of
the incurable diabetic patients, who
are advised to take only the food pre-
pared by a special variety of wheat,
which is not available in Bangalore
City;

(b) whether they are put a lot of
difficulties and generally forced to
take rice which upsets their health;
and

(c) if so, whether Government
would come to their rescue and supply
special variety of wheat to the diabe-
tics regularly?

THE MINISTER OF STATE IN
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (c). Information is being ob-
tained from the State Government and
will be placed on the table of the
Sabha

Robbing of passengers in D.T.C. Bus
1059. SHRI PURUSHOTTAM KA-
KODKAR:

SHRI RAGHUNANDAN LAL
BHATIA:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether dacoits robbed passen-
gers of a Delhi Transport Corporation
double decker bus on the 25th Sep-
tember, 1973 near the Buddha Jayanti
Park in New Delhi;

(b) if so, the facts of the case; and

(c) whether any investigations were
made in the matter?

NoTs:— 3 L3y than 500
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THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B. RANA):
(a) No, Sir.

(b) and (c). Do not arise.

Drinking Water Scheme in the States
of Himachal Pradesh and Punjab

1060. PROF. NARAIN CHAND PA.
RASHAR: Will the Minister of
WORKS AND HOUSING be pleased
to state:

(a) the total amount sanctioned by
the Central Government for drinking
water schemes in the last three years
in the States of Himachal Pradesh and
Punjab;

(b) whether the amount sanctioned
has alsp been utilised and *vhether
there is any likely-hood of further
financial assistance for these schemes;
and

(c) how many of these schemes
have been completed?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN.
TARY AFFAIRS AND IN THE MI-
NISTRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) and (b).
Water supply is a state sector pro-
gramme. The State Governments
themselves make allocations for water
supply schemes in their state plans
and implement them according to
avai'ability of resources. The following
table gives the expenditure incurred
by the Governments of Himachal Pra-
desh and Punjab on water supply sche-
mes during the last three years:—
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During 1972-73 under the Central
Scheme for accelerated rural water
supply programme grant-in-aid of R.
100 lakhs was given to ine Govern
ment of Himachal Pradesh and Rs. 75
lakhs to the Government of Punjab
for implementation of selected rural
water supply schemes. These grants-
in-aid were in addition to the State
Plan programme.

(¢) According to the availabie io-
formation, the water supply schemes
for the following towns and villages
were completed during these years:

Year Himachal Punjab
Pradesh.
(Ry. in lakhs) (Rs. in lakhs)
1970-71 , 50 127
1971-73 82 238
1972-73 . 100 250

(anticipated)

— et

Year Himachal Punjab Towns
A State Pradesh  villrges
Programme (Villages only)

1970-71 74 48 9

1971-72 40 8o 9

1972-73 90 300 s
(anticited)

Accelerated

Programme

1972-73 . 80 6

o

Proposals for opening of New Central
Universities during 5th Plan

1061: PROF. NARAIN CHAND PA-
RASHAR: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether there is any proposal
to open new Central Universities in
the country during the Fifth Five-
Year Plan; and

(b) if so, the names of the places
where they are likely to be opened?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a)
and (b). Proposals for the establish-
ment of a Central University each at
Pondicherry and Hyderabad and of an
open University during the Fifth Five
Year Plan are under consideration of
the Government.
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Dry land farming in sub-mountaneous
Areas of Hill States

1062. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
AGRICULTURE be pleased to state:

-

(a) whether there is a proposal to
wvncourage research in dry land farm-
ing in the sub-mountaneous areas of
1he Hill States in India, and

(b) it so, a brief outline of these
rroposals?

THE MINISTER OF STATE IN THE
JMINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). An All India Coordinated
Research Project for Dryland Agri-
«ulture was sanctioned by the Indian
Council of Agricultural Rescuarch at
an estimated cost of Rs. 174.38 1.khs.

The Project is in operation at 24
selected Centres. None of these 24
Centres are located in Hilly areas,

However, one of the Centreg is locat=
ed at Dehra Dun where research work
i= being done to get information on
moisture conservation and reduction
of Soil erosion under dryland con-
ditions.

In addition to the Dryland Project,
very recently Government of India
has  sanctioned a project for the
establishment  of  Agricultural and
Animal Sciences Research Stations in
Centrally Administrated (Areas and
Certain States with an estimated cost
©of Rs. 85.00 lakhs. This Project will
cover the North Eastern part of the
country. Project director will be
stationed at Shillong. The Project will
handle problems of the sub-moun-
taneous regions also. One of the main
objectives of this project is Agronomic
Survey to spot light practices which
require improvement and to introduce
and demonstrate techniques such as
‘Soil Conservation, water manage-
ment,  crop-rotation-manuring  and
-multi cropping etc.

KARTIKA 28, 1895 (SAKA)
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Shortage of Fertilizers in Kerala

1063. SHRI C. JANARDHANAN:
Will the Minister of AGRICULTURE
be pleased to state.

(a) whether Government are aware
of the fact that there is at present a
huge shortage of fertilizer in Kerala;

(b) if so. whether Government pro.
pose to allot the major part of the
product of FACT. to Kerala itsel;
and

(c) whether Government propose
to reconsider the policy of allotment
of fertilizers factory in the Fifth Plan
to give at least one to Kerala?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) There is likely to be some
shortage of fertilizers in the State
during the Rabi 1973-74 season. This
is a part of the overall shortage of
fertilisers being faced by the country.

(b) The State has been allotted
about 25 per cent of the total produc-
tion of F.A.C.T. for the Rabi 1973-74
season, which represents over 50 per
cent of the total supplies of fertilisers
to be received by the State during the
period, from the different manufac-
turers. In addition, 5,000 tons of Ure
produced at Cochin Phase I have
been allotted to Kerala. In making
allotments, it is the policy of the Gov-
ernment of India that no State should
be made too dependent on one source
of supply of (fertilisers. Viewed
against this and the total requirement
of Kerala, a substantial portion of
F.A.C.T’s. production has been allotted
to Kerala.

(c) The FA.C.T. had proposed the
establishment of a new project at
Cochin in the Fifth Plan to producc
either Urea or Urea and complex
fertilisers. After taking into account
the resources Constraints and other
relevant factors, Government have
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decided to set up fve fertiliser plants
in the pubhic Sector at Bhatinda,
Mathura, Pampat, Paradeep and
Trombay, during the Fifth Plan period
The question of setting up further
cap: nty at other suitable locations
incl fing Cochin would be reviewed
at .7 appropriate time later in the
context of the resources position and
other relevant factors.

Review of Government Policy on
Sports and Games

1064 SHRI C JANARDHANAN.
SHRI C K. CHANDRAFPAN:

Wall the Mini ter of EDUCATION
SOCIAL WELFARE AND CULTURE
be pleased to state.

(a) whether Government propose
to review the policy in the field of
sports and games in the context of
the repeated set-backs to India in the
Olymmes World Cup Hockey match
and Universiad,

(b whether Government have re-
ceived reports on our participation
and the results in these and other in-
ternational events, and

(¢) 1f so, the findings and the plans
for the future?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OoF CULTURE
(SHRI ARVIND NETAM): (a) to
(¢) India's poor showing in various
international sports tournaments has
been engafing; the attention of the
All India Council of Sports and the
Ministry of Education & Social Wel-

fare

The Report of the Official Delega-
tion to the XX World Olympic
Games, 1972, has been considered,
and its contents kept in view while
formulating future proposals. A re-
port on the performance of the
Indian Hockey Team in the World

NOVEMBER 19, 1073

Written Answers 100

Cup Hockey Toprngment, 1978 i
awaited from #hse Indian Hockey
Federation; and the report on the
performance of the Indisn  comtin-
gent to the Universiad 1978 has Desn
received Just recently and 4 being
examined.

Measures to remedy the situation
have been considered, and are pro-
posed for implementation during the
5th Plan period. The basic strategy
will be to broad-base sports activities
and physical training over a3 wide
area, both in urban and rural
and at the grass-root level, ‘This
would enable coverage of as large a
number of physically fit young sports-
men as possible, and also spot talent
at an appropriately young age over
a wide area Specific programme on
these lhines will be formulated after
the allocation of funds for develop-
ment of sports and p~ wse during the
Fifth Five Year Plan 15 known

To avoid recurrent disappointment
on the poor performance of Indian
teams in International Sports events,
Government has decided, om the
advice of the All India Council of
Sports, to restrict participation by
Indian teams in such events to only
such games where the level of profl-
ciency of Indian sportsmen compares
favourably with international stan-
dards,

Eradication of llliteracy in Kerals

1065 SHRI C. JANARDHANAN:
W2ll the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

-

(a) The Central schemes to assist
the voluntary organisations in the
fleld of eradication of illiteracy work-
ing in Kerala;

(b) whether any help or assiztance
has been rendered to Kerala for this
purpose; and

(c)if so, the salient features there-
of?
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‘I'HE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE
(SHRI D. P. YADAV): (a) The
C'entral Government renders financial
assistance to voluntary Organisations
working in the field of adult
education including eradication of
illiteracy in all the States including
Kerala.

(b) Yes, Sir.

(¢) From 1971-72 to 1973-74 (so
far) grants amounting to Rs. 1,70,616
have been given to two voluntary
organisations namely (i) Kerala
Grandhasala Sangham, Trivandrum
and (ii1) Mitra Niketan, Vellanad,
Kerala for adult education including
eradication of illiteracy.

Work at a Standstill at Cochin
Shipyard on 6-10-73

1066. SHRI NAWAL KISHORE
SHARMA: Will the Minister of
SHIPPING AND TRANSPORT

be pleased to state:

(a) whether the working of Cochin
shipyard came to a standstill on 6th
October, 1973 as a result of strike by
the employees:

(b) if so, the reasons for the strike;

(c) how Government is consider-
ing to put an end by negotiations the
strike of the employees; and

(d) the extent of the loss suffered
as a result of strike?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B. RANA):
(a) No, Sir.

(b) to (d). Do not arise.
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Motor Ship built by Odessa Yard
(USSR) for India

1067. SHRI NAWAL KISHORE
SHARMA: Will the Minister of
SHIPPING AND TRANSPORT

be pleased to state:

(a) whether a motor ship has been
built by Odessa Yard (USSR) for
India;

(b)- if so, the capacity of the ship
with regard to tonnage;

(c) the cost of the ship; and

(d) the main features of other
ships to be built for India at that
yard?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI KAMA-
LAPATI TRIPATHI): (a) to (c).
Three cargo vessels of 16,300 D.W.T.
each at a price of Rs. 450 lakhs each
have been built by Odessa Yard
(USSR) for Shipping Corporation of
India. One more vessel of same size
and at same cost is being built at this
Yard.

Readjustment and rephasing of the
policy on rice take-ever

1068. SHRI ARJUN SETHI:
SHRI VIKRAM MAHAJAN:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) the specific items of re-adjust-
ment and rephasing on the policy of
rice take-over which could suit the
present difficulties; and

(b) the methodology through
which the co-operation of the people
has been envisaged to make the policy
a successful one?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). As the successtul
implementation of the policy of take-
over of wholesale trade in rice re-
quired not only careful consideration
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of the operational details but also
full involvement and cooperation of
the State Governments and Political
parties, the Union Minister of Agri-
culture held a number of discussions

with the State Chief Minister/Gov-
ernment leaders of the oppesition
parties. At these meetings a number

of difficulties envisaged in the imple-
mentation of the scheme were pointed
out. In the absence of the buffer
stocks and the requisite arrange-
ments. the policy regarding the take-
over of the wholesale trade in rice
from the coming Kharif season re-
quired rephasing.

Keeping in view of the above dis-
cussions and considering the need to
substantially step up procurement of
rice. it was considered advisable to
leave the States free to adopt any
system of procurement that would be
best suited to the prevailing local
conditions. Broadly, however, the
State Governments were advised to
adopt either graded levy on produ-
cers or levy on millers traders or a
combination of the two system:.
bringing also the large number of
hullers under their contro! and super-
vision. The State Governments, who
were willing to take-over whole sule
trade in rice from 1973-74 Kharlf sea-
son were allowed to do so. Accordingly.
Assam State Government has taken
over the wholesale trade in rice with
effect from 1st November. 1973.

In the interest of procurement it
has also been decided to continue the
existing restrictions on the movement
of paddy and Rice.

construction of buildings and repairs
to Docks and Quays of Cochin Ship-
yard

1069. SHRI A. K. GOPALAN: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the Cochin Shipyard
runs into difficulties due to the in-
adequate and unsatisfactory response
to the Tenders for construction of
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buildings and repairs to docks anc
quays,;

(b) it so, the broad outlines there-
of; and

(c) the action taken by Govera-
ment to remove such difficulties?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B. RANA):
(a) Yes, Sir. Cochin Shipyard did
run into difficulties.

(b) and (¢) Work on Building Dock
and Repair Dock involves deep and
large scale sheet piling and reinfore-
ed concrete cast-in-situ piling. In
response to Cochin Shipyard’s tender
enquiry in 1971 only one tender was
received which was technically un-
acceptable. Tender was refloated in
carly 1972 and two offers were receiv-
ed. The Tender Committee after
careful scrutiny awarded the work to
the more competitive and technically
acceptable tenderer in January, 1973.
The Contractor has entered into a
collaboration arrangement with a
leading Dutch firm. Though there was
a delay in import of equipment and
conclusion of an agreement between
the contractor and his foreign colla-
borators in Holland, work is now go-
ing ahead satisfactorily.

Rubber Seeds as wealth providing
Employment

1070. SHRI A. K. GOPALAN: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether the Kerala Khadi and
Village Industries Board has proved
that the rubber seeds could be con-
verted into wealth providing employ-
ment to hundreds of people;

(b) if so, whether Government have
made any enquiry into the feasibility
and the details thereof; and

-
(¢) the total employment potential
for this conversion of this waste to
wealth?
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INISTER OF STATE IN
'I'l'{gEMINI[ﬂSTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) to (c).
Information is being collected from
the Kerala Government and will be
laid on the Table of the Sabha in

due course.
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Gujral Committee on Advancement of
Urdu

1073. SHRI S. M. BANERJEE:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Gujral Committee ap-
pointed to go into the question of
advancement of Urdu in the country
has submitted its report; and

(b) if not. the reason for this de-
lay; and when the report is likely
to be submitted?

THE DEPUTY MINISTER IN THR
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) The Committee
for Promotion of Urdu has not yet
submitted its report to Government.

(b) The Committec has gone into
the question of promotion of Urdu
in the country in a eomprehensive
manner and this has taken time. It
is likely to finalise its report by the
end of this year. :
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Assurauces During Novsew Stede at
Delhi

1074. SHRI S. M. BANERJEE:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether assurances given to
the Nurses at Delhi during their last
strike have been tulfilled;
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(b) if not, the reason for the same;
and

(¢) when a final decision is likely
to be taken on some of the isswes?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI KON-
DAJJI BASAPPA): (a) to (). A
statement giving the informati-n re-
quired is attached.

STATEMENT

es Strike at

Asgurances given during Nurs
Delhi.

e —— e T

e e =

Action teken/Present position.

(2)

(1)
1. The washing allowance per month would
be raised to Rs. 13/- with effect from 18t

August, 1973 subject to an early review.

Washing Allowance :

Necessery orders raising the wa' hing allow-
ance from Rs. 4.50 per month to Rs. 12.00
per month were issued on 5th September,

washing allowance should be raised to:
. 15.00 per month, the Delhi Nurses
Association have promised to furnish more
detsils and factual data, justifying the

creasc.

Uniform Allowance :

»

that the distinction between one category and
another in the matter of uniform sllowance
had no justification, the matter would be
teken up for revision to meet the requirements
dfter Government’s recommendations on the
Pay Commission were announced.

Whatever the date of implementation of the

Pay Commission’s recommendati the
Government decision for other mt% of
Government employees would be appHcable
to the Nursing Staff also.

»

accommodation wes origin!
for the Nursing Staff and 18 still
uld be allotted to them forth-

4. Whatever
carmarked

lying vacant wo

e ———— —

The matter wes teken up with the Ministry

of Finance (Implementation Cell). The
Minisnzoof Finance have stated that the
131 Pay ission have*recommended the
raising of Uniform | Allowance
Nurses end the Nursing Sisters t0 Rs. 150
per anpum in all departments. is re-
commer.detion has since been recepted by
the Goverrment. The motter will be far-
ther teken Up with the Ministry of Finance.

This is beirg kept in view.

Accommodation :

All eccommodation carmarked have been
allotted

All Fndia Institute of Medical Sciences : No

accommodation was carmarked for the

Nursing Steff and the question of its allot-

ment does not arise.

e e e
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5. On an assurance from the representatives of No victimisation has been done.

the Delhi Nurses Association that they would
call off the agitation immediately, and extend
their fullest cooperation in bringing normalcg
e

that there would be no victimisation and that

in the hospital services, the Minister a

the period of strike would be treated as on
leave,

6. As regards other pending issues, talks would

be resumed at an early date after normalcy

has been fully restored.

The represcntative of the Ddlhi Nurses
Association were invited at a mieeting Qi
6th September, 1973 to discuss the pend-
ing issues pertaining to the Nurses employed
in Delbi Hospitals. 4

Amendment of Aligarh Muslim
University Act

1075. SHRI S. M. BANERJEE: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be
pleased to state:

(a) whether the Aligarh Muslim
University Act is likely to be amended
further to include some of the amend-
ments suggested by some of the
Opposition Parties;

(b) if so, what amendments are
likely to be brought; and

(c) whether the =mending bill is
likely to be brought before Parlia-
ment in the current session?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a)
No, Sir.

(b) and (c) Do not arise.
Central Saline Research Institutes’
Assurance on Raising Food P:oduction

1076. SHRI K. LAKKAPPA:
SHRI P. GANGADEB:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether the Central B8aline
Soil Research Institute, Karnal assur-

ed on the prospects of raising foed

production;

(b) if so, whether any research has
been made in this regard; and

(¢) if so, whether Research has
shown that alkaline land can be made
highly fertile?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) iCentral Soil Salinity Research
Institute, Karnal has been carrying
out research on raising agricultural
production in highly saline sodic soils
and research has shown that it is
possible to raise good crops of paddy
and wheat in alkaline soils of the
Indo-gangetic plains by following
simple methods. These include (a)
Land levelling (b) Addition of Soil
amendments like gypsum (c) Proper
choice of crops and varieties (d)
Proper water management (e) Addi-
tion of nutrients in which these sofls
are deficient.

(b) Central Soil Salinity Research
Institute has been carrying out re-
search in this respect for abou$ last
3 years in the fleld.

(c) Research has shown that highly
alkaline lands can produce good crops,
but the choice of the crops ig limited.
In the initial stages main stress has
to be on paddy and wheat.
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Progress In achieving uniformity in
Tenancy Laws

1077. SHRI BHOGENDRA JHA:
‘Will the Minister of AGRICULTURE
be pleased to refer to the reply given
to Unstarred Question No. 3716 dated
20th August, 1973 regarding uniform
legislation for tenants-at-will and
share-cropper and state:

(a) the concrete reaction of the
respective State Governments to the
Centre’s vigorous efforts for speedy
and effective implementation of the
policy of uniformity in tenancy laws;

(b) the concrete suggestions made
to respective State Governments to
bring about uniformity; and

(c) whether the laws conferring
certain security to share-croppers are
openly violated through illegal evic-
tions in Bihar, West Bengal and other
States and even in U.P. and M.P,
illegal share cropping is prevalent; if
50, Government’s reaction thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (c). The information is being
collected and will be laid on the
Table of the Sabha when received.

Monthly quota of food grains for
Mysore

1078. SHRI C. K. JAFFER SHA-
RIEF: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) the monthly quantity of food-
grains fixed by Central Government
for the State of Mysore;

(b) whether the fixed quota is
being supplied regularly monthly to
1the State; and

(c) whether State Government'ot
Mysore is satisfied with the supplied
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quota and if not, the reaction of
Central Government thereon?

THE MINISTER OF STATE IN THE
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (c). There is no fixed monthky
quota of foodgrains for any State.
Mysore Government have been asking
for larger allotments of foodgrains
from the Central Pool. Keeping in
view the over all availability of food-
grains in the Central Pool and the
relative needs of deficit States,
monthly allotment of foodgrains are
being made to Mysore Government
to meet the reasonable requirements
of the public distribution in the State.
During the last 3 months allotted
quantities of wheat were supplied in
full; in the case of milo, there has
been some shortfall in supplies due
to operational reasons.

Restoration of cut in quota of West
Bengal for foodgrains

1079. SHRI K. M MADHUKAR:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the West Bengal Food
Minister had sought for the restora-
tion of the cut in States’ food quota:
and

(b) if so, the reaction of the Gov-
ernment thereto?

THE MINISTER OF STATE IN THE
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). Allotment of foodgrains
are made to States every month. West
Bengal Government have been repre-
senting for allocation of larger quanti-
ties. Keeping in view the overall
availability of fooddgrains in the
Central pool and the needs of other
deficit States. maximum possible allo-
cations are being made to the West
Bengal Government for meeting the
reasonable requirements of the public
distribution in the State.
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8tadiums in District fleadquarters and
State Capitals

1080. SHRI K. M. MADHUKAR:
Will the Minister of EDUCATION,
SOCTAL WELFARE AND CULTURE
be pleased to state:

(a) whether Government have any
scheme to help the State to build
sports stadium in the District Head-
quarters and State Capitals;

(b) if so, the salient features there-
of; and

(c) which are the stadiums for
which the Government of India had
given grants?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION ANT
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) and (b). No,
Sir; not particularly for State Capitals
or District Headquarters only. Under
the Scheme of “Development of
Games & Sports Grants to State
Sports Councils”, financlal assistance
amounting to Rs. 5§0,000/- or 50 per
cent of the cost of construction, which.
ever is less, is rendered for construc-
tion of a stadium. The location of
such stadia is decided by the con-
cerned States.

(c) Government of India have so
far given grants for the construction
of stadia in following States:

State No. of Stadia

. Andhra Pradesh 9
. Assam

. Bihar

. Gujarat

. Haryana

. Jammu & Kashmir
. Kerala

. Madhya Pradesh

. Maharashtra

10. Karnataka

11. Orissa

12. Punjab

13, Rajasthan

14. Tamil Nadu

15. Uttar Pradesh

16. West Bengal
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AReration in procurement price of
paddy by States
1085. SHRI Y. ESWARA REDDY:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the Centre had fixed
a paddy procurement price; and

(b) if so, whether the State Gov-
<ernments can alter the price?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). Paddy procurement
prices are fixed by the State Govern-
ments on the advice of the Central
Government. Where the price is to
be fixed by the State Government
under a statute, prior cencurrence of
the Government of India is necessary.
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Decontrol of wheat

1091. SHRI ARVIND M. PATEL:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government are con-
sidering to de-control wheat with
immediate effect as Government has
failed in this policy; and

(b) if so, when it will be effected?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) No, Sir. It is not the view of
Government that the policy of take-

over of wholesale trade in wheat has
failed.

(b) Does not arise.

Sugar Factories in Gujarat State

1093. SHRI ARVIND M. PATEL:
SHRI VEKARIA:

Will the Minister of AGRICULTURE
be pleased to state:

(a) the number of sugar factories
in Gujarat State;

(b) the number and names of such
factories which are closed; and

(c) the reasons for the closure?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) Eight.

(b) None. Out of the eight facto-
ries, one has already started produc-
tion this season and the remaining
will start shortly.

(c¢) Does not arise.
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Import of fishing trawlers and their
allotment to States

1094. SHRI FATESINGHRAO
GAEKWAD:

SHRI VAYALAR RAVI:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether it has been decided
to import 50 trawlers for deep sea
fishing; and

(b) if so, how many of them would
be allotted to different States parti-
cularly to Gujarat in view of its
longest sea-coast offering vast poten-
tialities?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHR1 ANNASAHEB P. SHINDE):
(a) and (b). It has been decided to
allow import of 50 deep sea fishing
vessels under certain conditions, one
of which is that the party importing
a vessel should arrange for construc-
tion of a vessel of prescribed design
in an indigenous yard. Applications
were invited in June, 1973 by public
advertisement from parties proposing
to introduce deep sea fishing vessels
under the conditions of the scheme.
Applications have been received from
State Governments, public sector
undertakings and from the private
sector. In this context there has been
no earmarking of vessels for parti-
cular States. The applications are
under examination, and all relevant
factors will be taken into considera-
tion in determining allotments.

Outlay op rural roads programme for

Gujarat
1095. SHRI FATESINGHRAO
GAEKWAD: Will the Minister of

SHIPPING AND TRANSPORT be
pleased to state:

(a) the total outlay suggested by
the Planning Commission for rural
roads programme for Gujarat under

NOVEMBER 19, 1973

Written Answers 124
the “minimum needs programme” in
the State sector; o

(b) the proposal of the State Gov-
ernment in this behalf; and

(c) the total length of roads that
would be covered by the proposed
outlay?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B. RANA):
(a) to (c). Against an outlay of
Rs. 45.92 crores proposed by the
Government of Gujarat for construc-
tion and improvement of rural roads
in Gujarat under the “Minimum
Needs Programme”, the Planning
Commission have tentatively agreed
to an outlay of Rs. 25 crores in the
5th Five Year Plan. The Govern-
ment of Gujarat have now to draw
up a detailed programme of rural
roads on the basis of the outlay
suggested by the Planning Commis-
sion.

Production of foodgrains during
current Rabi Season

1096. SHRI PILOO MODY: Wil
the Ministsr of AGRICULTURE be
pleased to state:

(a) total production of foodgrains
during the current rabi season;

(b) whether food grains supply po-
sition in the country has in any way,
improved after the rabi crop also if
so, to what extent; and

(c) if not, what efforts are being
made by the Government of India to
ensure adequate food supply in the
country?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (ay
and (b). The total output of rabi
foodgrains during 1972-73 crop season
is reported to be lower than the pre-
vious year and is estimated to be
around 379.72 lakh tonnes.
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‘(c). To ensure adequate focd sup-
plies in the country and also to im-
prove availability of foodgrains, the
following steps have been taken by

the Government:—

(1) Country-wise special efforts
raise the production of kharif
crop by increasing the area
under high-yielding variety,
promotion of effective utilisa-
tion of irrigation potential
and balanced use of fertili-
zers and timely provision of
credit.

(2) Increase in the procurement/
prices of kharif cereals and
increase in the support
prices of wheat as incentive
for increased production and
procurement.

(3) Import of limited quantity of
fcodgrains,

(4) Acceptance of the loan of 2
million tonnes of wheat from
the U.S.S.R. Government.

(5) Effective implementation of
regulatory laws.

(6) Curbs on consumption of food-
grains by strict enforcement
of Guest Control Orders.

Production of rice

1097. SHR1 PILOO MODY: Will
the Minister of AGRICULTURE be
pleaseq to state:

(8) total production of rice in the
country during the last three years,
year-wise;

) (b) whether prcduction of rice dur-
ing the current year has considerably
reduced; and

(2) if so, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHR1
ANNASAHEB P. SHINDE): (a)
to (c) All-India estimates of produc-
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tion of rice for the last three years
are given below:—

Year Production
(Million tonnes)
1970-71 42.23 (Revised)
1971-72 43.07 (Revised)
1972-73 38.63

In 1972-73, rice production received
a severe set-back because of decline
in area and more particularly on ac-
count of extensive damage to the stan-
ding crop resulting from erractic and
scanty rainfall and the prevalence of
drought conditions during the Xkharif
season in several parts of the country.

It is too early to indicate the esti-
mate of prcduction of rice during the
current year (1973-74). However, ac-
cording to indications available so far,
the rice production during the cur-
rent year is likely to be substantially
higher than the output last year.

Committee for Development of
Hinterland of Mangalore Harbour

1098. SHRI PILOO MODY: will
the Minister of SHIFPING AND
TRANSPORT be pleased to state:

{a) what progress has been made
by the Committee for the D<velopment
of the Hinterland of the new Manga-
lore Harbour, which was appointed by
the Mysore Government in 1971;

(b) why was no meeting of the com-
mittee called after Mr. Lobo Prabhu
as Governor of the Committee on Ag-
ricuture and Irrigation submitted his
report in April, 1973; end

(c) since the report was an attempt
at Planning from the district level,
what was the Ministry of Planning, to
whom a copy was sent done, consis-
tently with his declarations that Plan-
ning will begin from below?



127  Written Answers

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI KAMA-
LAPATI TRIPATHI): The Govern-
ment of Karnataka have reported as
follows:

(a) The Committee for the develop-
ment cf the Hinterlangl of Mangalore
Harbour Project was constituted by
them on 15-11-1971, It has since then
met on 18-2-1972, 11-1-1972 and 13-3-
1973.

(b) The report of Mr. Lobo Prabhu
was received in April, 1973. The meet-
ing of the Committee was Scheduled to
be held on 23-5-73 and 26-9-1973 to
consider the report. Due to unavoid-
able circumstances, the meetings had
to be postponed. The Committee pro-
poses to meet in November, 1973 when
the report of Mr. Lobo Prabhu would
be considered.

(c) District Planning is an integral
part of the Fifth Five Year Plan of
the State, District Planning Committees
have been formed in all the districts
including South Kanara. The District
Planning Committees are identifying
the local needs and resources to evolve
suitable programmes to be implement-
ed as part of the Fifth Five Year Plan.
The report on Agriculture by Mr. Lobo
Prabhu is with the Deputy Commis-
sioner of South Kanara who is also
the Chairman of the District Planning
Committee. To what extent the sug-
gestion made in the report can be in-
corporated in the District Plan of
South Kanara would be examined by
the District Planning Committee.

Allocation from L.IC. Loan for
Housing Projects to States

1099. SHRI RAMSHEKHAR
PRASAD SINGH:

SHRI P. M. MEHTA :

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether Union Government have
allocated from LIC, Loan to different
States for the Housing Projects to he
undertaken by them during the year
1973-74;

NOVEMBER 19, 1973

Written Answers 128

(b) if so, the total amcunt given to
States of Bihar and Gujarat;

(c) whether all the States have uti-
lised the loan properly; and

(d) it so, whether any check has
been made in the investment by the
Centre to the State Governments?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS AND IN THE MINIS-
TRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) to (d). The
Ministry of Works and Housing allo-
cate LIC loans to States for implemen-
tation of certain Social Housing Sche-
mes out of the funds made available
by the Corporation for this purpose.
The LIC loan so far allocated during
1973-74 for this purpose to the Govern-
ments of Bihr and Gujarat is nil and
Rs. 80 lakhs respectively.

The loans are advanced to the
the State Governments for implemen-
tation of the approved social hous-
ing schemes according to their discre-
tion. No physical check is exercised
by the Central Government in the
matter except obtaining data from the
State Governments on the utilization
¢f LIC loans on different Schemes. Ac-
cording to the reports received from
the State Governments, most of the
State Governments have utilized the
loans for the intended purpose.

Indian Council of Philosophy

1100. SHRIMATI SAVITRI SHYAM
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether a Committee appoinied
by the Union Ministry of Education
has recommended very recently for
the establishment of Indian Council of
Philosophy, an autonomous Central
Organisation for the promotion facility
and research in Philcsophy;
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(b) if so, the main recommendations
made; and

(c) the action taken or to be taken
thereon?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) to
(c). The Committee has recommended
that an autonomous professional orga-
nisation to be called ‘Indian Council
of Philosophy’ be established broadly
on the same lines as the Indian Coun-
cil of Social Science Research or the
Indian Council of Historical Research.
The proposal is under the considera-
tion of the Government.

Repair work of Shri Jagannath
Temple

1101, SHRI ARJUN SETHI: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be
pleased to state:

(a) whether recently the Expert
Committee constituted to look into
the details of repair works in the
temple of Shri Jagannath at Puri have
visited the temple; and

(b) if so, the recommendations .of
the expert body to repair the cracks
which are of serious nature?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a)
Yes, Sir.

(b) The details of the recommenda-
tions of the Committee for repairing
the cracks are as follows:—

(i) The exterior walls including
the sikhara of the main tem-
ple are covered by a thick
accretionary plaster. For a
proper understanding of the
behaviour of the cracks and
the nature and the extent of
the decay of the stone it is
essential that the plaster is
removed, so that the areas
could be examined thoroughly
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and suitable conservation
measures and further course
of action could be decided
upon. Accordingly, the Com.-
mittee has recommended that
to start with plaster should
be taken out at a few places,
at different levels.

All cracks and fissures in the
masonry should be grouted
with a solution of epoxy resin.

The corroded iron dowels,
which have been exposed
after splitting of stones or
would be exposed after the
removal of the plaster, should
be replaced, wherever neces-
sary, with new ones of copper
or stainless steel.

The stone surfaces of the
temples after removal of the
plaster should be freed from
injurious sea-salt and there-
after consolidated and pre-
served by chemical treatment.

For locating the source of
water-leakage at the junction
of the vimana and mukhasale
of the main temple and in
order to devise ways and
means for stopping the leak-
age, it has been decided, as an
experimental measure, to
remove the plaster from the
Lakshmi temple which is
smaller in size and has a
similar problem of leakage.

The bhoga-mandapa of the
main temple has suffered due
to development of various
types of cracks, widening of
joints and splitting of stones.
The total pattern of cracks
would indicate some other
factors which are not easily
apparent. In order to get a
clear picture, it has been
decided that the structure
may be examined by an ex-
pert structural engineer from
the Central Building Research
Institute, Roorkee.
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(vii) The Committee has also re-
commended the appointment
of special staff and purchase
of equipments, such as
scaffolding, grouting machines
and other necessary tools
and plants.

Quota of consumption of wheat per
month in Orissa

1102. SHRI ARJUN SETHI: Will
the Minister of AGRICULTURE be

pleased to state:

(a) what is the actual quota of con-
sumption of wheat per month of the
State of OQrissa;

(b) the actual quota released for
the last three months; and

(c) whether the Government is
aware of the fact that there has been
a serious shortage of wheat jn Orissa
and measures taken thereof to im-
prove the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (c). There is no fixed monthly
quota of foodgrains for State Govern-
ments. Keeping in view the overall
availability of foodgrains in the
Central Pool, the relative nesds of
deficit States and taking into c¢.n-
sideration the fact that Orissa is
surplus in rice, the following yuanti-
ties of wheat werc supplied to the
State Government during the last 3
months:—

(In ’000 tonnes)

1290
17.7

August, 1973
September, 1973
October, 1973 33
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Non-Exploitatio, of Ney Strategy
Agriculture by Some States

1103. SHRI ARJUN SETHI: Wwill
the Minister of AGRICULTURE be
pleased to state:

(a) the reasons and factors respor-
sible for not exploiting the new stra-
tegy in agriculture by some of the
States yet; and

(b) the follow-up action taken by
the Centre to evolve the programme
for the use of scientific dry farming
methods and exploitation of ground
water resources?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) The main reasons for some of the
States not being able to secure sub-
stantial increases in agriculture pro-
duction as a result of the adoption of
New Strategy include non-availability
or unsuitability of available crop
technology to the soil-water-rain-
fall complexes of some arecas, inade-
quacies in the institutional structure
for credit, marketing and input sup-
plies and shortcomings in extension
training efforts.

(b) To take the benefits of the new
technology to dry areas, 24 Pilot Pro-
jects under Dryland Farming Scheme
are being implemented in 12 States
during IV plan. The Pilot Projects
are in the nature of training-cum-
demonstration projects. The results
obtained would be extended to wider
areas for larger benefits.

The ground water exploitation for
irrigation purposes is also in vogue in
several States. - The area likely to be
bepefited by ground water schemes
by the end of 1973-74, is about 16.0
million hectares and would be exten-
ded to 20.5 million hectares by the
end of 1978-79.
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The State Ground Water Organisa-
tions and Central Ground Water Board
are also being strengthened for ful-
ler exploitation of ground water re-
sources in the country.

Shortage of Mustard Oil in West Ben-
gal during Puja days

1104. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of AGRI-
CULTURE be pleased to stated:

(a) whether the Ministry are aware
that during the Durga Puja time,
there was an acute shortage of mustard
oil in West Bengal; and

(b) whether any help was sought
by the State Government with regard
to the supply of mustard seeds or
whether gny discussion was made to
fix up the prices of mustard oil in the
State?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
(a) Shortage of mustard oil in West
Bengal was reported during October,
1978.

(b) No, Sir.

Corruption by Private Storing Agents
under. F.CL

1105. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether the Ministry arc aware
about the corruption of the Private
Storing agents under F.C.I in various
States;

(b) if so, what action the Ministry
propose in those cases; and

(c) whether any co-ordinated ef-
fort between Centre and State Gov-
ernment has been made in this regard?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (c). The information is being
collected gand will be laid on the Table
of the Sabha.

Students suffering from Cultural
Degeneration

1106. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL.
TURE be pleased to state:

(a) whether the Ministry is aware
that the students of our country are
suffering from cultural degenration;
and

(b) if so, what effective steps
have been taken by the Ministry to
fight the reasons of degeneration?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION .AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) Cultural tradi-
tions are questioned from time to
time by people who are subject to
various socio-economic influences. This
experience extends to the whole popu-
lation and not to the students only,
although it is but natural that youth is
more receptive to non-traditional ideas
This questioning of traditional values
or acceptance of new values cavnot be
described as degeneration.

(b) As has alréady been explained,
Government does not consider that
there is any cultural degeneration. In
a free society, Government does not
try to lay down cultural norms. Its
main objective is to adopt measures
which will promote adequate appre-
ciation of the cultural traditions, as
well as capacity to blend with them
the current cultural influences. In fur-
therance of this objective, Government
undertakes measures like mainienance
of archaeological monuments, support-
ing the growth of libraries and mus2-
ums, encouragement to plastic and
performing and providing opportu-
nitles for cultural exchanges with
friendly foreign countries, and so on
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faseht fawrw Nfwwew wy i, fomld
gt vl w1dt & qalT & qsEew
A aATay

1107. To ALA TTAW Ui¥A
w1 fanfn wlr miEsw o6 g8 aqrd B
T w4 4

(%) feeent famm wifewew &
LIGECICIARE LI R R O o
& fdaay @ o fFa-fea anf &
gfgFrt 391 ITW F@ E

(@) 37 argai av feeeht faaw
gifaswor gfqaw fsa gaufm =
F@T g ; AW

(7) na draawf & feeet fawrm
mifaFw ¥ 37 9T g fwadr gaafn
ggarg’?

"dadla w1d fawm aqr frein sile
sERENEA s W (st wm
Rgar):

(%) 10 ST, 1 fdr g AR 4*
F1% 1 feeet famig mifaso & waw
F @Y FEE ITHT TAN THAX F FIH
¥ g F aFd § |

(@) a¥ 1972-73 § 77,182.
52 T |

() 2,72,636. 507

*gF FTT AT, 1973 § a9 &
g oY
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TaTam ¥ feaml W aerk fed o
gfea & A T A em W new
afanaar sifen woar

1108 ¥Mo AW ATUAN q+87 =
aq7 wiy #&t 78 Ta @ F g 35 fF

(%) #a1 Tswa™ § gqF @@
IR FAFT FY qeaATE {H9 77 NFT gfear
¥ IR 9 wAfFa Agow ) wfamaar
1§ q@T 777 FafF qgh 9% GOATE
o w3 ot 7w gfear F AR T 46. 04
sfawa ArsgeT #wfFa g9 a3 W@ sAH
Fa® 37.02 wfama AmE@ieA
AT ; wR

(@) afz gf, a1 Gt zafzaai &
faeg FuT FIAAET FY ST @rg ?

gfu sama § vsa AA (st womy
afgamto fm) : (F) s TFH
TF W & IO F q49 § UsEA
FIT ¥ 2 W14, 1973 %! ag gfaq
frarar f5 Towgm 9 ff@Ei &
e f&y o AFe & 7 afwn
#Fr At o sifea igom ) wfamaa
g @i 7 4 | qWEE FEIR A 4G
wY gfew fear & fr woa A =0 uw gfar
F 4] o ot AEeT A wfawaar Faw
T AIAAT FT BIEFT &Y TS A€ & 1
Tqeg ahT A zE i fafaw i &
2117 FFT IAF  fawwgwr fear
qr | @@H =R T A fraifa 46
sfama #1 ATsgroa # 9T § 45. 9
sfawa, 45. swfawa, 45.5 Afqwa
MR 34. 2 wfawa ArsgroE g TE )
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(@) wam @ amdi § w4 fafeee
o & WA § | W@ T 9T FE F-
it A A g § | AER wwA § A4l
fakar 1 Yaradr 2y wE § | wiaw
HqEa & o7 §FIX A dafum fawan
T Gfgq ywoHa € F@ F fag
fegmad st 7 & &

slage & fawz asaw A qr gw

1110. T1o AEHATNAM qTeY :
FaT ArTgA W qfagA q& 7g F@O=
FY FI w4

(%) Far Y9I F fage Tvaq ad)
1 9 757 qO9 § dfquea § qqr Iat
qu: faaton w7 aw Ad gArg

(@) 7arzad swi-mmy AR
& afaga & w19 smEaT 98 @ E;

() ¥t wA wERT FTA 20 WAL,
1973 & wmaidifsa 997 gear 3732
& 3T H g Farar aa1 91 fwgF F

ga: faat 1 #14 wre g gt sl
T

(w) afzgf,aroa as 391 FATREY
Fragg?

AYaga wit afeaga wwem ¥ W
st (stgodoTrr) ¢ (%) Srad,
TR AT 24 FTE, 1973 @

(@) ot 7 | smeew & FramarE
F sravaFarEt &Y qfx 27 mF 1973
B AT FY qATET KO Far Y WA A
F AL oY | w7 5 WA, 1973F IF
T G GIGT FT g qATaT T4T AV A FO
&A1 a2 FT A 7 | A A F weqriO
ATE & FIT07 AT FT I 18 9, 1973
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F frqAr gg1) FATT g9 AW &
A Fard N9l 71 97 {653 & @0
1 @ & ) 38 wfafa w1l amran
F faq 91 AoWoudo (TFis qra€
) ATk qqT gAF Frarara & fog
HITAE *T FFEqT HT A€ ] |

(1) =g

(w) famant #Y ox awe)  afnfq
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fedg 28 5T, 1974aF 5877 7T
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FY wowa /e faafr wgar 2% qw &
famtor fod Sird & wom 9% famme w31

¥ dfaal & am wfa wfw

1111. 370 REHATNAW qidq : F47
wta 7T a8 FATN Y FI FG

(%) 37 ¥=afaal M 99-
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(&) 7% & 9w Fqrg forael—
frat Fiwafa § ?

¥fe damz & v st (s) wer
wrfg® QYo fd) : (%) =% (). g
UFT FT S T E W AN q2F 9@
& sru |
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Eradication of Illiteracy in Tamil
Nadu

1112. SHRI S. A. MURUGANAN-
THAM:
SHRI M KATHAMUTHU:

Will the Minister of EDUCATION,
-SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) what are the schemes the Cen-
tre is having to help and assist the
voluntary organisations working in the
field of eradication of illiteracy in
Tamil Nadu;

(b) whether any help or assistance
has been rendered to Tamil Nadu for
this purpose; and

(c) if so, the salient feature there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) The Central Gov-
ernment tenders financial assistance
to Voluntary Organisations working
in the field of adult education includ-
ing eradication of illiteracy in all Sta-
tes including Tamil Nadu.

(b) Yes, Sir.

(¢) During 1972-73 grant amount-
ing to Rs. 6,432/- has been given to
Sri Avinashilingam Home Science Col-
lege, Coimbatore for adulte education
including eradication of illiteracy.
This is in addition to considerably lar-
ger financial assistance given to pub-
lic library services in Tamil Nadu,
which to an extent perform the same
function.

Fly over near Safdarjang Airport, New
Delhi

1114. SHRI S. A. MURUGANAN-
THAM: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether the construction of the
fly-over near Safdarjang Airport, New
Delhi has restarted;
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(b) if not, the reasons for the de-
lay;

(c) whether Government are aware
that the delay is causing great hard-
ship to the people;

(d) how long it will take to comp-
lete the work; and

(e) what is the revised estimate?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MI
NISTRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) Yes.

(b) Does not arise.
(c) Yes.

(d) The Bridge is expected to be
rcady by April, 1974

(e) The estimate is not required to
be revised as the balance work is be-
ing executed at the risk and cost of the
earlier contractors and additional ex-
penditure if any shall be debited to
their account and recovered from
them.

Instructiong for Economy in construc-
tion and Maintenance of Government
Buildings

1115. SHRI S. A. MURUGANAN-
THAM: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether Government have issu-
ed any instructions for observing eco-
nomy in repairs, white-wash and chan-
ges in construction of Government
buildings throughout the country;

(b) if so, the particulars thereof;

(¢) whether despite such instruc-
tion major alterations and refurnish-
ing have been carried out in some of
the Houses in New Delhi; and

(d) if so, the reasons therefor?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
"TARY AFFAIRS AND 1IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) Yes Sir,

(b) The Government had decided,
as a measure of economy in the con-
text of the current difficult financial

situation, that during the current
financial year no  expenditure,
save in exceptional circumstances,

should be incurred on white-washing
repairs and maintenance of buildings
both residential and non-residential
which were white washed, repaired or
maintained during the last financial
vear. R

It was also decided that, save in
exceptional circumstances, no expen-
-diture should be incurred on additions/
alterations to buildings.

The above orders exclude some im-
portant public buildings, buildings in
heavy rainfall areas or coastal areas
and hospital buildings etc.

(c) No. However, certain works of
inescapable nature have been permit-
ted in exceptional circumstances, such
as structural safety, security, etc.

(d) Question does not arise.

Additional Milo for Mysore

1116. SHRI G. Y. KRISHNAN:

SHRI D. B. CHANDRA-
GOWDA:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether a request of additional
allotment of 10,000 tonnes of milo was
made by the Mysore Government; and

(b) if so, the reaction of Central
‘Government thereta?

KARTIKA 28, 1895 (SAKA)

Written Answers 142

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) No request for additional allot-
ment of milo was received from the
State Government.

(b) Does not arise. !

Slashing allocation for programme for
Family Planning

1117. SHRI DEVINDER SINGH
GARCHA:

SHRI YAMUNA PRASAD
MANDAL:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether the annual budgetary
allodations have been further slash-
ed by about Rs. 15 crores for 1973-74
despite the fact that only 54.85 cro-
res were sanctioned for Family Plan=
ning Programmes as against an ap-
proved outlay of Rs, 112.58 crores;

(b) whether as a direct result of
it mass vasectomy camps with extra
incentives proving very successful
have been discontinued; and

(c) whether implications of such
serious cuts jeopardising various much
needed Family Planning Programmes
has been assessed by his Ministry?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI KONDAJJI
BASAPPA): (a) to (c¢). A cut of Rs.
16 crores in the annual budgetary al-
loctaion of Rs. 54.85 crores for the
Family Planning Programmes for
1973-74 was proposed. However, after
consideration of the implications of
such a severe cut on the programme
including the inevitability of size
able retrenchment of the staff, it has
been decided to restrict the budget
cut to Rs, 1.4 crore only. It has been
further decided that funds for com-
pensation for IUD insertions and steri.
lizations under the normal programme
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will be made available without any
celling on the basis of actual perfor-
mance. The decision to stop extra
incentives in the Mass Vasectomy
Camps has been taken on its own me-
rits after considering the actual ex-
perience of these camps and in the
long range interest of the programme,

Contribution of Central Aid Zone mak-
ing Research Institute in making
Rajasthan Desert Bloom

1118. SHRI DEVINDER SINGH
GARCHA: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether the Central Aid Zone
Research Institute has made a major
headway to make the Rajasthan de-
sert bloom;

(b) if so, how much progress has
been made by way of reclaiming land
by the Institute since its inception;
and

(c) 'the expenditure incurred on
the research work for reclaiming this
land?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (c¢). The Central Aid Zone Re-
search Institute, Jodhpur has been
set up to undertake research and
evolve suitable technology to control
desert problems. A number of multi-
disciplined research programmes have
been undertaken since its inception in
the flelds of basic resource survey,
resource utilization, animal sciences,
establishment of trees and grasses for
sand dune stabilization, wind break
and shelter belts. 7

Valuable research information has
been obtained for stabilising sand
dunes, raising trees and grasses for
possible reclamation of land arid
areas, which are not currently under
cultivation. Over the years, the Insti-
tute has completed integrated surveys
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of land, soil, water and vegetation re-
sources for about 12000 sq. kms. and
cime-detailed survey of 15000 sq. kms.
in six development blocks, namely,
Siwana, Saila, Ahor, Jalore, Chotan,
and Lune. The nursery techniques for
production of seedlings and establishing
them under desert conditions have
been standardised. Quick growing
species like Acacia tortilis, Eucalyptus
species etc. have been screened for
their suitability in the arid regions.
Species like Acacia senegal, commi-
phorg mukul and Salvadopa oleoider
have been found suitable for desert
regions which can be used for tapping
gum arabic, guggal gum and oil. Selec-
tion of promising grass strains of
Cenchrus ciliaris, Cenchrus setigerus,.
Lasiurus sindicus, etc. has been made.
Large quantities of seeds of these
species have been made. Large quanti-
ties of seeds of these species have been
supplied to the developmental agencies
in the State for reseeding programme.
The technique for sand dune stabilisa-
tion has been developed and demons-
trated in stabilizing several shifting
sand-dunes. About 842 hectores of
shifting sand have been stablized at.
test sites in the districts of Barmer,
Bikaner, Churu and Jhun Jhunu. Also
about 235 kms. for road side avenue
plantations have been established at
Jodhpur, Jasalmer, Bikaner, Chru and
Gadra Road to serve as effective wind
break in controlling moving sand.
These are few of the important re-
search achievements of the Central
Arid Zone Research Institute which is
mainly concerned with the multi-dis-
ciplined research on desert problems.
The reclamation of land which is a
developmental programme does not
fall under the purview of the Central
Arid Zone Research Institute.

As the Central Arid Zone Research:
Institute undertakes multi-disciplined.
research on different arid zone pro-
blems, it is difficult to apportion the
exact expenditure incurred on the re-
search work relating to reclamation of
land in arid areas. However, the total
annual plan and non-plan budget of
the Institute for all its activities 1is
Rs. 201akhs for the year 1973-74.
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Availability of Weedicides

1119. SHRI DEVINDER SINGH
GARCHA: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether plans have been finalis-
ed to make available 1,200 tonnes of
weedicides during 1973-74 rabi season
alone; and

(b) if so, what arrangements have
been made to see that it really reaches
the farmers in this short time?

THE MINISTER OF STATE IN
"THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). The Government of India
‘have written to the States stressing the
need for taking up effective weed con-
trol measures during rabi/summer
1973-74, specially in the context of re-
ducing the loss of scarce fertilisers due
to consumption by weeds. The State
Governments and the weedicide manu-
facturers have been requested to take
up special promotional campaigns and
the States have been asked to ensure
sufficient credit availability for pur-
chase of weedicides. In this connec-
4ion, the Government of India had also
ascertained from manufacturers the
availability of all types of weedicides,
which will be about 1200 tonnes dur-
ing the 1973-74 rabi season. This in-
formation has been communicated to
the States.

Autonomy for colleges

1120. SHRI DEVINDER SINGH
GARCHA:

SHRI P. G. MAVALANKAR:

Will the Minister of EDUCATION.
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the University Grants
Commissian has sent guide-lines to
sSome Universities asking them to
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adopt the principle of autonomy for
their colleges; and

(b) if so, the gains sought from
such a policy and criteria for selecting
colleges to be given autonomy?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) and
(b). The University Grants Commis-
sion hag circulated a note to the Uni-
versities on the criteria, guide-lines and
pattern of assistance to autonomous
colleges. The criteria laid down for
selection of a college for conferment
of autonomous status is:

\(a) Academic reputation and
previous performance in uni-
versity examination and other
academic, cultural activities;

(b) Academic
staff.

attainments of the

(¢) The mode of selection of stu-
dents and teachers, viz., whether
such selection is without regard
to caste, creed or social class.

(d) Physical facilities {.e., library
accommodation and equipment.

(e) Institutional management, viz.,
whether it is motivated by and
responsive to academic or non-
academic considerations.

(f) The financial resources that the
management can provide for the
development of the institution.

(g) The responsiveness of the ad-
ministrative structure to the
views of staff and students.

(b) Extent of freedom enjoyed by
the staff for advanced scholar-
ship, research and experimenta-
tion and involvement in
educational innovation and re-
forms.

The proposals for autonomy will
rormally be sponsored by the Univer-
sities, though the Commission may on
the basis of identifications made by



147  Written Answers

expert bodies, from time to time,
suggest to the concerned University
the desirability of a college to be con-
sidered under the scheme.

An autonomous college would enjoy
freedom in framing its courses of
study, devising its methods of evalu-
tion and conduct of examinations, its
principles of admission, its procedures
for selection of teachers, etc. This
would encourage experimentation
with desirable educational ideas and
initiate a process for broadening the
framework of courses and instruction
to make them more meaningful and
relevant in the context of local and
regional requirements for skilled
workers.

Japanese Delegation's to discnss
Family Planning

1121. SHRI DEVINDER SINGH
GARCHA: Will the Minister of
HEALTH AND FAMILY PLANNING
be pleased to state:

(a) whether a Japanese delegation
comprising of doctors, experts and
members of Diet and press visited
many places in India to discuss the
progress of family planning in the
country, and

(b) if so, whether any “useful sug-
gestions for further effective imple-
mentation of plans w2re made by way
of adopting new types of contracep-
tives like the pill?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI KONDAJJI
BASAPPA): (a) and (b). A Japanese
delegation sponsored by the Inter-
national Planned Parenthood Federa-
tion and/the United Nations Fund for
Population Activities visited India
from the 13th to 17th October, 1973
on a study tour to observe the Family
Planning Programme. No specific sug-
gestion was made by the delegation.
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Planniag of eucalyPtus in forest area
of Baharaich, U.P.

1126. SHRI B. R. SHUKLA: Will the
Minister of AGRICULURE be pleased
to state:

(a) whether a large tract of forest
area in Baharaich (U.P.) has been
planted with eucalyptus trees;

(b) the plan of their utilisation; and

(¢) whether Government propose to
a3t up a paper manufacturing plant
ia the district to utilize the produce
dke Banks grass found in plenty in
the region?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) to (¢).
The information has been called for
from the U.P. Government and will
be placed on the Table of the Sabha
in due course.

Conference held by National Seeds
Corporation

1128. SHRI R. V. SWAMINATHAN:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether a four day conference
was held in September, 1973 by the
National Seeds Corporation;

(b) if so, steps suggested to produce
high yielding wheat and paddy seeds
to make available adequate quality
seeds this year; and

(c) if so, the decision arrived at?

NOVEMBER 19, 1973
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Yes, Sir.

(b) and (¢). The Corporation finalis-
ed its seed production programmes, at
the Regional Managers Conference
held in September and decided to in-
crease substantially, the targets for
production of certified seeds of paddy
and wheat. In order to implement the
programmes effectively, the Corpora-
tion has decided to rationalise the
procurement prices with a view to
attract suitable contract growers, have
tied up the programmes with pro-
cessing and storage facilities and have
provided adequate staff for implemen-

tation. The Corporation feels con-
fident of implementing these pro-
grammes.

Suggestion by Development Council
for Sugar Industry to increase licenc-
ing capacity of Sugar Industry

1129. SHRI R. V. SWAMINATHAN:
SHRI PRABHUDAS PATEL:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Development Council
for Sugar Industry which had held a
two day session in New Delhi on 18th
August, 1973 had suggested that the
licensing capacity of the Industry be
increased to seven million tonnes keep-
ing in view the projected demand dur-
ing the Fifth Plan;

(b) if so, whether they have also
endorsed the Agriculture Ministry’s
programme for the development of the
Industry in the Fifth Five Year Plan;
and

(c) if so, whether Government have
accepted their suggestion?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) Yes, Sir.

(b) Yes, Sir.

(¢) Not yet, Sir.
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Report of National Commission on
Agriculture

1130. SHRI R. V. SWAMINATHAN:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government has asked
the Nationa] Commission on Agricul-
ture to submit its report early;

(b) if so, when the report is likely
to be submitted; and

(c) whether all its interim reports
‘have been implemented so far?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). Eighteen Interim Reports
on various subjects have so far been
submitted by the National Commis-
sion on Agriculture and a few more
are under preparation. Keeping in
view the time taken for preparation
of these reports and the time required
for submission of the Final Report,
the Commissfon has asked for the ex-
tension of its life upto 31-12-74. The
" matter is under consideration of the
‘Government.

(c¢) Of the eighteen “nterim Reports
submitted by the National Commission
on Agriculture, seventeen are being
nrocossed in the Ministry of Agricul-
ture anrl one regarding Sericulture in
the Ministry of Industrial Develop-
ment, Recommendations in practically
al] these Reports have been examined
and mostly accepted. Action for the
implementation of these recommenda-
tions is alsp being taken in consulta-
tion with the other Ministries/Depart-
ments and State Governments.

Dry dock facilities at major ports

1131. SHRI R. V. SWAMINATHAN:
SHRI P. M. MEATA:

Will the Minister of SHIPPING\AND
TRANSPORT be pleased to state:

(a) whether the Shipping Ministry
has proposed to the Planning Com-
mission to allot at least Rs. 14.40

2164 L.S.—86
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crores for providing dry dock facili-
ties at the major ports during the
Fifth Plan period.

(b) if so, whether the
Commission has accepted
posal;

Planning
the pro-

(c) the main points of the proposed
scheme; and

(d) whether at present there are
only 2 ports out of eight ports which
have adequate size to dccommodate
al] floating craft?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI KAMLAPATI
TRIPATHI): (a) Yes.

(b) and (c). The proposals regard-
ing provision of facilities including
dry docks at the major ports during
the Fifth Plan period is still under
consideration in consultat:on with Plan-
ning Commission.

(d) Of eight Major Ports in the
country, Bombay, Calcutta and Visa-
khapatnam have dry docks of ade-
quate size to accommodate all the
floating craft belonging to these ports.
Large: dry docks of Bombay and Cal-
~cutta are generally used by commer-
cial ships for their periodic overhaul
and repairs.

News item captioned ‘wheat purchases
suspended’

1132. SHRI C. K. CHANDRAPPAN:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the news-item captioned
‘wheat purchases suspended' appeared
in the ‘Economic Times’ on September
6, 1973 has been brought to the notice
of Government; and

(b) if <o, the reaction thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Yes, Sir.
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(b) Purchase of foodgrains from
arroad is undertaken having regard
1o various factors such as ruling prices
availability etc., This is to ensure pur-
chases on best possible termg from
abroad.

Proposal to declare the port of Alleppey
as a subsidiary port of Cochin

1133. SHRI C. K. CHANDRAPPAN:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to refer to
the reply given to Unstarred Question
No. 2806 dated the 12th March, 1973
regarding the proposal to declare port
of Alleppey as a subsidiary port of
C -un and state:

(a) whether the decision has since
been taken in the matier; and

(b) if not, at what stage the matter
stands?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI KAMALAPATI
TRIPATHI): (a) and (b). After con-
sidering all aspects of the matter, the
Government of Kerala have been in-
formed about the Government of
India’s inability to accept the proposal
to declare Alleppey as a subsidiary
port of Cochin.

Central School at Cannanore

1134. SHRI C. K. CHANDRAPPAN:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Government have re-
ceived several representations regard-
ing the setting un of a Central School
at Cannanore. which is a place where
military establishments and many Cen-
tral Offices are situated;

(b) whether this matter has been
recommended by the State Govern-
ment too; and

(c) if

thereon?

so, what is the decision

NOVEMBER 19, 1973
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) to (¢). In May
1971, the Government of Kerala had
enquired from the Kendriya Vidya-
laya Sangathan whelher they had any
proposal to start new Kendriya Vidya-
layas (Central Schools) in that State
in the near future as they had been
receiving requests for the opening of
Kendriya Vidyalayas (Central Schools).
They had suggested that Kottayam,
Trichur and Cannanore should be con-
sidered as suitable places for such
Vidyalayas. The State Government
were apprised of the policy and norms
prescribed by the Kendriya Vidyalaya
Sangathan in regard to setting up of
new Kendriya Vidyalaya (Central)
Schools). The State Government were
also requested to make definite commit-
ment with regard to the availability
of adequate land free of cost at suit-
able places. No further communica-
tion in this regard has DBeen received
from the Government of Kerala. How-
ever, a few representations have been
received by the Kandriva Vidyalaya
Sangathan for setting up of a Central
School at Cannanore. Due to paucity
of funds it has not so far been possi-
ble to open a School at Cannanore.

House Building Loans

1135. SHRI PRABODH CHANDRA:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) the number of applications re-
ceived by Government for house build-
ing loans after the 28th August, 1973;
and

(b) the total amount of loans asked
for?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS AND IN THE MINIS-
TRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a). Upto
13-11-1973, 376 applications received
after 28th August, 1973 were return-
ed to the Heads of Department for re-
submitting them as and when the banr
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on grant of house-building advance is
lifted.

(b) As no action was being taken
on these applications because of the
ban, no note was kept of the amount
of loan asked for.

Restrictions on Loan for House Build-
ing to Government Employees

1136. SHRI PRABODH CHANDRA:
Will the Minister of WORKS AND

HOUSING be pleased to state:

(a) whether any representations have
been received by Government against
the imposition of restrictions on the
grant of loan for house building to
Government servants with eftect from
the 28th August, 1973; and

(b) if so, the action taken thereon?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS AND IN THE MiNIS-
TRY OF WORKS AND HOUSING
(SHRI OM MPHTA): (a) and (b). As
tme of the short-term measures for
tabilising the economy of the country.
8 total ban on grant of house building
advance to Central Government ser-
vants has been imposed by the Govern-
ment for the current financial year
1973-74.  Representations praying for
ﬁhe lifting of this ban have heen re-
peived. No decision, has, however,
been taken so far to lift the han.

Advance of House Building Loan in
1973-714

'1137. SHRI PRABODH CHANDRA:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) the total provision made in the
Budget Estimates for 1973-74 for the
advance of House Building Loan to
tal::% Central Government employees;

(b) the amount of lzan paid to such
employees upto the 28th August, 19737
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THE MINISTER OF STATE IN THF
DEPARTMENT OF ¢{ARLIAMENT-
ARY AFFAIRS AND IN THE MINIS-
TRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) Rs. ¢ crores.

(by As per Statements of disburse-
ments received so far Rs. 5.57 crores
have been disbursed upto 13th Novem-
ber, 1973.

Withdrawal of House Building Loans
to Government Employees

PRABODH CHANDRA:
AND

1138. SHRI
Will the Minister of WORKS
HOUSING be pleased to state:

(a) whether Government are aware
of the hardship caused to Central Gov-
ernment servants, having less than ten
years’ for retirement, because of the
withdrawal of the house bhuilding loans
facility to them; and

(b) if <o, the steps Government pro-
pose to take to alleviate their hard-
ships?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS AND IN THE MINIS-
TRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) and (b). Yes
Sir; as one of the short-term measures
for stabilising the cconomy of the
country, a total ban on grant of house
building advance to Central Ciovern-
ment servants has been imposed by the
Government for the current financial
year 1973-74. As and when the ban is
lifted, the grant of house  building
loans will be revived.

Commission to Enquire into Alleged
Malpractices in Distribution of Wheat
by F.CI to West Bengal

1139. SHRI JYOTIRMOY BOSU: Wil
the Minister of AGRICULTURE Yo
pleased to state:

(a) whether the Centre is consider-
ing to constitute a Commission under
the Commission of Enrquiry Act, to en-
quire into the alleged malpractices in
the matter of distribution of wheat
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supplied by the F.C.I. to West Bengsl;
and

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN 1HE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) and
(b). No specific cases of malpractices
in the matter of distribution of wheat
supplied by F.CI to West Benga!l
necessitating appointment of a Com-
mission under-the Commission of En-
quiry Act have been reported to Gov-
ernment.

Crop Hopes Bellied

1140. SHRI JYOTIRMOY BOSU: Wwill
the Minister of AGRICULRURE be
pleased to state:

(a) whether his attention has been
drawn to a report published by the
Economic Times, dated 3rd October,
1973 under the caption ‘“‘Crop hopes
bellied”; and

(b) if so,
thereto?

Government's reaction

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a). Yes,
Sir.

(b). It is correct that floods in cer-
tain parts of Assam, Bihar, Gujarat.
Madhya Pradesh, Rajasthan, Punjab
and Jammu and Kashmir affected the
standing crops to some extent. How-
ever, weather condilioas during tne
current year have been generally fa-
vourable all over the Country. Count-
ry-wide special efforts were alsp made
to raise the production of khari{T crops
by increasing the area under high-yield-
ing varieties, effective utilisation of irri-
gation potential, balanced use of ferti-
lizers and provision of credit. Besides
extention machinery was fully geared
to train and assist the farmers in the
adoption of improved package of prac-
tices. As a result of these efforts and
favouravle weather conditions, the
prospect of kharif crops are generally
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bright this year. It is, however, tco
early to give firm estimates of produc-
tion at this stage.

Value of construction works done by
CP.WD.

1141. SHRI JYOTIRMOY BOSU:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) total value of construction woiks
done by the C.P.W.D. in Greater Cal-
cutta, Greater Bombay, Delhi &nd
Madras during the last three years;

(b) whether some areas are lagging
behind others in this sphere; and

(c) if so, the factors respensible for
the same?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS AND IN THE MINIS-
TRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) to (c). The
information is being collected and will
be laid on the Table of the House.

Recommendations of Inlang Walter
Transport Committee for West Bengal

1142. SHRI JYOTIRMOY BOSU:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) how many recommendations of
the Inland Water Transport Commit-
tee (Bhagavali Committee) for West
Bengal were accepted by Governmert;

(b) the main features of the acceptzd
recommendations;

(c) which of those accepted reco:-
mendations have been implemented
to-date and the amonunt of n-oney spent
for the purpose;

(d) whether the progress of imple-
mentation of the Committez’s recom-
mentions for West Bengal is very slow,
and

(e) if so, the factors responsible for
the same?
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THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRASPORT (SHRI M. B RANA): (a)
and (b) The following two shemes
recomimended by the Bhagavati Com-
mittee have been sanctioned for im-
plementation 1n the Fourth Plan as
Centrally Sponsored Schemes

(1) Techno-economic survey and
other investigation on the
Ganga-Bhagirathi-Houghly r1-
ver system (Rs, 110 lakhs)

(i) Provision of landing facibtes
in Sunderbans-construction of
a jetty at Raidighh (Rs 208
lakhs).

One more scheme costing Rs 104 94
lakhs ie the acquisition of pusrcenger
ferry craft and construction of jetlies
for running ferry services on the
Hooghly has also been agreed to by
the Central Governmeat subject to
clarifications on certamn points, which

has been called for from the State
Government
(¢) to (e) The techno-economic

<urvey has been staiied and necessary
studies 1n that direction gve hLeing
conducted by State Jovernment
Scheme at (1i) aboyve has been sanction-
ed racently on 29-9 1973 The expen-
diture on the exe~utioa of these
schemes 1 imitially being met by the
State Government from within ther
own resources for which loan 1. ad-
vanced to them towards the end of
each financia]l vear on the basis of
actual expenditure already incurred
and/or proposed to be incurred XNo
amount has so far heen 1eleaced to the
State Government on thi, account
The progress in implementation of the
schemes is now expected to become
satistaclory as the State Government
have intimated that they have since
taken steps to strengthen their exist-
ing IWT Navigation Cell with adequate
staff and equipment .n order to enable
drawing up project reports and execute
the schemes during the Fifth Five Year
Plan period
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Steps against Erring Auto Rickshaw
Drivers

1143. SHRI M KATHAMUTHU will
the Minister of SHIPPING AND
TRANSPORT be pleased to state

(a) whether the Delhi Transport
Authority has decided to take any steps

against the Ernng Auto-Ricksbaw Dri-
vers, and

(b) 1f so, the broad outlines thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B RANA).
(a) The matter 18 under consideration

of the State Transport Authority and
Delh1 Admimstration

(b) On reports ieceived from the
Pohce Department regarding prosecu-
tion of autorickshaw drivers involved
in criminal cases show-cause notices
have been 1ssued to 99 operators by the
State Transport Authority under Sec-
tion 60 and to 15 drivers by the Motor
Licensing Officer, Delli under Section
15(1)(b) of the Motor Vehicles Act
1939  Notices are al.o under 1ssue to
23 other drivers under Section 15(1)(b)
of the Motor Vehicles Act, 1239

fugre & g & wrov wmfx

1144, & CmwEnt et : FOT
wfy 7ell a8 T W g Wi fr

(%) = a5t ¥ g@ F OO
gt wfa & o & fagre e v ok
wow WAt §

(@) afk g, @ acved qew
o qar § ;

(w) =y fagre aew} & @ %5
aTgdY W EEET &0 & fag e
R ¥ gEwer A § ; W
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(7) afz g, @ JoEvaer q&@
aF T § AR T AR § §&ER 7
Fn wfafwar 7

gfa darm d§ wsw dar (s
worr afge qto fo) ¢+ (F) &
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FE g Fr gfafwar 9
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(w) afz g, @ ek wog-aTx
wwE | §; A%
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() == (=), fam<or w7 ),
foad g=m & 7 }, @wr gew
™ T [wared | e 0 dfed
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Ban on Construction of All Proposed
Buildings

1148. SHRI RAMAVATAR SHASTKI:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether a Circular was sent to
the Delhi Administration directing to
ban on construction of all proposed
buildings during the current year; and

(b) if so, the reasons thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS AND IN THE MINIS-
TRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) Yes.

(b) As a part of the general ban as
a measure of economy.
wael AgE ReAfaw g aw,
A N FAW G
1149, &Y wra fag Wga @ F0

fooer, ‘W@ wSW Wi wepla
Hal ag aaTA A FU FG F

(%) =1 Fw "R T
AT Age Ao gré &g , AEAITEy
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Inquiry Commission Report on the
Alleged Rape of a Relative of a
Patient by a Doctor in Bara
Hindu Rao Hospital in Delhi

1150. SHRI YAMUNA PRASAD
MANDAL: Will] the Minister of
HEALTH AND FAMILY PLANNING
be pleased to state:

(a) whether Inquiry Commission re-
port on the alleged rape of a relative
of a patient by a doctor in Bara Hindu
Rao Hospital in Delhi has recommend-
ed some drastic actions against some
medical officers; and

(b) if so, the action taken against
the culprits?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. KISKU):
(a) and (b). The information is being
collected and will be laid on the table
of the Sabha.

Foodgrains into Pits by F.C.I, Jammu
1151. SHRI YAMUNA  PRASAD
MANDAL:

SHRI RAMKANWAR:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the Food Corporation of
India had dumped large quantities of
foodgrains into pits near godowas in
Jammu; and

(b) if so, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) and
(b). The Food Corporation of India
dumped about 64 ‘onnes of foodgrains
in Jammu. These stocks were render-
ed unfit for human/animal consumption
because of damage in transit when the
train carrying foodgrains to Jemmu
met with an accident as also demage
suffered in storage in ‘Government
godowns because of heavy and inces-
sant rain,

News Item Captioned “On prices and
Food three steps back”

1152. SHRI INDRAJIT GUPTA: Will

the Minister of AGRICULTURE kte
pleased to state:

(a) whether the attentinn of the
Government has been drawn {o the
news appear in New Age (Weekly)
dated 28th October, 1973 under the

heading “On prices and food three
steps back”; and

(b) if so, the
ment thereto?

reaction of Gcevern-
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THE MINISTER OF STATE IN THE.
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) and
(b). Government have noticed the re-
port published in the New Age
(Weekly) dated the 28th October, 1973.
Government do not agree with the
views expressed in the news item,
these being the writers’ own views.

Allotment of Land to Colleges in the
Capital by D.D.A.

1153. SHRI BIRENDER SINGH RAO:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether land was allotted by the
D.D.A. to some collages in the cupital
at concessional rates lower than the
cost o acquisition with the approval
of Government;

(b) whether there is any move on
the part of D.D.A. to charge more
money from the colleges long after
construction, in contravention of the
agreement and the understanding at
the time of allotment;

(c) the policy of Government at the

time of allotfent of the colleges-sites:
and

(d) the reaction of Government to
the present move of D.D.A.?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS AND IN THE MINIS-
TRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) Yes, Sir.

(b) There is a proposal to charge the
actual cost of acquisition of the Jand
plus enhancements decreed by Courts
in pursuance of clause V of the lease
agreements executed in these cases.

(c¢) Under the scheme “Large-scale
acquisition, development and disposal
of land in Delhi”, the policy was that
the allotment of land to recognised
colleges would be made at a conces-
sional rate of Rs. 5,000/- per acre as
premium plus 5 per cent thereon as
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annual ground rent, provided it was
ensured that the rull cost of land al-
lotted at concessional rate was recover-
ed Irom the lessees by spreading it
over the lands leasad out in that area
or if that was not possible, in other
areas: and in other cases at non-con-
cessional rates.

(d) The Government are examining
the matter.

Study of the Progrimme for Redebsi-
fication of the Bungalow area of New
Delhi

1154. SHRI E. V. VIKHE PATIL:
Will the Minister ¢f WORKS AND
HOUSING be pleased to state:

(a) whether the New Delhi Rade-
velopment Advisory Committee have
completed their study of the pro-
gramme for redensification of the
bungalow area of New Delhi; and

(b) if so, the main features and the
outcome of the study?

THE MINISTER Of STATE IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS AND IN THE MINIS-
TRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) No, Sir.

(b). Does not arise.

Allotment of Flats instead of Land to
Cooperative House Building Societies
in Delhj

1155. SHRI E. V. VIKHE PATIL:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether Government have consi-
dered the question of allotting flats,
instead of land to Co-operative House
Building Societies in Delhi if desired
by them; and
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(b) if so, the action taken in the
matter?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS AND IN THE MINIS-
TRY OF WORKS AND HGUSING
(SHRI OM MEHTA): (a). Yes, Sir.

(b) It was decided that the Co-
operative House Building Societies can-
not be allotted flats, instead of land.

Development of Drought Code for
Drought-Prone Districts

1156. SHRI E. V. VIKHE PATIL:
SHRI NAWAL  KISHORE
SHARMA:

Will the Minister o. AGRICULTURE
be pleased to state:

(a) whether a Seminar on ‘‘crup
life-saving research ‘A’ and the deve-
lopment of a drought-code” has sug-
gested developing a drought code in-
dicating a set of practices and orpera-
tions for each drought-prone district;

(b) whether the same seminar has
also recommended a 10-point pro-
gramme aimed at increasing and stab-
lising productivity in dryland areas;
and

(c) whether Government have exa-
mined the suggestions and 1if so, the
results thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDEL): (a) to
(c). In October, 1973, group discus-
sion on ‘Crop Life Saving Research’
was jointly organised by the Indian
Council of Agricultural Rocearch and
International Development Research
Centre, Ottawa (Canada) to identify
practices which would help in increas-
ing and stabilising production and to
develop strategies to meet aberrant
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‘weather. In the discussions, {he need
for the development of a drought code
was also discussed. The group was
©of unanimous opinion that the famine
code should be modified to meet the
present day needs. The famine ccde
was essentially an employment giving
measure and the action was largely on
ancillary programmes which did not
‘build up any permanent infrastructure.
This group further emphasised that to-
day the need is to plan for preventing
failures of the development process
which is initiated with enormous
‘thrust during the drought years.

The group recommended a 10 puint
programme for increasing productivity
in dryland areas which included ra-
tionalization of fertilizer use in rela-
tion to molisture, appropriate tillage
practices, substitutions with mcre effi-
cient crops, possibility of inter-crop-
ping, optimum crop geometry, weed
control, soil conservation etc.

The proceedings of the seminar are
under preparation by Project Director,
Dry Farming, Hyderabad.

Jhuggis and Jhonpris in Government
Colonies

1157. SHRI E. V. VIKHE PATIL:
‘Will the Minister of WORKS AND
HOUSING be pleased to state:

'(a) whether Jhugis and Jhonpris
still exist in the midst of residential

blocks of Government Colonies in
Delhi/New Delhi;

fb) whether Government have re-
celved any representations for remov-

ing and resettling the jhuggi dwellers
of these colonies;

. (c) if so, the action taken or pro-
Posed to be taken in removing the
Jjhuggis and resetting the dwellers
thereof; colony-wise; and

(d) how much time is likely to be
t.aken .by ‘Government to resettle these
jhuggi dwellers?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS AND IN THE MINIS-
TRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) Jhuggis and
Jhonpris do not exist in the midst of
residential blocks of Government Colo-
nies but are on the oper. land adjoining
the groups of residential blocks.

(b) to (d). Some isolated complaints
have been received in regard to un-
authorised construction of jhuggis near
the quarters in the Government Colo-
nies and will be dealt with in the nor-
mal course. No precise time limit
can be indicated by which all such
problems will be fully tackled.

Re-shaping of Educationa] Policy

1158. SHRI S. C. SAMANTA: Wil
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) the steps being taken by the
Ministry with regard to re-shaping the
educational policy of the country:

(b) the progress made in the direc-
tion of job-oriented educational struc-
tures; and

(c) by what time, the decisicn in
this regard is likely fo be taken?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) to
(¢). In the Fifth Plan, Government
proposes to make an intensive effurt to
reconstruct the educational system in
the country. A draft Plan of Educa-
tion has been prepared and broadly
approved by the Standing Committee
of the Central Advisory Board of Edu-
cation at its meeting held at New
Delhi on June 13, 1973. The Plan lays
emphasis on greater diversification and
vocationalisation of secondary educa-
tion.

The Plan is under consideration of
the Planning Commission.
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Upgrading of Institutes of Printing
Technology

1159. SHRI S. C. SAMANTA: Will
the Minister of EDUCATOIN, SQOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether it is proposed to up-
grade Institutes of Printing Technology
into degree level institutes for train-
ing in Printing Technology; and

(b) if so, steps taken in that direc-
tion?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) No,
Sir.

(b) Does not arise.

Running of Institutes of Printing
Technology

1160. SHRI S. C. SAMANTA: Will
the Minister of EDUCATICN, SOClAL
WELFARE AND CULTURE be pleased
to state whether the Minister will lay
on the Table of the House a Statement
giving the amount of grants-in-aid by
the Centre, the deficiencies, difficulties
and other drawbacks in the running of
the various Institutes in India pertain-
ing to Printing Technclogy during last
three years?

THE MINISTER CF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF, S. NURUL HASAN): The in-
formaticn is being collacted and will
be laid on the Table of the House.

Indiscipline and rowdism by student
community in Universities

1161. SHRI S. C. SAMANTA: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to refer to the reply given to Un-
starred Question No. 920 on 26th
February, 1973 regarding unrest among
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(a) the programme of the Ministry
to minimise the growing gross indis-
cipline and rowdism by the student
community, speciallv in Universities:
and

(b) what are the reasons that the:
Ministry is not taking adequate steps
to curb the tendencies of the student
community towards violance and law-
lessness?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) and
(b). The causes of the student unrest
have been examined by several
authorities and committees over the
years and their recommendations com-
municated to the State Governments/
Universities for consideration and
implementation. It is primarily for
the State Governments and the Uni-
versities to devise and implement
eftective programmes to minimise
student unrest. The role of the Cen-
tral Government in this fleld is mainly
advisory.

National food policy

1162. SHRI HARI KISHORE SING1i.
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the attempt to evolve
a national food policy has been given:
a good bye;

(b) if so, the reasons therefor: and

{c) if not. the gist of such policy?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (c). Government continues to
follow the National Food Policy, the
main objectives of which are to ensure
a remunerative price to the producer
ag an incentive for production and at
the same time safeguard the interests
f the consumers, particularly the
ulnerable sections of the community

making foodgrains available at
reacanable prices. With a view to
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ensuring both the objectives, it is also
the policy to build up and maintain
adequate stocks of food-grains with
Government.

Working out of procurement price of
Kharif Crop

1163. SHRI HAR! KISHORE SINGH:
‘'Will the Minister of AGRICULTURE
be pleased to state the basis on which
the procurement price of Kharif crop
has been worked out?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHR1 ANNASAHEB P. SHINDE):
On the basis of the recommendations
made by the Agricultural Prices Com-
mission and the views expressed by
the State Governments, the procure-
ment prices of kharif crop for 1974-75
season have been announced after tak-
ing into account the relevant factors
such as the increase in the prices of
irputs, the need for giving incentive
price to the producers and for maxi-
mising procurement.

Enquiry into affairs of Co-operative
Societies of Eastern region

1164. SHRI HARI KISHORE SINGH:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether there is any proposal
under consideration of Government to
inquire into the state of affairs of Co-
-operatives in the Eastern region of the
‘Country;

(b) it so, the reasons therefor; and
(c) action taken in this regard?

THE MINISTER OF STATE IN
‘THE MINISTRY OF AGRICULTURE
(SHIRI ANNASAHEB P. SHINDE):
(a) to (c). 1. A Study Team was con-
stituted by the Reserve Bank of India
for studying the Cooperative Credit
structure in West Bengal. The Team
submitted its report in August. 1972
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and action is being taken by the State
Government for implementation of its
recommendations.

2. In Meghalaya State, an expert
Group studied the institutional credit
arrangements and submitted its re-
port in 1973. This is under considera-
tion of the State Government.

3. The Reserve Bank of India has
studied the situation in Bihar and has
prepared a Master Plan for strengthen-
ing the cooperative credit structure.

4. In Orissa a district by district
study of institutional credit arrange-
ments is being done by an Expert
Group and its report in respect of
most of the districts have since been
finalised and sent to the State Gov-
ernment for implementation of the
various recommendations made there-
in. The reports in respect of the re-
maining districts will be finalised
shortly.

5. An Expert Group is studying the
institutional credit arrangements in
Assam.

6. A Studv Team has been consti-
tuted to study the various aspects of
the cooperative movement in Aruna-
chal Pradesh, Manipur, Tripura, Naga-
land and Mizoram. The Study Teim
will examine the existing structure in
various sectors like short and medium
term credit, long term credit, market-
ing, processing. consumer and coopera-
tives for weaker sections and would
suggest measures for strengthenin?
them. The Team would also study and
recommend the type of institutions
required for the development of co-
operatives on proper lines in these
States.

Output of Kharif Crop in Eastern
Region

1165. SHRI HARI K'SHORE SINGH:
Will the Minister of AGRICULTURE
be pleased to state how far the output
of Kharif crop has been adversely
affected by recent cyclone and rains in
the Eastern Region?
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
Information has been called for from
the concerned States and will be laid
on the Table nf the Sabha as séon as
it is received.

Financial help to farmers for sugar-
cane productiou in Nadiad, Gujarat

1165. SHRI PRABHUDAS PATEL:
Witl the Minister of AGRICULTURE
be pleased to state:

(a) whether land in Nadiad (Gujarat
State) is best suited for the sugarcane
crop,

(o) if so, whether the State Gov-
ernment has asked the Centre to give
a financial help to the farmers for
utilising this land for sugarcane pro-
duction and, if so, whether the Centre
has agreed to give the loan therefor;

(¢) whether the Central team also
visited the area and had recommended
the utilisation of the land for sugar-
cane crop; and

(d) if so. the assistance the Union
Government propose to provide to the
land owners of Nadiad area?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Land in Nadiad is suitable for
sugarcane cultivation.

(b) No, Sir.

(c) The Central Team set up by the
Ministry of Agriculture visited Gujarat
State in May, 1973 to discuss the
action programme for  Agricultural
Production for the year 1973-74. This
team did not make any specific recom-
mendation regarding sugarcane culti-
vation in Nadiad.

(d) Does not arise.
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Dissemination of knowledge of crop
management

1167. SHRI PRABHUDAS PATEL:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Union Minister bas
called for proper dissemination of the
knowledge and techniques of crop
management in the country in order
to achieve optimum agricultural pro-
duction:
towards

(b) if so. steps taken

achieving this aim;

(c) whether the lack of knowledge
about crop management had been
affecting production in many reglons;
and

() if so, assistance provided to the
regions in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Yes Sir.

(b) Facilities for transference of
new farm technology to the field ex-
tensfoin workers and the farmers have
been increased substantially over the
years. Besides, through a well-knit
agricultural  information-communica-
tion service, attached to each State
Department of Agriculture all over
the country and at the Central level
in the Ministry, information on new,
farm technology is being disseminated
by agricultural information communi-
cation Units established in each of
the Agricultural Universities, AIR
stations, Central Research Institutions,
Banks and private and public sector
enterprises in a coordinated way. For
transference of technology recourse is
also being taken of the 100 Farmers
Training Centres, the National De-
monstrations, kisan melas etc. Infor-
mation on new technology is being
disseminanted through all the media
of communication including journals,
magazines, leaflets, posters, bulletins,
press releases. advertisements, radio.
T.V., instructional films slides and
charts, film strips, exhibitions etc.
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- For. increasing opportunity of im-
terpergonal communication, plans
are beinig taken up to strengthen the
agricultural field extension service in
areas of specific development.

(¢) Agricultural Information Com-
munication is only one of the many
inputs affecting production, It is ditA-
cult to identify the correlation of the
factor along with fall of production in
certain areas.

(d) In backward hill areas and in
drought prone areas or in areas with
preponderance of smal} farmers/mar-
ginal farmers special programmes
have been undertaken.

Separate Sector for Development of
Cities during the Fifth Five Year Plan

1168. SHRI PRABHUDAS PATEL:
SHRI P. M. MEHTA:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether Union Minister has
sought separate sector for develop-
ment of cities during the Fifth Five
Year Plan: and

(b) if so, the reaction of the Plan-
ning Commission?

THE MINISTER OF STATE IN THE
DEFARTMENT OF PARLIAMENTA-
RY AFFAIRS AND IN THE MINIST-
RY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) Yes, Sir.

(b) It is hoped that the proposal
will be accepted and incorporated in
the Fifth Five Year Plan when it is
finalised.

Rice Missing trom Godowns of F.CI
! Assam

1169. SHRI DINEN BHATTACHA-
RIYYA: Will the Minister of AGRI-
CULTURAL be pleased to state:

(a) whether 1 lakh quintals of rice
was missing from the godowns of the
Food Corporation of India in Assam;

(b) if so, the facts thereof: and

(c) the reaction of the Govern-

ment thereto?

THE MINISTER OF STATE IN THE
MINZSTRY OF AGRICULTURE (SHRI
ANNASAHEBR P. SHINDE): (a) to (c).
The shortage in stocks under investi-
gation of the F.C.L is reported to be
not due to any misappropriation or
theft but on account of error in re-
porting the gross balance in the
monthly statements without taking
into consideration the permissible
losses over a period of years.

Public Schools

1170. SHRI P, VENKATASUBBAI-
AH: Will the Minister of EDUCA-.
TION, SOCIAL WELFARE AND CUL-
TURE be pleased to refer to the reply
given to Starred Question No. 1923 on
29th May, 1972 regarding the nation-
alisation of private/public schools and
state:

(a) whether the desirability of do-
ing away with public schools or to
bring other Government and private
institutions to the same standards
has been considered;

(b) if so, with what results; and

(¢) the steps envisaged to provide
equal opportunities to all students in
the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL. WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) to (e). Govern-
ment’s stand on all special schools
including the public schools has been
stated in the resolution on National
Policy on Education (1968), namely:

“All special schools including
public schools should be required
to admii students on the basis of
merit and also to provide a presc-
ribed proportion of free student-
ships to prevent segregation of social
classes. This will not, however,
affect the rights of minorities under
Article 30 of the Constitution.”

In deference to the above policy of
preventing segregation of social clas-
ses, Government of India is already"
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awarding scholarships every year for
giving the benefit of education in
public/residential schools to the child-
ren of those whose monthly income
does not exceed Rs. 500/. It is pro-
posed to award 500 scholarships dur-
ing 1973-74 and a larger number of
scholarships from 1974-75 onwards.
‘There is a provision for reservation
of 15 per cent scholarships for Sche-
duled Castes and 5 per cent for Sche-
duled Tribe students.

Grain Target for Fifth Plan

1171. SHRI P. M. MEHTA: Wil
the Minister of AGRICULTURE be
pleased to state:

(a) whether the Planning Commis-
sion has approved the Union Ministry's
plan of grain targets for the Fifth
Five Year Plan;

(b) if so, the main features of the
proposed plan for agriculture; and

(c) whether the Ministry is of the
view that a growth rate of 4.2 per
cent is envisaged in the Fifth Plan
for agriculture?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Yes, Sir. In consultation with the
Ministry of Agriculture, the Planning
Commission are at present envisaging
a target of about 140 million tonnes
of foodgrains production for the final
year of the Fifth Five Year Plan.

(b) Main features of the proposals
for agricultural development in the
Fifth Five Year Plan would include,
extension of area under the high-
yielding varieties, expansion of irri-
gation facilities, a substantial step up
in the use of chemical fertilizers, im-
proved seeds and pesticides, command
area development, intensification of
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problem-oriented research and streng-
thening of extension effort and insti-
tutional arrangements for credit, mar-
keting and input supplies. Special pro-
grammes for the benefit of the small
and marginal farmers and agricultural
labourers and dry areas etc., would

also find a significant place in the
Fifth Plan.

(¢c) A growth of 4.7 per cent for
agriculture, and all the allied sectors
including livestock, fisheries and fores-
try is envisaged at present.

Team to examine setting up of
shipyard at Hajira

1172. SHRI P. M. MEHTA: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether a central techno-econo-
mic experts team visited Hajira in
South Gujarat to examine the spot
for the setting up of a big shipyard:

(b) if so, whether they have sub-
mitted its recommendations to the
Union Government;

(c) the reaction of the Union Gov-
ernment and when the final decision is
likely to be taken; and

(d) whether the State Government
has already presented a detailed case
on Hajira's claim for shipyard to the
Union Government?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B. RANA):
(a) Yes, Sir.

(b) No, Sir.

(c) Does not arise. The report of the
Techno-Economic Working Group is
awaited.

(d) Yes, Sir. The Gujarat Govern-
ment have presented a detailed case
on Hajira’s claim to the Techno-
Economic Working Group. .
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Provision for more employment of
rural people under Fifth Plan

1173. SHRI P. M. MEHTA: Will the
finister of AGRICULTURE be pleas-
d to state:

(a) whether the Union Government
1ave decided with the Planning Com-
nission’s approval to spend in the
?ifth Plan period about Rs. 1,000 crores
o provide more employment to the
-ural poor under various schemes;

(b) if so, whether the Union Minis-
ter had discussions with the State
Sovernments’ representatives in Sep-
{ember, 1973 on the problems of agri-
rulture;

(c) whether majority of the bene-
ficiaries of the various special pro-
grammes would be small and marginal
farmers and agricultural labour; and

(d) if so, the main points
proposed scheme under Rs.
crores, during the Fifth Five
Plan?

of the
1,000
Year

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a), (¢) and
(d). The Fifth Plan with scheme-wise
financial allocations is yet to be
finalised. However, special programmes
for providing more employment to the
rural poor will be expanded with
suitable increase in financial provision
in the Fifth Plan. In addition to the
increased provision to be made under
special schemes like SFDA/MFAL,
provision for assistance to small and
marginal farmers and agricultural
labourers will be included in the Area
Develooment Programmes like Drought
Prone Area Programme and Command
Area Development. The Minimum
Feeds Programmes will also have a
substantial outlay and will be employ-
ment-oriented. Investment in agricul-
ture and irrigation programmes are
also expected to increase employ-
ment opportunities. It is expected
that a  substantial number of
small and marginal farmers and agri-
cultural labourers will benefit under
the special programmes.

2164 LS—7
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(b) The discussions held in August,
1973 with representatives of the State
Governments related t, agricultural
production.

Shertage of milk powder in Gujarat
and milk distribution in the country

1174. SHRI P. M. MEHTA: will
the Minister of AGRICULTURE be
pleased to state:

(a) whether there was a great
shortage of Milk powder in the Guja-
rat State;

(b) if so, whether the appeal was
made to the Central Government for
immediate supply of milk powder;

(c) whether there was a great short-
age of milk powder in the country;
if so, whether this was due to the
great demand of milk powder in the
country, as cows milk was not suffi-
cient to meet the needs of the people;
and

(d) the steps being taken to im-
prove the milk distribution in the
country?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) Yes, Sir.
Due to drought condition followed by
floods in Gujarat, there has been a
severe drop in milk production and
procurement. This has considerably
affected milk powder production by
the two important coonerative dairies
at Anand and Mehsana.

(b) Yes, Sir. In order to maintain
mailk distribution programmes. some
of the milk schemes made a request
for additional quantity of skim milk
powder. This has been partially met
within the available stock of imported
skim milk powder.

(c) Yes, Sir. As an aftermath of
continued drought candition followed
by severe floods in some of the milk
producing areas there has been a
shortfall of milk production. The
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average yield of a cow or a buffalo has
also got affected because of the rise in
prices of cattle feed and other fodder.
Added to this, shortage of edible oils
in the country has contributed much
in the diversion of fluid milk for manu-
facture of ghee. Even in the 1ural areas
farmers have started converting milk
into ghee which fetches them a very
high price nowadays. This demand
for ghee due to shortage of edible oils,
has upset the price-line of milk and
milk products which was maintained
for some time through the organised
sector. There is also an acute short-
age of milk powder and butter oil in
the world market created by the ban
on export of sova and corn oil from
U.S.A. to European countries. This
has created a problem of scarcity and
high price which has also affected
India considerably in not being able to
import skim milk powder {o the ex-
tent of our normal imports to aug-
ment milk supply and to hold the
price-line.

(d) The supply of milk is dependent
on production, which is rural in char-
acter. Necessary measures have and
are being taken to stimulate milk
production in the country as a whole.
One of the major measures introduced
in recent years is the establishment
of Intensive Cattle Development Pro-
jects, which are located in the milk-
shed areas of various dairy plants
established in the cities. Other im-
portant cattle development projects
which have a direct bearing on milk
production are:—

(1) All India Key Village Schemes.
(2) Cross-Breeding Scheme.

(3) Feeds and Fodder Development
Programmes.

(4) Goshala Development Schemes.

‘(5) Strengthening and expansion of
Livestock Farms.

(8) Calf Rearing Scheme.

(7) Cattlea shows and Milk Yield
Competition.

(8) Disease Control Programme.
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(a) Increase in number of veteri-
nary hospitals and dispen-
saries.

(b) Rinderpest Eradication Scheme.

(c) Expansion of Biological Pro-
ducts Laboratories for produc-
tion of vaccines and sera.

In addition to the above programmec a
a massive programme for dairy deve-
lopent has been undertaken with the
assistance from World Food Pro-
gramme. The WFP Project 618-Milk
Marketing and Dairy Development-—
envisages supply of wholesome milk
at reasonable prices to the bulk of
the consumers in the four metropolitan
cities of Bombay, Calcutta, Del®i and
Madras with the assistance of 1.2€, 0y
tonnes of skim milk powder and 42,000
tonnes of butter oil from the World
Food Programme phased over a period
of flve years. Under this nroiect. the
generated funds from the sale of WFP
commodilies to the four meiropolitan
city dairies will be utilised for expan-
sion of the existing capacity in these
dairies and new plants will al<n he
set up to handle additional milk for
distribution. The generated funds will
alsn be utilised for stepping up of
milk production in the 10 States and
the Union Territory of Delhi, which
constitute the milk shed areas of
these four metropolitan dairies.
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Plan for expension of sugar Plants

1178. SHRI MUHAMMED  SHE-
RIFF: Wil] the Minister of AGRICUL-
TURE be pleased to state:

(a) whether Government have
chalked out any plan for the expan-
sion of sugar plants in the country;
and

(b) if so, the broad outlines there-
of and State-wise progress achieved
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) and (b).
Yes, Sir. Letters of Intent/Licences
have been issued during the Fourth
Five Year Plan for establishment of
63 new sugar factories and expansion
in 30 existing units for an additional
annual sugar production capacity of
15.32 lakh tonnes, raising the licensed
capacity of the sugar industry to 55.47
lakh tonnes.

The State-wise position of gdditional
capacity licensed during the Fourth
Plan and implemented so far, is as
follows:—

Additional Capacity
capacity implement-

licensed ted
(Lakh (Lakh
tonnes) tonnes)
(i) Mauharashtra | 6°29 1-38
(ii) Gujarat, 2:09 055
(iii) Goa 0°20 ..
(iv) Mysore 1-82 035
(v) Tamil Nadu 145 014
(vi) Andhra Pradesh 1-37 ..
(vii) Uttar Pradesh 1°24 0-02
(viii) Bihar o 13
(ix) Puniab 0°04
(x) Haryana, 040
(xi) Jammu & Kash-
mir. . 0-17
(xiid Assam . 012 ..
15:32 2°44

NOVEMBER 19, 1973

Written Answers 192

It is proposed to increase the Licen-
sed capacity of the Sugar Industry to
70 lakh tonnes to achieve a produc-
tion capacity of 60 lakh tonnes an-
nually by the end of the Fifth Plan.

Text of Historical Documents buried
with time Capsule

1179. SHRI MUHAMMED SHE._
RIFF.

SHRI MOHANRAJ KALIN-
GARAYAR:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the Ministry had refus-
ed to publish the text of the historical
documents buried with the time cap-
sule on the last Independence Day hy
Prime Minister;

(b) if so, the reasons thereof;

(c) if not, whether Government will
lay text of the documens on the Table
of the House; and

13
(d) the agency appointed to pre-
pare this document?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) to
(d). The Indian Council of Historical
Research was responsible for the pre-
paration of the historical documenta-
tion. Within the limitation of its com-
pass, it was designed to preserve an
authentic record of our time for pos-
terity. Having regard to this concept,
the question of contemporaneous pub-
lication, or laying the text of the docu-
ments on the Table of the House, does
not arise.
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Scarcity of drinking water in
Coimbatore

1180. SHRI MUHAMMED SHE-
RIFF: Will the Minister of WORKS
AND HOUSING be pleased to refer
to the reply given to Unstarred Ques-
tion No. 5544 on the 2nd April, 1973
regarding the scarcity of drinking
water in Coimbatore and state:

(a) the progress made in this re-
gard; and

(b) the help given by the Centre to
the State of Tamil Nadu in this re-
gard?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MI-
NISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) The
augmentation of water supply to Coim-
batore town through Siruvani source
required an agreement between the
Governments of Tamil Nadu and
Kerala. No further progress has been
reported in this regard by the Govern-
ment of Tamil Nadu

(b) Does not arise.

Construction of Shops and Community
Hall in Sector ‘D’ Mandir Marg, New
Delhi

1181. SHRI MUHAMMED SHE-
RIFF: Will the Minister of WORKS
AND HOUSING be pleaseq to state:

(a) whether in view of the difficul-
ties being faced by the residents of
Type-II quarters of Sector ‘D’ Mandir
Marg, New Delhi the Association had
requested for the construction of few
essential shops and Community Hall
in the space between Type-II and
Type-III quarters; and

(b) if so, the facts thereof and the
§teps taken by Government in provid-
ing the same at the earliest?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN.
TARY AFFAIRS AND IN THE MI-
NISTRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) Yes.

(b) The Association has requested
that at the site between Type II and
Type III quarters in Sector ‘D’ Mandir
Marg, earmarked for a petrol pump, a
few essential shops and a community
hall be provided. The request is under
examination.

Closure of Port Malvan (Maharashtra)
for Steamer Service

1182. PROF. MADHU DANDA-
VATE: Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether the port Malvan in
Maharashtra has remained closed for
the steamer service ever since the
capsizing of the steamer ‘Rohini’; and

(b) if so, what steps are taken to
open the rart?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI KAMLA-
PATI TRIPATHI): (a) Yes.

(b) Government of Maharashtra
have reported that the wreck has been
marked with buoys and that they have
declared Malvan Port as pilotage port
under the provisions of Section 31 of
the Indian Ports Act, 1908 by their
notification dated 3rd November 1973;
steamer service is expected to call on
the Port shortly.

Taking over of Bangalore Palace

1183. SHRI D. B. CHANDRA
GOWDA: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether Government of India
propose to take over the Bangalore
Palace and hand it over to the Indian
Institute of Horticultural Research of
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the Indian Council of Agricultural
Research now located at Bangalore;
and

(b) whether Government also pro-
pose to enhance the beauty of Banga-

lore?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):

(a) No Sir. There is at present no
such proposal under consideration of
the Government of India.

(b) Beautification of Bangalore city
is a matter of concerning the State
Government of Karnataka..

Rotten wheat disappeard from F.C.I
godown, Patna

1184. SHRI N. K. SANGHI: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether Government’s attention
has been drawn to the news appearing
in Blitz dated the 20th October, 1973
that 376 quintals of rotten wheat unfit
for human consumption have disap-
peared from the Central Godown of
the Food Corporation of India recent-
ly at Patna.

(b) whether despite a positive order
to destroy the rotten wheat, it was
kept in the godown which later on
mysteriously disappeared and the cul-
prits have not been traced so far; and

(c) whether it has come to the
notice of the Government that in the
recent supplies of wheat made by
FCI to fair price shops, considerable
quantities of rotten grains by F.C.I.
were found mixed up and, if so, whe-
ther Government have taken steps to
see if the wheat disappeared found a
way to the fair price shops and the
result thereof?

NOVEMBER 19, 1973
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
.(a) Yes. Sir. The report is, however,
incorrect.
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(b) and (c). Do not arise.

D.T.C. Bus service in Trans-Yamuns
area

1185. KUMARI KAMLA KUMARI:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government is aware
that the D.T.C. bus service in th~
trans-Yainuna area is very poor;

(b) if so, the steps to be taken to
improve the services in that area; and

(c) if not, the total buses given for
making trips in the area?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI .M B. RANA):
(a) to (¢). The D.T.C. has deployed
132 ! uses for operation on the various
rout~: serving trans-Yamuna colonies.
In addition, 49 buses are utilised for
performing special trips which have
been provideq to cater to the rush of
traffic in the mornings and afternoons.
One bus depot at Shahdara has already
been commissioned. Another depot at
the same place is nearing completion.
When this is also commissioned, it may
be possible to provide additional trans-
port facilities for the residents of this
area.

Starting of private course in law by
University of Delhi

1186. KUMARI KAMLA KUMARTI:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the University of Delhi
propose to start the Law course as pri-
vate course; and

(b) if not, the reasons therefor?
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THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) No,
Sir.

‘h) The Bar Council of India does
not permit private courses in Law.

Secret checking in D.T.C. buses to stop
corruption

1187. KUMARI KAMLA KUMARI:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to sfate:

(a) whether Government is going
to start secret checking in D.T.C. buses
so that corruption may be stopped; and

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B. RANA):
(2) and (b). In order to check ticket-
Jess travelling in D.T.C. buses, the
prevalent arrangements include incog-
nito checking by plain-clothed check-
ing staff and officials of the Corpora-
tion periodically.
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g7

gfa srama § qa wan (s
woor aifga fo feR) ¢ (T) I
(@), ¥ q&f § @EEi #r
qaet goeregar Az fafww st
FTOHAT HTARFAHT FT YT H
W@ FT XA GIFL qSAT AFF
misa 9w &1 IAET HIEIS
faaeor & yogFR EG QI
& fog wiws smEer wwdr g
gafy fagre &vare  #1 (ggeaw,
1973 % faT 35,000 Hro =7 AF
#7 wigeq fwar wr ar wafs sa=
& fog  wmafeq w@T 45,000 #HYo
A, T GHFLFTIHE T 25,000
Ho zv aF #1 ww wdeA
T AT Sifw ardr agi & w170 A
®Ei 9 ogEar qfewe gy S
g, g werr s & fag 91 )

T F&H I qoa #: gFrT
& grfea amami &1 faqor @1
¥ faq frz g
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wrw & =gt gew F afg v &
& fag v awwr w wiw

1190. s WA %A@ AR :
a0 gfe g 7 FAR A0 T FA
fw

(%) wm@w & agd qw= #
Ifg v 1 fow fem Todt ¥ w@
e

(&) 7@ s I@T &1 FFA
yea fratfa 73 & og agAr qea
frafoor & go 9z femidi & faasc
ag FEAF frrdmR g AR

(w) afe g, @ Ias AW
wr g ?

wia wrarea ¥ Ta WAt (ot e

afge @t fml) : (F) &
(w). geaa: faq adwsi [t
9 Aft A grfaa w37 & fog wras
* qew fraffa Ry & otafs
foram  qema: g & gedt @ wrafad
£ uwsmr MW @I J ATEA WY
A foew & g ¥ afg sAF
& fag wgran

Benefit of land reform to Harljans of
Uttar Pradesh

1191. PROF. MADHU DANDA-
VATE: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether the half-hearted en-
forcement of the land reform legisla-
tion after independence has deprived
10.85 million Harijans in Uttar Pra-
desh of the benefits of land reforms;
and

(b) if so, the steps taken to ensure
benefits of land reforms to Harijans
in Uttar Pradeh?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). More than 50 per cent
of the land distributed, obtained as a
result of the abolition of zamindari
in Uttar Pradesh and set apart for
allotment of landless agricultural la-
bourers, has been given to the mem-
bers of the Harijan community bet-
ween October 1, 1966 and September
®, 1971. In the general scheme of
distribution, Harijans have been given
very high priority. A majority of the
beneficiaries of the distribution of
surplus land obtained as a result of
implementation of the Uttar Pradesh
Imposition of ceiling on Land Holdings
Act, 1960, are Harijans. The recent
amendments brought about in the Ceil-
ing law are likely to yield more sur-
plus land in the distribution of which
the Harijans wil]l be given a very high
priority.

gheaxryz , woq 5aw # qr m Srety
aq Fifawd

1192, »ft AATR XATX TAT
w7 fETAT, @S W@t )T dewfa
wat g a@qr &Y T F4F ¢

(%) wr wafaae & 23 fey
Hrer g gfeqamger Im  g9md F
swrava wgfy fawnfwa & zawmen
¥ wowa-wd ¥ @Ed GH A g5
fusg qrf qE § 7 AR

(@) =fe g, &1 Fr TF
1 fqare g7 qu-dNETl F4T T4
F1 gUAET Fed F

FTA AT

RERICH
waaat & w4 HErare
"o g F AT | I
FAFE ?



201 Written Answers

fiet, gAw e wav  Wegl
HAT (Wic Q®e Ta® (¥W) ¢ (%)
o= (@) W g aswwrer
F wg 3 A F wAATt § A
® W aegwt # {qowi (vwwr fagd
at fanfrat) & At gsg o fudy
T FATAR AR F fawS F QA wA
mfrr &1 Foadt g HFE
o g &1 faa 3% adaq
@A FT AL

wfafta wfasi ®y o

1193, off sgen s o R0
faafwr o\ wrawm gd g A
TN F F

(%) afadm  wfest F1 coe
feir sy #Y QAT F wewta ot
&t Tgw wgwar X wx Aw

featt wfa Srf g ;

(&) ®ar 3@ @ d gl
vt ¥ qfEar gfadew g
LUREE L1

() afs g, & ®r wew WM
¥ Wy ofawar wfdsw s @
™R AR gfz g, @ §w W
¥ aER TR FEAE AT ?

ety wrd faavr agy famfor s wraw

wavers ¥ Tro At (ot wvw Agan) -
() =ferq gwor &1 oF faazo
gaE g

(=) o, adi

(w) o, g1 wew wAW wTEA
Far ey WY ofisar % gead
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F1 fAm@@I FROTE TS F A
T qF AT A 5T AR0§ ——

(i) o=@ & IT QRS
wagdl, fagi 47 77wy
| 97 wEED gt
w1t feai g W

are aff F  wfgar
J[F AR F WA TH.
FMA AL AT E

g T, I TMWAT &
wadq  ¥ET wgEar
s w9 F frg g
#SE A ATAES
wat ¥ FOwE

(ij) artar  ® 2w 9T H
FEifas @ & fwg
ay 1973-74 % 500
FAUT TWT  FT e
sraeqr #1 W o fE
frasfgar & S F
W ¥ wer ¥ 3.6
FT A %< faar
™™g AW 1972-73
¥ watfea afcdisamst
¥ grEg W AT 12

FAE  ®WF  F gAY
gf wuMEgai A
qEAT F 3.5 FAT

5 gy W i
sgaattq quel sl § |
T¥ J[GAGT, W ATHAT
F weadq g 1973-74
o wgex waw gfed fFar
IS = S x|
7% of@sAre =
FE ZA FEY q0
FIFTFAT FEAT FIGF
FET qwAT TH B
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grarw A F qfadd 7agd B ArOF T4A X FY AR F ADT AT TF @ @FT
afegrsiartt mqr X w8 fafadt &1 faawo

= TS T ATH =FT sl wgEa

Ho ofgsAmsl #rdew AqEE &y

®T dear fasra

FETTAT

(wma =AY &)
1 faze d 39 23,872 45 °82 11°45
2 TSE 85 1,62,676 306°58 7665
3 gfaaron 1 053 0°08 0°02
4 fpmmee SAW . 5 430 0°64 0°16
5 F= . 960 96,000 677°76 205 44

N gamad

6 TR 83 1,08,962 164.56 41°14
7 #IX . . 109 1,72,597 239°38 5984
g Semr . . 2 3,349 8°40 2°10
é. g . . 3 12,082 31°68 7°92
10. ST 20 8,141 1124 281
11 afaerg . 36 33,692 75°51 18°88
12, FELERW . 27 19,808 30°85 7°71
13, ofery . 12 11,166 19°39 4°85
LS . 1,382 6,52,828 1,611°89 43897

feset 7wt ® frwg ® W A
seeY  sa mrEETfeE W 3
& foq afefs
1194, it sfiger gu=w : AT
famfn WY wrETw AT qE F@H A

a1 w1 % ¢

(%) 71 9% Harrer § grErwe
e fRumem ¥ Wi oF faaw

afafq &1 w7 fear 8, fo® foeel &
=T & fawre sfe 7Y Y 1 Fwear
f & JIX § THAVRY TGT SIATIAH
TAETE 3F FT T AT §; AT

(@) afe g, & A% faagq

&
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dgdt w14 faav day faato A
nrate {qww A ey waly (s i
¥gar): () w7 (@) ;o (f) FEA
e faaio fram % zam frimea &
qsq &1 wiw w4, (i) fedr a4 597
qeFedl FAT H QAT F F 041 F
fam gam T, (i) ST aEel
F171 & A0 qre( &Y 5oArE 17 QI T
oI FAT T FTT 47 (1V) T
Aafcit & ard q=TAA FY TT FT B
fa1 fegeme, 1971 & wF woafa &1
feafea @1 € d1

wiafs § #edT fqid 4-10-73
®1 g7 a7 A ¢ fag az fawre fear
KU

Loss due to Erosion of land by rivers

1195. SHRI SARJOO PANDEY: Wil
the Minister of AGRICULTURE be
pleased to state: :

(a) the extent of the loss to crops
on account of erosion of land by rivers
during the current year;

(b) the preventive measures taken
in this regard; and

(c) the extent of success achieved?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF SHER SINGH): (a) The ex-
lent of loss to crops on account of ero-
sion of land by rivers, during the cur-
rent year, is not known. The extent
of damage to crops due to floods dur-
ing the monsoon of 1973 is, however,
about Rs. 364.47 crores.

(b) and (c). Anti-erosion measures
have been undertaken in the catch-
ment areas of 21 major river valley
Project in the country. Under the
flood control programme also, mea-
Sures are taken by the concerned
State Governments against erosion, by

KARTIKA 28, 1895 (SAKA)
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rivers, for the protection of crops and
properties. Such measures include
river training and anti-erosion works,
such as spurs and revetments etc.
These measures, wherever taken, have
generally given satisfactory results,

faeat ¥ Ifaa g7 THTANT o WY TR

03

LaE

1196. it wgrdaw fag wem :
17 wfw, W7 a8 aqT FY FAT FLT {F

(F) =7 favis 31 o=F, 1973
F ‘qAART I F q3FT femr
SIS 3197 6 AN ATA( 9T 7 Far
500 7 T ST 7T FTE IfA T
X 37T 9% 9%z T E; wWW

(=) afe g, a1 wrag sTl@di-
F faeg a7 FrrAEy A LY

wfa weawy § T AAT (s
soonanfea qto far? ) ¢

(r) == (=@). wrEr wIst/
afsdi ®1 AT A & fam fT
SUTHT T AL [ WIH, 19737 (997
wiw wfe@s =9m@r a1 | &9 kg
SIW F G 15 WAA T T FT 9 qHAT
& 6015525 AN gFfaEi AN @7
F nf At AR IEF  qhomHETET
318057 #AT gfAei W 192482
serafeel & smenfad/ardr  amar
TET AT | g A FIA 9T WIS FET
® A afvel #1 sgw Fw fear
@ AT | FAGT qE AT /T gAn
TR N OHE GG TT | T
i 3fa qew # gFAT ¥ FeF
frirasi & faeg sqwmafas Fdardy
& &1 TE g
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qAiifaw smadfee site givavafaw
QI FAl w7 qwn
1197. =t =g fag wiw:
Fiaeg Wy of@ic fadwa q6
g TAN FT FIT F4T

(F) 39 =wq 3w F geaC 1A faem
agafes a4t grendfas  wIEdE
FET Y weqT, AW 4qATiva; FY g
X 37 9T EF AT anfe T =Aq F TAT-

T SART F4T §; AR

(@) myifes & w84 F
fasra ¥ faq #ar FqaTr A 7L 7

TreT O g uT faftaa dawg ¥
I7 At (ot go &0 fwey)

(%) 9 (@) . g==1 gFqT *'

T TG & WY FAT 92 9 7@ &F AT |

faeh = fafweast grar whaw  zia)
Y A waA A% W AT AT

1198, st wyfives fag wrww :
FqT exreem W qfeae fadvww wE
g I FT FAT FOT

(F) 7o fa3ot §F 777 fafecrs)
gra Ffam A F a9mg 777 F 9=
A B g wAA ®T F o femw
ST & T ARa #§ T fafeaet ay
zq w7 FY farsAy 78) e arey &5 wx

(=) =fz &, aF *F7 w7T AE
7z fadw a1 g w2 F fam T
fafacaat #1 fRw Gt ?
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Tara wiX ofeqie fdww 5§ e
§ Iq4A (st Qo o fwey) :

(7) ofaw ziat & Iw@ w7947
AT F1 O A F FE sraEdr A€
2, %, ag R fadwi 7 7t #1 g7
TN qFIT IAF ATAIM F qfeoreqi
F grad ¥ gydam f5y s @ E )

(@) ag 997 731 §577 )

TRAT § WrarAY ® IETIA "R

1199, =t wew fagrdt aiwmdad :
ot gfgaft ag aam S FU T 5

(%) fafem afmod ¥ sETc
TAF TSA F AE, AW, qw_y,) _w,
qeX WK AW F Ieavaw ¥} wfq Feew
A frat §; o

(@) &% vaT ® sy
FX & fg W e A€ 8
IaFT |7 afors freeT & AR ™
gy ¥ ariy AT T g 7

wiv s § ww @b (R
womvenfig Yo fed)

(%) wTear & s@ wweA A G
* AW FT WA T ¥ g =T
AT F et (oY @ Sae ¥
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a7 1971-72 ¥ faq g #t &7 Y
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FeNMEA AWE & WA IqAeH Al
qq £ & megEr A frg aw §o—

(%o wfa
fr==T)
Rag i) 1970-71 1971—-72
gfamm . 48.10 49.53
qATT 61.04 59.71
afeTdY
IATTZT - 49. 68*

*qg HTAM AR F T WA 9T
srarfer 2 o) oy

A HATAT £T THI-GHY 9% q34d
R 93 grafaa fafow sl &
T4 go {9AT/@at #§ ®0F ya0q qeqgqy
& AT U7 AT & qrg-ary At
AT AT IAEA A F O FOES A
wFa g g § 1 iy, T 6 ¥ semEa
AR T SAATHAT FEAT Y FeqTTA
AT HT FAAT T F fag 7Y fre

T ¥ W AY TAF HeqgT FT A A
difaa at, gufag 2+ wenydf  sana
Frfaa frg To AETT gER wiFE 3T
Tt w1 sfafafa Y @ fowdt fe
¥ wegg" fFg g ¥ )

(@) 3w & aramt =1 IamEw
T F fT 1966-67 ¥ Hfy frem
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B oF AL ARgE A A | @ A
N gqG =TT mu??-?“me?
arr freat #r gd), Tgwa gdt F
TRa dd-faeary, 999 gdr & faq
aq faarf &1 fagmm, Saw WK
FrzAfa T& AT 7 Fofsd w7 ¥
=FEqT, IIRT KO FT gfaweA F
saeqT, forad geqmra fag WY wfaw
2, wma o faeqry, framt A e A1
gfoeror 7 SAFEqTHI F7 43F AT
qqT HYEETT FTH B AT FAT | X
FET G AATafy ¥ 49 fFU 0
&1 mfas S 3 FrefY Fopent & Ty
urg &Edl ¥ fag gra ¥ fog o §
s A, mas A7 sar ff miwa § )
TET F ATHA & g1 & § U guT I
fa=r Frww q& fFar war R faad
weada GF &7 Sfani weAry v
W @I TAT B | HAeqad wEq &
& ¥ A g T AR FAAT F ATH
Tl Fr fafwm qard o w3 qTel
& weaiq &d JPTY &y fwq AT @
& | 5% womar anfaa FagEe
qf@sAm & weaia Afes 99w 39
aret fafirw feem At wwel #1 fagrg
F@A, v aFAF JAR F@ AR
gifawTeE WS qur AN R Crafe
A F fordr P A F A
a7 @ & fomd 5 57 s & AR
¥ gfg F & qgraar e |

farafafaa qrfolr & 1968-69
qar Y ayoraT ¥ fafrw aef F A
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1972-73 qF T4, g, SAX, T W T4 F IATIA FT 947 IoAT § —

(77 @rg A= z7)

1968-69 1969-70 1970-71 1971-72 1972-73

SIEE] 39.76  40.43 42.23 43.07  38.63
ag 18. 65 20. 09 23. 83 26.41 24, 92
Sq< 9.80 9.72 8. 11 7.72 6. 44
= 4.31 5.55 5.20 5.08 4.47
TR 6,11 6. 14 6. 62 6. 01 5.02
(T FTBIEH)
T @A 94. 01 99.50 108. 42 105.17 95.20
QrIrsl &1 JeqreA T AT F 7€ Afs ¥ oewm =¥ fFg M

997 Q@ a9 § Fq7, g 1971-72 ¥ frfsrs Fasra qraed STAHET A1 qTT
76 fal & Sfaqw A WG GT L e s o 3¢ frar wm@m

JaqT f6T 1972-73 ¥ W ¥ aga T°
Tt ¥ T aF g& A feqf F W 70 QA frr 9 W fadty A< faar

IFTHT qar faweht F o F QY F A | Ay AT F opfew ad F
FRO FH g T | 1973-74 HAT 1400 AT Wl T F 7B
aifgs AT F AT @l #

1150 1@ MY 7 F IR FT 967

T T § | g

QTATH IATEA FT TE7 @A FT 491
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& wee? g fraifcs sigw &
qeq & AR § A qIW TR W
TATA FaT |
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#a7 gfe way a8 @@ A OFA
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e A feew & wmaw 71 9w @
sFw1 fagifa fear @ g —

TS T ATH #fgmfia 177
("o WiF fagser)
qTY W 104.73
fagre 119.00
gfamr | 115.00
e N 110.00
9T . 115.00
ITT IR 110.00
afeswY gmrer . 112.20

Credit to farmers from international
development association

1201. SHRIMATI SAVITRI SHYAM:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the International Deve-
lopment Association (I.D.A.) an affi-
liate of the World Bank, has taken
decision very recently to expand Ins-
titutional credit to the farmers in
India;

(b) if so, the main features thereof;

(c) the expected outcome thereof;

and

(d) how many States in India will
be benefitted on the work programme?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (d). The International Deve-
lopment Association have been assist-
ing at an increasing rate, agricultural
development in India through insti-
tutional credit to farmers in recent
years. So far 10 Agricultural Credit
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Projects have been sanctioned by the
Association and under these projects
individual farmers obtain credit for
development of minor irrigation, im-
provement of land and farm mechani-
sation, The following statement in-
dicates the total outlay of the 10 pro-
jects and the assistance from the In-
ternational Development Association.

Name of the State where Purpose of -he scheme Total outlay Amount of
the I.D.A. Project has Rs. crores  assistance
been sanctioned from the
LD.A. (in
million
dollars)
I 2 3 4
1. Gujarat Minor Irrigation & Farm Mechanisation 4948 35-00
2. Andhra Pradesh. Minor Irrigation, Land Development 33-80 2440
Farm Mechanisation.
3. Haryana. Minor Irrigation and Farm Mechanisa- 3339 25700
ticn.
4. Tamil Nadu , Minor Irrigaticn, Land Development & 46°76 35:00
Farm Mechanisation.
5. Mvsore. Minor Irrigation, Land Development & 54'90 +40° 00
Farm Mechanisation.
6. Mabarashtra , Minor Irrigation & Land Development. 3815 30°00
7. Uttar Pradesh Minor Irrigation. 54-38 38-00
8. Madhya Pradesb. ., Minor Irrigation & Land Developmcnt. 45'22 33°00
9. Bihar. Miror Irrigation. 45°00 32:00
10. Punjab Farm Mechanisation. 26-83 2750

Besides the above projects, the I.D.A
under the Mec. Kadana irrigation pro-
ject in Gujarat State are financing,
amongst other things, land levelling,
land shaping, construction of field cha-
nnels etc., on farmers’ fields through
institutional credit at an estimated
cost of Rs. 4.8 crores. The I.D.A, have

also agreed in principle to finance, in
other identifled irrigation commands,
schemes of land levelling, land shap-

ing and construction of fleld drains on
cultivators’ land. Such assistance
would be available to farmers through
institutional credit.
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”M
'CALLING ATTENTION TO MATTER
OF URGERNY PUBLIC IMPFORTANCE

W DEATH OF FIVE LABOURERS DUE
70 Pouce FmunG AT BUUA COAL MINE
NEAR DpaANBAD

ol gew W wonw (l{fm)‘;
weqe wgey, WA At w1 W gATe
qre wrar Y 9 ¥

MR. SPEAKER: I have also not got
it

THE MINISTER OF HEAVY IN-
DUSTRY AND STEEL AND MINES
(SHRI T A. PAI)* May I seek your
indulgence, Sir? I shall place it before
you in a couple of mmutes My col-
league, Mr Hansda. who had bheen
sent to the spot so that he could make
an on-the-spot study returned late last
mght and I could meet him only this
morning so that I could place Lefore
the House as many facts as possible

MR SPEAKER: You may read

it

it gww W wonT WA AL
& wlfaerradrr A% wga 7 farifafen
fawa & W g oYy T A6 Wy
s fewrar g owte wrdar www 7 R
AZ TG N H g% IR L

‘omere & frwe fager sy
¥ gfew T AW W@y s &
wformares o wegd W A F
e’ )

SHRI T. A. PAl: I deeply regret

that on the 15th November 1973,
QIS.F. personnel deployed to protect
the office of the Area General Mana-
gex, Bharat Coking Coal Limited and
adioining B.C.CL. properties in Sijua
had to vesort-to firing to diskerse a
wiolgnt armed mol, resuliing ‘in the

2164 158

Labourers ot Sijue %18
Coal Mines (C.A.)

death of six persoms including a wo-
mmwa&ﬁmwﬁ
am suse, joln me in etpressily
sense of

(Swry SEzmYAN in the Chair]

A section of workers in the area co-
vering Sijua Angarpathra, Loyabad
Mudidih, Ghaslitand and other collie-
ries, under the leadership of Hind Ma~
zdoor Sabha had been agitating for
sometime cn the question of absorp-
tion of casual labour engaged in wa-
gon loading which 1s not a work cf a
continuous and uninterrupteq .nature
into the permanent strength of Bharat
Coking Coal Ltd. The j0bs preformed
by these workers are of so occasional
and casual a nature thal absorption
would unduly inflate the peimanent
sirength of the wage-earmung staff un-
der BCCL, which 1s already suffer-
ing heavily from the problem of re-
dundant labour. Nevertheless, the man-
agement of B.C.C.L was carrying on
discussions on this and related mat-
ters with the leaders of the particular
trade union which was leading the agi-
tation. Even on the 9th November 1973
the Area General Manager had dis-
cussions with these umion leaders and
had expressed his willingness to con-
tinue the talks till a mutually Satis-
factory settlement was reached.

However, in the morning of the 14th
November 1973 a large procession of
more than 2,000 persons led by the
local leaders of the Hind Mazdoor Sa-
bha went to the office of the Area Gen-
eral Manager in Sijua, shouting imfila-
matory slogans and abuses, The Area
General Manager had gone to the
adjoining Loyabad colliery to settle a
“gtay-in” strike which had taken
place there since the 9th November.
Failing to find the Area General Man-
ager in his office, the leaders led the
mob’ to the bungalow of the Area
General Manager, shouting abitieg
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ang threats. This went on till the late
afternoon of the 14th November. The
Union leaders thereafter advised the
crowd to stop work in all B.C.CL.
mines and offices the next day and to
assemble again at the Area General
Manager's office on tomorrow.

12.06 hrs.

[MR. SPEAKER in the Chair)

On the 15th November morning
large groups carrying lathis, spears,
bows and arrows, from Mudidih, Gha-
slitand and Angarpathra converged on
thé Area General Manager’s office
from different directions, The Area
General Manager had gone again to
Loyabad colliery in the morning for
discussions with the Union people
there on outstanding matters. However
the leaders of the processions that
were converging on the Area General
Manager’s office at Sijua, instead of
dispersing the crowds, starteq addres-
sing them with inflamatory  words.
-While the Magistrate on duty along
with a detachment of police and the
Station House Officer, Jogta were busy
with one mob in front of the Area
General Manager’s office, another mob
armed with lathis, spears, bows and
arrows, tried to force their way in
from another direction, by the side
of the Director’s Bungalow. Finding
their way barred by a few men of the
Central Industrial Security Force the
mob turned violent and started throw-
ing brickbats and using their lathis.
Even bows anq arrows were used. In
a short time, the situation got out of
control and the handful of C.I.S.F. men
were almost overpowered. The C.I.S.F.
men’ trieq to disperse the mob with
lathis but in spite of lathi charges.
the mob continued to be violent and
to ‘press forward. As the mob was on
the point of breaking into the Direc-
tor’s Bungalow and the Area General
Manager’s office and the C.IS.F. per-
sonnel fearing that their life was in
danger, in spite of repeated warnings
to disperse, the Assistant Command-
ant of the C.I.S.F. ordered the firing
of a few rounds into the air. How-
‘ever, even this did-not have the de-
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sireq effect and the mob continued
to surge forward. Thereafter, the
C.IS.F. opened fire. As a result of
the firing three perscns died on the
spot and three others died subsequent-
ly in the hospital. Fifteen injured
persons consigsting of 5 CISF person-
nel and 10 others were removed to
hospital. Three of the injured persons
from public died subsequently and two
persons from the public were dischar-
ged. Five CISF personnel and flve
workers were still in hospital on
Saturday night when my colleagues
Shri Subodh Hansda visitedq Dhanbad.

As police investigations are still in
progress it is not advisable to discuss
at this stage the apportionment of
blame for these very  unfortunate
deaths. The law will take its own
course and all infringements of the
law dealt with after due process. The
only thing I can say at this stage is
to regret that things should have
been brought to such a pass that vio-
lence became inevitable and so many
valuable lives lost. While it has been
the policy of my Ministry as well as
of BCCL to encourage healthy trade
unionism, and the BCCL management
at every level is always willing to sit
round the table to discuss workers grie-
vances with their leaders, rivalry for
trade union leadership should not lead
to the putting forward of unreason-
able demands. and even to incitement
to actg of violence. It needs to be said
here that the general atmosphere of
lawlessness had compelled the local
authorities to promulgate angq order
under Section 144 of the Criminal Pro-
cedure Code on the 3rd November. Yet
while the order was still in force, one
particular set of labour leaders though
fit to collect large crowds, and -even
armed crowds and to make violent spe-
ches. not only on the 14th November
but again the next day. This open de-
flance of law and a contemptuous dis-
regard for the more constructive me-
thods of negotiations round the table
was bound” to have its undesirable re-
percussions. As we have seen, while
the leaders whoe had spoken so loudly
only ‘a short ‘while before the final
‘acts of Violénce took piace, happen fo

3
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remain quite safe, six other persons
have paid the price of their lives.

B.C.CL. has been instructed, in
keeping with past practice, to make
an ex-gratia payment to the next-of-
kin of thcse who lost their liveg in
this unhappy episode. I take this op-
portunity to offer once again my hear-
tfelt sympathy to the bereaved fami-
lies, and to wish speedy recovery to
those of the injured who are still in
hospital. As stated earlier, the mat-
ter is now in the hands of the autho-
rities responsible for law and order,
and investigations are under way.
However, I cannet but make an ap-
peal to all those who have the ears
of the working people of the ceal
belt to realise the responsibility they
carry and the imperative of ensuring
for the nation industrial peace and
social justice combined with increased
production. Incitement to vioclence de-
feats the self-proclaimers purpose of
such agitation. and the country con-
tinues to go short of a commodity
which is the life-blcod of the econo-
my. Therefore maintenance of law
and order in the coal belt should be
the primary concern of every politi-
cai party in the country and cf every
trade union leader.
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SHRI T. A. PAI: Sir, the hon. Mem-
ber saiq that we should not talk only to
the Unions. We think alike along with
the management. I wigh that there
were many unions who should think
allke along with the management in
this country so that there are no
problems of industrial relations at
all.

On the cther hand, the joint nego-
tiation Committee that we had ap-
pointed to deal with the wages of the
coal workers—I had, in my speech,
directed to them that all the problems
were relating to the coal workers—
should convert itself into a standing
committee and it should guide me and
advise me ag to their problems— not
on a year-to-year basis but or a per-
manent basis—so that their. problems
could be continucusly looked into as
all the important trade unions are
represented there. The problems of
casual labour also could have been
looked into but, unfortunately, I had
also to point out that the B.C.C.L. has
about 30,000 workers who are on
the rolls for whom we have not been
able to provide adequate work for
the type of work that we have. There
were a large number of casual work-
ers who are engaged in the loading of
wagons. But that is not a continuous
work. I am not in a position to say that
everybody who does that . work in
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the colliery will find a place perma-
nently into our service. But, never-
theless, the work is of a  perennial
nature where some of the wozkers
could be continuously engaged for this
purpose. We were prepared to look in-
to it and see how many of them could
be classified as such.

An hon. Member pointed out that
this legitimate trade unionism is be-
ing dealt with in this manner. I
would also like to ask him a question
whether it is proper for the discus-
sions to be supported by bows and
arrows by the people in respect of
whem, he says, it is legitimate for
them to carry. But, on the 14th they
did not carry them. On the 15th when
they came back, they were fully arm-
ed. If the trade union movement be-
lieves in not sitting across the table
but in the show of its strength, then
it is bound to fail. Under compulsion
no negotiations could be carried out.
It is impossible to carry on the nego-
tiations with the show of  strength.
Knowing full well that on the 3rd of
November there was Section 144 en-
forced in that area which prohibited
any unlawful assembly, they led the
assembly. The trade union leaders
themselves were responsible for  get-
ting these assemblies organised and
that too with arms. I am sorry that
this goes beyond the legitimate means
of carrying on trade union activities.
In any case, it is very difficult for
me to say how many rounds were fir-
ed. The hon. Member speaks as if he
has more information and correct in-
formation with him and the informa-
tion which I have got from my source
irom the Bihar Government authori-
ties is not correct. They are bound to
look into this hecause this question
relates to the law and crder in that
area and it will be dealt with by them
to see what action is necessary in this
connection. The information that I
have is that forty-four rounds were
fired, and even before firing of these
raunds, repeateq warnings were given
for the crowd to disperse, 1 have
found that even among' the officers or
persannel of the CSIF one of them has
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been in a precarious condition in the
hospital...

PROP. MADHU DANDAVATE (Ra-
japur): I think he is confusing bet-
ween section 144 and the number of
rounds.

SHRI T. A. PAI; I am only saying
that section 144 was in force, and
therefore, the people who had orga-
nised any unlawful assembly should
have taken care. When the crowd came
pressing forward the CSIF itself be-
fore firing rounds had given enough
of warning asking them to disperse.
But the fact that one of the CISF per-
sonnel has been scriously injured and
is in the hcspital with his intestines
having been pierced through an arrow
shows clearly that the bows and ar-
rows were not innocent. They were
also used before any provocation for
firing being resorteg to.

In these circumstances, I do not
want to sit in judgment on who has
done the provocation and who has
been responsible for it. It is too much
for me in a case like this to prejudge
the issue.

So far as the compensation is con-
cerned, whether it has actually reach-
ed their hands or not, I am unable
to say, but orders have been issued
that this compensation be given and
the ex-gratia payment comes to about
Rs. 500, This has been ordered to
every family.

The hon. Member had asked why
women were hurt. I think the bul-
lets could not perhaps distinguish
between men and women. ‘/hoever
was in the crowd had been hurt by
the bullets unfortunately, and I deep-
ly regret over the whole incident. This
is all that I can say at this moment.

ot gew Wy woaT . wT AAY
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SHRI T. A. PAI: I would appeal to
the House not to insist on a parlia-
mentary committee after every inci-
dent. I do hope that the normal
course of law would be permitted to
run itself. If we are not satisfied with
that authority enforcing or doing its
job properly, perhaps that would be
the time when we might take it up.
But if we are to abrogate to ourselves
every respongibility of the various
authorities, it would be ridiculous for
me to suggest it at this stage and say
that we shall form a committee for
this purpose.

=Y gww Wy wOMT © T4 FT A
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SHRI T. A. PAI: The demand of
the workers was that casual labour
must be absorbed.

SHRI C. K. CHANDRAPPAN (Tel-
ficherry): -+ The hon. Minister had
tried to give some information about
the incidents which took place which
he himself had described to be very
unfortunate in Sijua. But it seems
that he is only trying to treat the
symptoms of the disease, but the dis-
ease itself lies quite deep, which has
been conveniently forgotten.

1 would request the hon. Minister
to recollect that when Shri Mohan
Kumaramangalam was the hon.
Minister looking after this portfolio,
he gave an assurance in this House
that the decasualisation scheme would
be implemented in this sector also.
that is, in the colieries. It has already
been implemented in the railways, ir
the P & T and in Defence. Today the
question has come up because of the
failure of the Government in imple-
menting the decasualisation scheme.

As was reported in the press, and
as was said before, the main demand
that was put forward by the workers
was the confirmation of the 20.000
casual  workers. The hon. Minister
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has pointed out that it may be diffi-
cult for them to absorb all the 20,000
workers. Nobody would be so un-
reasonable as to suggest that all the
20,000 workers without any exception
should be absorbed in the collieries.

But the problem is that Government
do not have a scheme to absorb even
a single one of them, and that has
created the condition which was quite
inflammable. The hon. Minister was
trying to hammer into our head that
the speeches were inflammatory and
they created conditions for violence.
But I would like to point out that
there was an inflammatory condition
existing in the colliery areas due to
the failure of the Government in im-
plementing their own scheme of de-
casualisation.

I would, therefore, like to ask the
Minister whether at this stage itself,
even after the martyrdom of seven cr
eight workers, he is ready once more
to assure this House, not for assur-
ance's sake but for implementing it
immediately, that the decasualigation
scheme in the collieries would be xm-
plemented.

Secondly, I would say this. The
Minister was speaking more or less
like a Home Minister. He spoke ab-
out the might of the pohce and how
they would fire and how they would
bring about law and order and every-
thing. It was very good for a Home
Minister, but there should be a little
more sense of democracy when we
are tackling such an important issuc.

MR. SPEAKER: Do not put these
things into his mouth. His statement
is there.

SHRI C. K. CHANDRAPPAN: I
shall come to the point. 1 do not
know why, even after repeated ques-
tions, he does not commit himself to
a judicial inquiry. Was there some-
thing so rotten that he could not ap-
point-a judicial inquiry to probe into
it? Ts it something we are anlémg as
an undue favour’ -

LI
R
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Just a few days back there was a
firing in Kanpur. The Chief Minister
of the State, who was here sitting
opposite in the last session, ordered
an immediate judicial inquiry. Even
when only one person was killed, the
present Chief Minister ordered a
judicial probe. It has happened in
several cases, in Kerala, and in many
other States. It is the practice now
when in such questionable circum-
stances the police use excessive force
and kill people, the sense of demo-
cracy has gone to this extent that
Government climb down and order a
judicial inquiry. The Minister here
says that the police is making some
inquiry or a Magistrate is making
some inquiry. You cannot bluff this
House or anybody in the ceuntry like
that; none of us will be satisfied by
an official inquiry in its routine
bureaucratic manner conducted and
thrust upon us. We will not be satis-
fied with that.
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So my question is whether you are
going to make a commitment here,
whether you will at least say—of
course, ultimately you will say it is
with the State Government—that you
are for a judicial probe into the whole
happenings there.

There is going to be on the 2lst—
1 do not know if they do not know
it; if they do not know it, it is rather
'strange—a strike in the entire colliery
areas which will be a united strike
called by the AITUC, UTUC, HMS
and CITU. When this strike takes
place, if you go Wwith this policeman’s
attitude to deal with it, I am very
‘sure more unpleasant things will hap-
pen. Will the Minister try to call the
representatives of thel Unions here in
Delhi and personally negotiate with
ithem so that an early settlement can
be arrived at and the strike averted
and he can deal with the matter on a
more sympathetic basis? The AITUC,
which is one of the sponsores of the
21st strike. has wanted me to inform
,vdu it will use all its good offices to
hring about an amicable seitlement
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and solve the problem. I would like
the Minister to answer pointedly all
these questions.

SHR] T. A. PAIL: I thank the hon.
member for the assurance that they
are prepared to sort out the problems
that the Unions are raising with regard
to their threatened strike on the 21st.
I am not aware on what issue they
want to strike beause the Wage Nego-
tiations Committee which is engaged
in discussions with these very Unions
have put forward an interim payment
of wages scheme in the coal industry
to which we have agreed. If now
they want to discuss something also
which is beyond the Negotiations
Committee, I shall certainly be will-
ing to meet them.

SHRI S. M. BANERJEE (Kanpur):
Their demand is only for a judicial

inquiry because eight men have been
killed.

MR. SPEAKER: Not without my
permission; let him reply.

SHRI T. A. PAI: The hon. Member
accused me by saying that I spoke
like the Home Minister. I do mnot
want to appropriate the powers of
the Bihar Chief Minister and order a
judicial enquiry, and it is appropriatc
for the Government to take whatever
action they want to take. I did not
say that I have ordered the police to
make enquiries. Naturally, the State
machinery is involved in looking int.>
this matter, and I am sure the State
Government will take appropriate ac-
tion because five people have been
killed, and it is not a question of my
sitting in judgment as to whether they
are rightly killed or not. When ony
citizen has been affected, it is bound
to affect the entire community, ard
the entire community would be con-
cerned with it. Even the sentimon's
expressed in this Housc would cor-
tainly be taken note of, but I am un-
able to say whether I am in a posi-
tion to order the Bihar Governrhent
to haye a judicial .enquiny.' I, .hape
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that they will take all these factors
into consideration and take whatever
action is necessary.

So far as the decasualisation of la-
bour is concerned, the hon. Member
knows that even in the steel industry,
a series of discussions are being
undertaken between the management
and the union to categorise the va-
rious types of functions and to find
out which of them are perennial and
which of them are of a casual nature,
so that an early decision might be
arrived at on decasualising labour. I
have told the same thing to the Wagec
Negotiating Committee and the Coal
Ministry also, that they might conti-
nue these discussions to find out how
many of this casual labour can be ab-
sorbed permanently. The hon. Mem-
ber has already conceded that it may
not be possible to take all the 20,000.
So, certainly, even if a large num-
bur is left out, I hope that with the
development of the coal industry we
are now taking on hand, most of them
would be able to find enough employ-
ment.

SHRI C. K. CHANDRAPPAN:
What about having discussions with
the representatives of the trade union
before the strike commences?

SHRI T. A. PAI: 1 shall certainly
be happy to meet the trade unions
and find out what exactly the strike
is about, and try to see that an agree-
ment is reached with them.

MR. SPEAKER: Shri B. N.
Reddy—absent; Shri Nawal Kishore
Sinha—absent; Shri Shrikishan
Modi—absent. So, the Calling Atten-
tion is over.

22.33 hrs.
QUESTION OF PRIVILEGE

PRESS STATEMENT ISSUED BY SECRETARY,
J. K. ORGANISATION

MR. SPEAKER: Shri Madhu
Limaye had sought to raise a guestion
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of privilege on the 5th September,
1973, against the “J. K. Organisation”
in respect of a Press statement issued
by the Secretary, J. K. Organisation,
Kanpur and published in the Hin--
dustan Times, dated the 1st Septem-
ber, 1973.

Shri Madhu Limaye, while raising
the matter in the House, stated inter
alia that he had never mentioned the
“J. K. Organisation” at all in Lok.
Sabha but only mentioned companies
belonging to the “J. K. Group”. Shri
Limaye had alleged that by publish-
ing that Press statement, the J. X.
Organisation had not noly made a mis-
leading statement but also cast re-
flections on him.

I had then said that I would first
get the comments of the J. K. Orga-
nisation.

The Secretary, J. K. Organisation,
Kanpur, who was accordingly asked.
under my direction to state what he
might have to say in the matter, in
his reply dated the 17th October, 1973,
stated inter alia that he had issued
the impugned Press statement on the
basis of a news item published in the
National Herald. dated the 25th
August, 1978 He also stated:—

“....It now appears that the Press
Note published in the National
Herald, was icorrect adn mislead-
ing....Like everyone else, I assu-
med the news item in the Nationtl
Herald to be correct version of
what Shri Limaye had said in the
House and proceeded on that
basis....The Press statement was
issued by me in the honest and

bonafide belief, that the news fitem
published in the Narional Herald
was correct.”

“In the end I would, on behalf
of the J. K. Organisation again like
to express regret in case any incon-
venjence or misunderstanding has:
been caused to Shri Limaye as rc-
gards this matter. I would like to
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assure him that the press statement
was issued in good faith for the
protection of the reputation of the
J. K. Organisation without any in-
tention of affecting in any way the
image and reputation of Shri
Limaye and without the least idea
that it will in any way involve any
question of privilegel”

In view of the explanation and re-
gret expressed by the Secretary, J. K.
Organisation, the matter may be
treated as closed.

st wy, feed (a%T)
AEIET, A9 [ fAvra AT @Y & a7
MY T HFH £ | ST F AR F A TT
7@ w5 @ 1| AT foiqar ¥ & e
F1 wrgw A feqre aay 1 & @ ava
T & 1] Wi fr A e W oA
TR wfen far @ S age-fea #
s ¥ § F guEiAmawE, ‘wY
W wygx § dfeew ¥ fmar ¥
Fme A W oFfer W S
¥ Ay dfeew Ha@i g @ JwAw
FTFT & HATZITAT A THAY ¥ AT FY si1g
9T AATATEANE Wk geaws f/ar &
3& &1 qar AE q7 fF @ g T OF
T & A qar w«r § 5 g7 afraw
ooz ¥ gg feeeT g mv & 1 d§ gar
ag FwaAmfa 1 aqr awa § | wfET g
Y nF EET § | AT FaA W X AU
H Y AvAS 7o § ATAT g7 IV FT I
F1 gfaarg F7A7 a1 a1 A7 a@ feaw
2 96 8 ¥ <1 §raTE IR NE E,
3T R W7 & wmr &7 eI feewAr
Avear g -

“At times the banks unilaterally
makes debits to the account of the
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constituents which information is
passed on. to them very late. Che-
ques are drawn on banks baseq on,
the account appearing in the books.
of the constituents from day to day.
Due to this reason if any cheques:
remain unpaid, they are paid sub-
gequently by replenishing the banks
account immediately on receipt of.
information from the bank.”
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#g @ § & oo g7 w1 w3 § afad,
AfeT 5@ T7g ¥ 7 WA At
BIET a1 F A I gAY AT |

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): There is some sub-
stance in what Shri Madhu Limaye
has said.

MR. SPEAKER: I have laid it be-
fore the House. I think we should
accept it. But, at the same time, 1
will convey that this part., which 1.
brought to our notice by Shri Madhu
Limaye, is also there which is highly
regrettable. I think we should drop
this.

MR. SPEAKER:
on to the next item,

I will now pass

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I want to muake a
submission that the House should note
that the people of West Bengal have
protested against the economic poli-
cies of the Government, which have
resulted in scarcity of goods and the
consequent misery to the common
toiling masses of the country. There
was a complcte bandh on the 17th
and all the offices, including govern-
mental institutions, were completely
closed. It is a very serious matter.
Because of the wrong economic poli-
cies formulated by the Central Gov-
ernment, there was scarcity in the
supply of food, which ig also controi-
led by the Centre. We want the
House and the people to take note
of this.
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1243 hrs.
RE. ASSAULT ON MEMBER

PROF. MADHU DANDAVATE
‘(Rajapur): Sir, before you call on the
Minjster to lay the papers on the
“Table, I want to make a submission.
‘One of the members of our House was
assaulted in Calecutta. Sir, you should
allow me to raise it either under rule
377 or under some other rule.

MR. SPEAKER: We should not in-
troduce something which may be-
come a Dprecedent which may per-
haps be quoted later on in cases of
‘this nature. If Shri Samar Guha was
there in connection with the perform-
ance of some service to this House,
certainly I will take note of this. But
if he was just addressing a meeting
and then something happened, he will
be treated like any other citizen under
the ordinary administration of law.
Of course, I would be the last man to
approve of any assault even otherwise
in a public meeting which has noth-
ing to do with the performance of the
duties of the House, because that is
not in consonance with the democra-
tic spirit in the country. But to make
it a question of privilege it has to be
proved that he was there in the per-
formance of his duties towards this
‘House. We have a number of meet-
ings going on throughout the country
and all the time Members address
such meeting and sometimes may be
facing such situations, They should
not be brought to this House in the
form of a privileges because) they are
dealt within the ordinary administra-
tion of law.

PROF. MADHU DANDAVATE: Sir
may I ask for a clairification for
future guidance?

MR. SPEAKER: What I said just
now will apply to the future also.

PROF. MADHU DANDAVATE: I
want guidance so that we may not
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bring to the notice of the House in-
cidents unnecessarily. Suppose sOme
members of the House are assaulted
outside and as a result of that a situa-
tion arises where they are unable to
come and attend the session, then will
it become a subject matter of privilege?
When Shri Samar Guha was address-
ing the public meeting he was attack-
ed by some members of the public
with lethal weapons. Fortunately,
they did not succeed in their attempts.
If they had succeeded in their at-
tempts, this House would have lost a
member. Such a situation can vesw
well arise. I want to bring this to
your notice so that you can pull up
the authority for what had happened
and for the failure of the police in
protecting him.

SHRI TRIDIB' CHAUDHURT (Bet-
hampore): Sir, I rise because I am
apprehensive that the observations

' that you have just now made might

be interpreted very prejudicially
-against the performance of their du-
ties by Members of Parliament. When
a Member of Parliamrint addresses
a public meeting or does any political
work, he does this in his capaci‘y as
a Member. of Parliament ang so his
political work is his duty to the public.
So, if you draw a distinction. that
only his movements in connection
with the performance of duties on
the floor of the House will be con-
sidered as proper duties and, other-
wise, anybody is free, taking the state
of law and order in the country as a
whole, to assault @ Member of Parlig-
ment, how can be function as a Mem-
ber of Parliament effectively?

MR. SPEAKER: As I said, T do not
approve of it. It is not in keeping
with the spirit of democracy. But
we cannot keep ourselves away frem
the rules and conventions. The ques.
tion of privilege comes in only when
na~ is there in connection with the
performance of his duties to this
House. Last time, when a Member
was coming by train to aftend the
session, I allowed it as a privilege
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[Shri Tridib Choudhury]

matter. If I stretch it, as you say,
very liberally, I can say, it happened
at the week-end and the next two
days were holidays.

You must be there as a citizen like
other citizens of the country. The
‘M.Ps are citizens also. A privilege
can arise only if an M.P. is there in
connection with the performance of
his duties towards the House. Even
the Speaker is not exempted from it;
even the Minister is not exempted
from it.

SHRI SHYAMNANDAN MISHRA
(Begusarai): There are so many
security people for the Ministers.
There is so much expenditure incurred
on security of the Ministers. That is
not needed at all.

MR. SPEAKER: Do you want to

establish it that wherever an M.P.
happens to be, he is in the service of
the House? Then, I am prepared to
accept it. Suppose he beats another
fellow and the other fellow hits a
little more, or anything, or he com-
mits a murder. If you say, he was
there for performing the duties of the
House, I am sorry I cannot admit that
interpretation.

SHRI SHYAMNANDAN MISHRA:
If I go to my constituency and want
to do my duty, and I am prevented
from doing that by the Government
of the State, what view would you
take?

MR. SPEAKER: If anybody pre-
vents you, please take me along with
you and I will suffer along with you.

St ZERATT WS ML WAy AT,
| §AY F, TATH0 §, Frow-wtar
T uad 7 gl Targ W
T w¥E T g g. .,

R qAIT : WG IHA | W
T § WG AT AT ) ITH AN § |

SHRI SAMAR GUHA (Contai):.
Sir, it is with the blessings of God
that I am liere today. While I was

‘addressing g ‘meeting, more than a.

hundred people who trained them-
selves as Congress volunteers with
Congress flags immediately pushed me
out of the rostrum. They assaulteq me
and for 24 hours, they kept me
surrounded. ] never heard such abu-
sive language that they were indulging.
in. They tried to spit at me. I said,.
“This is my fundamental right, If you
have a right to address a meeting, it
is also my right to address a meeting.
here.” Then, I said, “Over my dead
body only you can deny that right to
me.” ] stood there with all my pati-
ence for 2} hours. Ultimately, my
fundamental right to address a meet—
ing was vindicated. Those people
went away. I addressed a meeting,
about a thousands of people, for over
an hour there.

I want to draw your attention that
even Members of Parliament are being
denied to exercise their fundamental
right to address the people and say,
what they want to say. It is being
denied forcibly in the presence of police
and others. The Police wanted that I
should comply with the laws. I re-
fused to comply with the laws. I also
refused to take the protection of the
Police. My anguish was all the more
because some of those, I found, were
my old students. They used to read
my books in the schools and colleges.
I found they were using such an abu-
sive language that I wondered to what
level the morality, the principles, and
political scruples have gone down.
They pushed me, assaulted me and
tried to spit on me. I could have
addressed them for two hours dut I
could do only for eas lrour.
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12.52 hrs.

PAPERS LAID ON THE TABLE

.ANNUAL REPORTS OF CENTRAL WARE-
.HOUSING CORPORATION AND Foop CoRr-
PORATION OF INDIA

THE MINISTER OF STATE IN THE
"MINISTRY OF AGRICULTURE (SHRI
_ANNASAHEB P. SHINDE). I beg to
‘lay on the Table —

(1) A copy of the Annual Report
-(Hindi and English versions) of the
.Central Warehousing Corporation, for
the year 1972-73 along with the
Audited Accounts and the Audit Re-
port thereon, under sub-section (II) of
-section 31 of the Warehousing Corpo-
ration Act, 1962. [Placed in Library
.See No. LT-5726/73].

(2) A copy of the Annual Report
‘(Rindi and English versions) of the
Food Corporation of India for the year
1971-72 along with the Audited Ac-
-counts, under sub-section (2) of section
35 of the Food Corporation Act, 1964.
[Placeq in Library. See No. LT-
.5727/13).

ANNUAL REPORT OF NATIONAL BoOOK

"Trust AND U.G.C. (DISQUALIFICATION,

RETIREMENT AND CONDITIONS OF SER-

VICE OF MEMBERS) 2ND AMDT. RULES,
1973

THE DEPUTY MINISTER IN THE
"MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
"DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): I beg to lay on the
“Table—

(1) A copy of the Annual Report
(Hindi and English versions) of the
‘National Book Trust, India for the
Year 1971-72. [Placed in Library. See
‘No. LT-5728/73].

(2) A copy of the University Grants
*Commission (Disqualification, Retire-
ment and Conditions of Service of
Members) (Seconqg Amendment) Rules,
1973 (Hindi and English versions)

KARTIKA 28, 1895 (SAKA) Committee on Subordi-
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nate Legislation Report

published in Notification No. G.S.R:
1006 in Gazette of India dated the 15th
September, 1973, under sub-section (3)
of section 25 of the University Grants
Commission Act, 1956. [Placed in
Library. See No. LT-5729/73]

12.52} hrs.

ARREST AND RELEASE OF
MEMBER

MR. SPEAKER: I have to infogm
the House that I have received the
following wireless message dated 17th
November, 1973 from the Additional
Sub-Divisional Magistrate, Bankura
Sadar, District Bankura:—

“Shri Ajit Saha, Member of Parlia-
ment from 34 Bishnupur (Scheduled
Castes) Parliamentary Constituency
was arrested to-day the 17th
November, 1973 at about 10.25 hours.
The place of arrest is in front of
Bankura Head Post Office. The
arrest was made under Section 151
of the Criminal Procedure Code on
the alleged ground that Shri Saha
along with others were obstructing
the willing employees of the Post
Office from entering into the post
office for performing their lawful
duties. The arrest was made by the
Police Officers present on duty on the
spot under the command of Sub-
Inspector of Police Khagendra Cha-
kravarty of Bankura Police Station.
Shri Saha was produced in my court
and was discharged. Formal com-
munication follows.”

12.53 hrs.

COMMITTEE ON SUBORDINATE
LEGISLATION

NINTH REPORT

SHRI VIKRAM MAHAJAN (Kan-
gra): I beg to present the Ninth Re-
port of the Committee on Subordinate
Legislation,
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12.533 hra.

PRESIDENTIAL AND VICE-PRESI-
DENTIAL ELECTIONS (AMEND-
MENT) BILL

(i) REPORT OF JOINT COMMITTEE

SHRI S. A. KADER (Bombay-
Central-South): I beg to present the
Report of the Joint Committee on the
Bill to amend the Presidential and
Vice-Presidential Elections Act, 1952.

(i) EVIDENCE

SHRI S. A. KADER: I beg to lay on
the Table the record of evidence ten-
dered before the Joint Cornmittee on
the Bill to amend the Presidential and
Vice-Presidential Elections Act, 1952.

12.54 hrs.

ELECTION TO COMMITTEE
ANITMAL WELFARE BOARD

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): I beg to
move:

“That in pursuance of Section
5(1)(i) of the Prevention of
Cruelty to Animals Act, 1960, the
members of this House do proceed
to elect, in such manner as the
Speaker may direct, four members
from among themselves to serve as
members of the Animal Welfare
Board for the next term commenc-
ing from the ‘date of election, sub-
ject to the other provisions of the
said Act.”

MR. SPEAKER:

“That in pursuance of Section
5(1)(i) uf the Prevention of
Cruelty to Animals Act, 1960, the
members of this House do proceed
to elect, in such manner as the
Speaker may direct, four members

s e e

The question is:
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(Amdt.) Ords.,, 1973
from among themselves to serve as
members of the Animal Welfare
Board for the next term commencing
from the date of election, subject
to the other provisions of the said
Act.”

The motion was adopted.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): It is about time they
form a human-welfare board because
half the country is starving.

12.55 hrs.

PRESS COUNCIL (AMENDMENT)
BILL*

THE MINISTER OF INFORMA-
TION AND BROADCASTING
(SHRI 1. K. GUJRAL): I beg to
move for leave to introduce a Bill
further to amend the Press Council
Act, 1965.

MR. SPEAKER: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Press Council Act, 1965.”

The motion was adopted.

SHRI I. K. GUJRAL:
the Bill.

I introduce

12.55} hrs.

STATEMENT RE. PRESS COUNCIL.
(AMENDMENT) ORDINANCE, 1978

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
I. K. GUJRAL): I beg to lay on the:
Table an explanatory statement
(Hindi and English versions) giving
reasons for immediate legislation by
the Press Council (Amendment) Or-
dinance, 1973, as required under rule-
71(1) of the Rules of Procedure and
Conduct of Business in Lok Sabha.
[Placed in Library. See No, LT-
5730/73]

‘Publxshed in Gazette of India Extraordmary. Part I, Section 2, .dated. 19’11—73—
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12.56 hrs,
MATTERS UNDER RULE 377

(i) RETRENCHMENT OF EMPLOYEES IN
Foop CORRORATION OF INDIA

SHRI VAYALAR RAVI: (Chirayin-
kil): With your kind permission, may
I draw the attention of the Go-
vernment to the alarming situation
which has arisen in the Food Corpora-
tion of India. Everyday the unrest
among the employees is mounting,
especially after the retrenchment of
8000 employees. Sir, I am only one
of those who want the streamlining
of the whole organizational set-up of
the Food Corporation.

There are a few thousands of peo-
ple who have been recruited on a re-
gular basis and they have had no in-
timation that they will be retrenched
etc. Even though there are 4,000
people like that, they are facing this
situation and these people have been
recruited by the FCI with the hope
that they will continue in their pre-
sent jobs. When they joined the
FCI they left their earlier jobs. They
have been deprived of their earlier
jobs and now this present occupation
under the FCI. They have not made
any job evaluation or study of the job
situation. About 167 seats in the
godowns and technical cadres, in co-
verage space alone, are lying vacant
and in open storage there are more
vacancies which can be absorbed.
The management is taking only arbi-
trary decision. Already there is much
tension there. I hope that the Go-
vernment will come out within state-
ment to as to how far the tension can
be reduced and the functioning of the
FCI can be normalised.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Calling Attention
should be admitted on this.

ot vy fewd (atwT)  weae
1V, Ty XY AgH & F LT
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st gew wa wen@ : (i)
wT F Afeq & & Awii w1 )

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
The impression that 4,000 people are:
to be retrenched is not correct. In
fact some of the persons were recrui-
ted during the time of wheat procure-
ment with the specific understanding
that their employment is temporary
for specific period. That staff alone
is being affected because there is
no work for them. We are very much
concerned over it. The expenditure
of the FCI should not mount up and
consumers should not be penalised.
We are trying our level best in the
matter. This is what I would like to
mention in regard to this subject.
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(ii) CANCELLATION OF FLIGHTS DUE Te®
ACUTE SHORTAGE OF AVIATION FUEL

st 7y femd (Tr7) o oweme
agew, § A 3IgIaq war &0
S 99 gAETG & W fremr
=rgaT g fom § &g ar @ 5 Qe
wHA & w7 ¥ gfewT gaw amgw
) sfgsax ST a= A a1 § AR
A T O, RIAA A v g
fEMafr AR Tt ag § oA &
qETT WK wETE 9K W IEET ST
T i g o |

R wEEE, a8 91 0F gty
1 &% FATX FAT AT § I FT &Y
78 1% 9g¢q & | qifemw WA 43
gC & & @, dra anat A w7 IT H
oA femmr =vgar £ | 7t @F =W
Tz A farme A | FT g8 FE-qamy
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war f g wifanr o) gl "
W A, g 1 A g www fawar
o1, I | frad wfawa Yy sdr Ay & ?
TR @ fag ¥ Feg1 fF aw Qi X
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o ot 7 aog & fF 1€ F oY oWy
# fegTd § 9w 7 WA IwTEe
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TR s ANgng fr
IRl A ot SE dIE HOA SATed §
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¥ At wew & qwrg argar § &
T AWA qATE F FR F ITeAd |
feafa 77 2 7 a&Y, aatwe wR F-
A Tad 79 duT 9w
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HT g 2w ¥ g I G F Iy FolY
g Sw & qfa st § 1| wife oF awr
"4 T 9 wg AT F aw wefaat
T g G Y WA @ A a4y wfen
‘H AT W@ I OF I§ W
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RPN gal A Ay e o
IAHT WY Ag AT FX |

13.00 brs.
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# fqaar %3 g fRar At 21 39+
a1a wfqma AT vy 3 arfaw §)
waTa (6T 30 &1 ag 3| Sfqws g1
2 ) o= /Y A3 FT ATATR WA FAT
& @ =" w30¢ w141 foergad Arfag
# srar § | weft wdem gATRT FL TAFT
il

fred a< &3 740 9@ ¥ gar
qr f& St g wwTE WA wanE
g i wer & gfe § saafaesdy
AT g & AR § AT AT WIS FA
#F faq 399 godr and g ¥ gATH
¥ AR F TAF 7 0T IAH A
are @ & fr wrgt ¥ faas ¥ qeacaar
FH & FT A1 FTOWIT AR FL
TAAT A GFC & AT FT 7 AHEATH]
®Y 9g= g & fan gasr # A=
T fagsmr | A@Tg-ETg FEA ¥ AN
N ot FE FOET FrIar g 7 wgar
Wt o9 wgr ¥ fawrad ? foey Arzw
¥ WY &Y ag qor 91 AR wq ¥ Y &

TS WE

SHRI S. M. BANERJEE (Kanpur):
On reading to-day’s newspapers, I
learn that the highest authority of
the Indian Airlines had clearly stated
that it was going to affect the flights
very seriously. You are aware of the
reason why the Burmah-Shell and
ESSO were not getting the supplies
adequately. That was as a result of
the cut in the import of crude. This
question was raised sometime back
also. And we requested the Minister
to tell us whether the Government
had finally made up its mind to take
over these foreign oil companies.
That is the real problem. Unlesg that
is done, they may bully us and they
may even shoot us with a double-
barrelled gun—one for their profits
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second point that I want to ask is this.
The trouble is already going on—the
trouble is not with Shri Borooah but
with Shri Raj Bahadur—with the
employees. I can assure you here
and now that the employees stand by
the Government. After taking ad-
vantage of this difficult situation I
want to know whether hon. Minister
for Civil Aviation, Shri Raj Bahadur
will start negotiations immediately
with the employees or not. At the
same time I request the employees
also to realise the gravity of the situa-
tion. I want an answer to this from
the hon. Minister.
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THE MINISTER OF PETROLEUM

AND CHEMICALS (SHRI D. K.
BOROOAH): Sir, I had been asked
by the hon. Members, Shri Madhu

Limaye and Shri Banerjee, to make
a statement under Rule 377 for the
shortage of aviation fuel at Bombay
resulting in the cancellation of flights.
I got the information immediately,
and I would like to make a statement
on this.

The information in this regard has
appeared in the press this morning.
This information does not appear to
be correct. Sufficient stocks are
available even as of now at Santa
Cruz airport as well as the storage
points of Bombay, in the refineries
and in the installations of the oil
companies to meet the full require-
ments of aviation fuel for Indian as
well as foreign airlines.

It is confirmed that not a single air-
craft has so far been cancelled or
given reduced supplies of ATF. There
are adequate stocks to meet the nor-
mal available requirements. What
has been done is that the Indian Air-
lines has been asked or requested to
make a contingency plan which could
be put into operation in case the
crude supply situation deteriorates.
The Indian Airlines has not been re-
quested to cancel any flights, and I
reiterate that all that has been done

2164 LS—9
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is to have a contingency plan
prepared.

So far as the other questions raised
by Shri Madhu Limaye are concerned,
I would be very happy to provide the
information. In fact, in the debate
in this House and in the very long
debate in the Rajya Sabha, this was
very adequately thrashed out. If it is
suggested that a discussion is need-
ed. ...

=it 7y fomd ¢ aATH gET &0 gaTa

HTT TF I § F THA ¢ |
SHRI D. K. BOROOAH: Not today.

This was the information that I got at
11.30 a.m.

ot wy femd @ A Al w7 ogeTE
o9 TE far & | 9ug v o FmrgAy
afaw § fae & o9 &9 &7 9
g W} | auR T & i A
gAT & | 39 AT A9 TAq Farq
g7 A AT FT 1

&t JAFTR AYWT ; TAT FaTe Har
gnm, gafaw woa sEre far |

IR WENG : €E IW AT AT
Afew 27 & o) fafreex s 3ar &
qg 1§ gATEFA AT A1 § TEY o

=t wy fomd : T=TE FAT =TT
ATEAT § | WY AT 95 W@ & 1 AW d 9y
faradi 2 | @ wfawms foeEad
wmifew & gaw ® St qer
§ SEFT a1 AW §EIgT
St § AR 7 Y qomT oY Y a2
RE I gmA AW AT W @I

oft Jwre www : EAFT F gEA
¥ I gaT Y FTLATE I § WO
gow & @
MR. SPEAKER: I am not going to
allow it. Let him please sit down.

This was only to be raised under Rule
377.
{
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13.61 hrs.

HOMOEOPATHY CENTRAL
COUNCIL BILL—contd.

MR. SPEAKER: The House will now
take up further consideration of the
following motion moved by Shri A. K.
Kisku on the 16th November, 1978,
namely: —

“That the Bill to provide for the
constitution of a Central Council of
Homoeopathy and the maintenance
of a Central Register of Homoeopa-
thy and for matters connected
therewith, as passed by Rajya Sabha,
be taken into consideration.”

13.07 hrs,
The Lok Sabha adjourned for Lunch

till Fifteen Minutes Past Fourteen of
the Clock.

Homoeopathy

The Lok Sabha re-assembled at
Twenty Minutes past Fourteen of the
Clock.

[MR. DEPUTY-SPEAKER in the Chair]

HOMOEOPATHY CENTRAL COUN-
CIL BILL—contd.

*SHRI J. MATHA GOWDER: (Nil-
giris): Mr. Deputy Speaker, Sir, I
was saying on Friday last, when the
Bill was taken up for discussion, that
the Congress Government at the
Centre had taken 25 years to introduce
the Homoeopathy Central Council Bill
for the development of Homoeopathy
in the country. In Tamil Nadu, the
Congress Party Government did not
take any interest either in the deve-
lopment of homoeopathy or in the
welfare of homoeopathic practitioners
for twenty long years. The D.M.K.
Government immediately after coming
to power, got the Homoeopathy
Council Bill enacted and now the
Council has also been set up.

There are about 1 lakh of homoeo-
pathic practitioners in Tamil Nadu.
They are all Members of the Homoeo-
pathy Medical Practitioners Associa-
tion, which was formed as early as

NOVEMBER 19, 1973 Central Council Bill
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1945. As there was no State Council
in Tamil Nadu and as there was no
Homoeopthy College also happily
now the D.M.K. Government in Tamil
Nadu has decided to set up shortly a
Homoeopathy  College—they all got
themselves registered either with the
Bihar State Board or with the Andhra
State Board. If you look at the second
Schedule of this bill, you will find
that only those practitioners who had
got themselves registered with the
Bihar State Board and with the
Andhra State Board from 1971 would
become eligible for registration in the
Central Register proposed to be start-
ed under this Bill. You can very
well imagine the plight and disappo-
intment of 1 lakh of Homoeopathy
Medical Practitioners in Tamil Naud
who got themselves registered with the
Bihar State Board and with the Ancii.a
State Board very much earlier than
1971. The Tamil Nadu Homoeopathy
Medical Practitioners Association re-
presented before the Joint Committee
that Clauses 13 and 21 as also the
second Schedule of the Bl shculd
be so amended as to enable them to
become members of the Central Re-
gister. They also wanted as an alter-
native that the Tamil Nadu Homoeo-
pathy Council Azt should be treated
on par with the Acts of other States
so that they can get themselves regis-
tered in the Central Register. I am
unhappy to find that the Joint Com-
mittee has not considered favourably
their suggestions. For no fault of
theirs, T am afraid that they might be
handicapped.

I would appeal to the hon. Deputy
Minister of Health that he shculd
bestow his personal attention on the
problem of one lakh of Homoeopathy
Medical Pratitioners in Tamil Nadu and
bring forward suitable amendments to
Sections 15 and 21 as also to Second
Schedule of the Bill. If that is not
feasible, he should bring the Tamil
Nadu Homoeopathy Council Act on
par with the Acts of other States,

*The Original Speech was delivered

in Tamil
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which alone can solve the problem of
the Tamil Nadu Homoeopathy Medical
Practitioners.

In his introductory speech, the hon.
Minister stated that during the fifth
Five Year Plan pericd an All India
Institute of Homoeopathy Medical
Research will be set up. Iappeal to
him that this must be done during the
Fifh Plan period without fail. On no
account this proposal should be post-
poned to the Sixth Five Year Plan.
Similarly, T would also request him to
initiate proposals for having a least
one Homoeopathy Medical College in
all the States of the country, which
will prevent the future generation
frcm the fate that has overtaken the
Tamil Nadu Homoeopathy Medical
Practitioners.

I would now refer to another im-
portant point. I am sorry to say that
as per the Second Schedule the
Homoeopathy Medical -Practitioners
who have gone through the four-year
Degree course in a College and those
practitioners who have got diplomas
and certificates like D.H.S, D.H.B.,
and C.H.P. just after a short course of
six months or so for the sole purpose
of getting themselves registered with
the State Board are being treated on
par. The membership of the Central
Homoeopathy Council proposed to be
set up under this Bill will compose of
40 per cent nomination by the Central
Government and 60 per cent through
election. It might happen that the
Diploma and Certificate holders will
come in majority both in 40 per cent
nomination and 60 per cent election.
‘The objective of the Central Homoeo-
pathy Council to bring about a uni-
form standard of education in
Homoeopathy medicine will be set at
naught if the majority of the Council
is composed of Diploma and Certi-
ficate Holders. You cannot also
blame the Practitioners with Degrees,
if they are violently agitated over
this question. I am afraid that in
such a set instead of Homoeopathy
only politics will grow. I request the
hon. Deputy Minister of Health that
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he should try to remove the genuine
misgivings of the Homoeopathy Medi-
cal Practitioners who have got their
Degrees after four years. I am sorry
that the Government should have
brought such a half-baked legislative
measure for the development of
Homoeopathy in our country, which
alone can reach the poorest of the
poor living in the remote corners of
our vast country.

I request the hon. Minister of
Health to give earnest consideration
to the suggestions I have made.

With these words, I conclude,

oY qEE I (AT) o IuTERe
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* Homoeopathy means the

- Homoeopathic system of medi-
cine and includes the use of Bioche-
mic remedies”.
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IAHT A9 gge &y fasrer faar § A%
oY 0F SHAEH 2 &Y §
“recognised medical qualification”
means any of the medical qualifica-

tion, in Homoeopathy, included in
the Second or the Third Schedule.”

5= at g7 fafwde o 7 @ F faar
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But what about those who have

been practising for the last temn or
fifteen yeurs in this country?
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I F FIX AT T Wezana s fear
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# 3 =gt {5 3o ara o § T & amw
T g e faw g g fag 3w ? ommw
q 99 FT gFHFTE F fear § 1 FATS 15
ggFa™ (2) faw :

“No person, other than a practi-
tioner of Homoepathy who posse-
sses a recognised medical qualifi-
cation and is enrolled on a State
Register of the Central Register of
Homoeopathy,....”

Fistly, he must have the qualifica-
tions. Then. he must be enrolled.
These two qualifications are essential.
If he does not hold these two quali-
fications he will not be entitled to
issue any certificate and he will not
be entitled to take part in elections.

&t TFEz-weag AT ¥ AfE| FT @ 2

he will not be able to do any of
these things once this Bill is passed.

fr ¥ qre feoeitay 7Y &, & 0F @

FgaT ¢, faegeama # gaTH HT AR
AAT & qdr Ff5ATE & 1 GA FA ATAL
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*1 77 I@AT ey | AR (G FwAT
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=tfgr | AW A AT ovxg oIg 9T
F 1 g § I FI AT WA { CIAFLS
< faar A gl § fag qsgd a=
T 39 § g faur .

“shall hold office as Homoeopathic
physician”. What about one who has
been practising for the last fifteen
years. If he does not hold any dip-
loma, you say ‘please get out, you are
not holding a diploma’. I say that he
has experience of sp many years
because he has been practising in the
villages. You say he does not
possess a diploma; let him go to
Lendon and get a diploma within two
weeks; then he can pratice.”

# gg 7€l awe qray, ’9 § g A
w7 8

“No person, other than a practitioner
of Homoeopathy who possesses a re-
cognised medical qualification and is
enrolled.” Here I would suggest that
you should use the word “or” in place
of “and”. That will do.

foe 31 ¥ 2f@w | g St weTHew
TEZH € gIX 99 &1+ AT GH T
WETag I WA AT AR E

“No suit, prosecution or other
legal proceeding shall lie against the
Government, the Central Council..”

HTT FIA HIT FT 97 Afwo, AFFT ora
T HT HT 7 a9 R

“...the Central Council or a
Board or any ccmmittee thereof or
any officer or servant of the Govern-
ment or the Central Council or the
Boarqd or the Committee aforesaid
for anything which is in good faith
done. ..”
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T8 FT WAAT 87 FI ST g7 ALY FEA |

We are debarred from going to the
court. What is the definition of “good
faith”?

TBT ST FTAA AT 7 a7 faay | wrw
TS F T 7§ F

you please do not go to any court.

Tg [IHT FT FIH J H4TT

MR, DEPUTY-SPEAKER: I have
been listening to his speech. He has
taken ten minutes for what could
have been said in two minutes.

st qEa 39T

“State Register of Homoeopathy
means...."”

o ¥ gad w=e faar g —

“The right of a person to practise
Homoeopathy in a State....”

Here, I have suggested one amend-
ment.

¥ zw wmucsde &1 gwgT Fwar
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32 =@R T a1 faww AwEd
T ow ¥ ogE WAl a7
Ry M fF & W woq wad  vay
#za @1 fema F1) afe ofus &
gfos @t #1 g9 a7 @ fae ?
I ERF A 5 H T FTHE Jood
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21 afe #1§ oufsq foat § foees
g A @l Ava AET WA @, 9
afe awg ST A ang g wEr
Wrar—ug 3w g & 1 AW fAaew
§fF TR W gfreg # gEd
frm s TmoF ax R @
qF A, I FI AT A BT Y,
ETIE (O -t S B 1 -
qF |

ST e aHET Ay
7 9T T4 T@ § S &
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fast &t W?ﬁﬁm’»mrv
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F@ § a3E% R WA ¥

TEAT ARA § WX [\ A AW THR
w F@ ) W fe@ W IRt
TR & Agral § A 9 & 99 Ay
Sz X gl & sl & Afa,
agi wlus ¥ wfas TarE@m @ifad |
W wAw W @EW g gr§ 9
¥ gargat @) fawdy §,  ogte wmEr
® waeTt AAE, @A W &
gar F4i g ?

MR. DEPUTY-SPEAKER: This is
something different.

st gww o WA : T YAT
st feafs & ag ag & 5 warow
g fradt | wgh 9X IvgET arEAv
fst, w9 qar aFEdr 3

ae WY fawr «F & & Swar
T S g—dAfe w im;
ag Wt fadewr @ wgar g fa
eI F e &1 AW g
¥ gl ¥ oW oafl g afed
W EHr A FaT N W AR,
ey s dwmiqm @ Wy
AT & el #1 agd WeeT
o W §—ww fad PEndar ¥
TEET FT qaqa fedr gw & WY
&9 gl v wifgd | afe &= g
W Avw I F §6A TG QY
TaT 0 3 % gy fEEr g oW
Wewrr W gWT wfed, ot AR
IS WIS ATy & et ¥ @w FQ
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g af =ag l{#%m W g
=ifgd |

B0 @ sara (Gralxa): SuTsHE
wgray, FEndar dga wifeae faw o
¥ fad & @< qan gdr wEed
# aurd. I ARATE | qAA
faet aga A H AT, T]GA T@A WA
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F Fra oo Fr 9 wfEE bar
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T & & 7 Ig FHEY FT HIEL AT |
ag fadge w7 F16r AT a% 43T,
grEGd & s fawewi & qw v
7€, ofadww o1 7€ ok aga Tgu ¥
W faqa ovwEr fedi a5 fa=mw
foar maT 1 AWl AE gHTR WA
W T oA ¥ agd T ¥,
TgA =E ® Y gw 7 fawT e
ST AFE | WAdg TF @A T
#um fawr sv o g s & gwaar
g &5 w9 za ¥ 5l s ¥ wwHe
N Ie@ 7§

ug @1 & f& oot Y wAst Sor
™ qadifaat & a ¥ wgar Smey
g1 AfFT  sgiaw enides
TR & wdviTrgaun # T §
Ia & fax @ & frdr =miwdz o
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X W@y § Afw feeifam &1 ww=w
TR WA B gEndt & ke
FrYor AT F 1 wlEF FATAAT FHRA
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W ofefrdd ok s W
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G 9T gRAT§ | W fgrgea
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F ogaa T &1 W EF Far
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FRNTHY F T @ S =rfEd |
T g gl ¥ wived F1 agrr
g wr = M7 7 ofts s
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gfF aga w=e g Ww¥ fawi o
& mieHz #1 IE@ WgI €, OH &
% gMT afgg | g WeRi &
g #5g faw #1 qwgT a@g

SHRI RANABAHADUR SINGH
(Sidhi). Sir, I rise to commend the
Bill to the House. This is a Bill which
has been delayed for quite a Wwhile
and what we felt was that this Bill
should have been taken up long
ago. Back since the sixteenth century
when people were being held by
physicians as a cure for their sick-
nesses, any development in this
science 'was frowned upon by them,
the art of the physician has always
lookeg down upon any advance-
ment in the science. It has been
the rule that the majority of the
physicians always looked down upon
any new innovation in treatment.
Homoeopathy unfortunately has been
suffering a similar fate. In this con-
nection there can be no two opinions
about the fact that with the large
population and with our poverty the
present methods of treatment are be-
yond the capacity of our people. If
some strong base is laid for homoeo-
pathy it would be for the good of the
people.

While speaking on this Bill one hon.
Member has raised his objection to
Section 15 wherein some people are
debarred from registering or practis-
ing homoeopathy under this Act. I
would like to draw his attention to a
further perusal of the same section
wherein under Sec. 3, part C, it is
specifically mentioned that any per-
son whatsoever who has been practis-
ing homoeopathy for the last § years
before the formation of the Central
Council would be entitled to be re-
gistered.  That should obviously put
at rest this objection of the honour-
able Member.

1 feel however, Section 31 goes
against the grain of Foundamental
Rights, wherein it debars any judicial
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Proceedings against the Central Coun-
cil, the Government or the Board or
any officer thereof for any action
which is taken 1n good faith under
this Act,

1 believe this is something which
is put forward as a protective measure
for this newly formed organisation
which one hopes would give unifor-
mity of education and practice to
homoeopathy in this country, but I
would still say, Sir, that this is a mat-
ter which can be examined again by
this august House, as soon as any obs-
truction in its functioning is brought
to notice, in the nature of any possi-
ble impediment because of this section.

In the end, Sir, I would only say,
there could be no difference of opi-
nion about this Bill. It is for the
benefit of the poorer sections of this
country. I hope that this Bill will
receive the prompt and unanimous
support of this honourable House.
It is only under homoeopathy that
the general people in this country
can look forward to a healthy and
meaningful life.

SHRI N. TOMBI SINGH (Inner
Manipur): Mr. Deputy-Speaker, Sir,
1 rise to support this Bill. While do-
ing so, I would like to make a few
observations.

The underlying principle before this
Bill is that on the one hand we want
to systematize and standardise the
practice and promotion of the system
of homoeopathy and on the other, we
want to show the due respect to all
the systems other than the allopathic
system.

I would like to draw the attention
of the Government and the House that
in this country today as also all over
the world that among the different
systems of medicines, allopathy has
been universally accepted. However,
as the climate differs from place to
place and the individual acceptability
of the same medicine prescribed for
the same disease also differs from
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individual to individual in the world
and, particularly, in our own country
where we have different climates and
different food habits and so many
other different situations, we feel the
need for the encouragement of differ-
ent systems of medicines. The sys-
tem of homoeopathy, as we have seen
is the need of the hour. And this
measure is also to standardise and
control its practice and dispensaries.
It is true that this measure will have
all the advantages but, the people
may like to go to allopathic doctors
who still are out of their reach
in spite of the wide arrange-
ments that Government have
made in respect of public health.
There are difficult areas where mo-
dern medical facilities are yet to
reach. In such a situation, homeo-
pathy and other systems of indige-
neous medicines, namely, ayurveda,
nature cure, Unani and other systems
of Indian medicines that are available
in different regions of the country
should be made available to the peo-
ple. The need for this is still there
and therefore, may I request the Gov-
ernment of India that while estab-
lishing the Central Council of Homeo-
pathy, we should not stop at that ra-
ther, we should see that we control
the standards of the doctors. Also
we should take measure for education
of the general public in this respect.
Medical treatment is more or less a
matter of mental attitude at some
stage. The medical practice is to pro-
vide on the one hand physical care
and on the other mental security. One
has to have a certain confidence in
this system. When we find a number of
systems like allopathy, homeopathy,
ayurveda, unani and nature were and
so many other systems prevailine in
this country, the people need a certain
guidance and education. For that
Government has to come to the res-
cue of the common people, particular-
ly, to the rescue of the people inhabi-
ting in the backward areas where the
system of allopathy cannot reach.
To-day the allopathic doctors social
and economic values have gone up so
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much that the best boy or the girl
in any family or in any society is
rushing in for this system of medical
education. It shows that they get
qualified duly and they are able to
establish their career. But their rela-
tions with the general public, parti-
cularly, with the poorer sections of
the people require to be improved
still.

With these words I support this Bill
and I would request the Government
to bring forward such measures as
would encourage other systems of
indigenous medicines.

With these words I support the
Bill.

SHRI SAMAR GUHA (Contai) :
Mr. Deputy-Speaker, Sir, first of all,
I should like to congratulate  Shri
Satish Samanta who brought forward
a Resolution for recognition of the
system of Indian medicines. We all
know that the allopathic doctors have
a peculiar attitude towards the sys-
tem of homoeopathic medicines. But it
is also a fact that in our poor country,
everywhere, in all parts of the coun-
try, there are innwmerable homoeo-
pathic doctors and they are practising
and in fact, in some cases where the
allopath could not do anything, a mir-
acle has been done by these homoeo-
path doctors. My hon. friend Shri S.
M. Banerjee is reminding me of Dr.
S. K. Das and and Dr. Majumdar
whose feeg were much more than
those of the allopaths. There are
many such homoeopathic doctors who
are practising. I have found that in
my case also, the treatment by the
homoeopathic doctor has done mirac-
les where the allopaths could not do
anything at all. I am mentioning this
because some Ppeople say that the
homoeopathic system is not scientific,
and many allopath doctors are talk-
ing in a sooffing manner as if this is
not a science at all.
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I, therefore, congratulate our elder
Member Shri S. C. Samanta who had
drawn the attention of the Govern-
ment to this matter long before. !
welcome this Bill, because for the first
t?me, Government are giving recogni-
tion to the homoeopathic system of
medical treatment. I welcome this
Bill for another reason namely that
our country is poor, and this method
is very cheap, and the medicine also
is very cheap, and, therefore, where
the ellopath cannot reach, the homo-
eopathic doctor can do very wel
Thus, this system is beneficial to the
villages and to the poorer peop’e.

So far, anybody could claim to be a
homoeopath and practise this system
and give medicines to the common peo-
ple and the poor people. I am glad
that not only have Government
given recognition but they are also
forming a Central Council for giving
recognition, and for establishing a
training system and for bringing ak-
out uniformity of practice by all the
recognised doctors. But it appears to
me that this Bill is incomplete in its
object and purpose.

It is said that all kinds of help
should be given not only for train-
ing and for recognition but for estab-
lishing this council. The main things
which are important in this connection
are firstly, recognised doctors, second-
ly, giving proper training, and third-
ly the setting up of research centres
all over the country. TUnless research
centres are set up in different parts
of the country, even if you give train-
ing and give degrees to the recognised
homoeopathic doctors, they will not
be able to fulfil their objectives and
practise properly.

N

In this Bill there is no provision for
any hospital. At least some experi-
mental hospitals should be get up in
different parts of the country, at least
a few in each State, by the Govern-
ment for homoeopathy.
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Government should do something to
ensure medicines of proper quality be-
ing supplied to the people. There are
spurious medicines in homoeopathy
today. In my case, whenever any
prescription is given by a homoeopa-
thic doctor, I have to run to those
medical stores which supply products
manufactured in Germany or America,
because in those countries, this system
is recognised very much and there-
fore there are very qualified manu-
faciurers of homoeopathic and bio-
chemic medicines there.

Therefore, I wish that some provi-
sion regarding control on the manu-
facture of homoeopathic and bioche-
mic medicines had been there in this
Bill. In fact, Government themselves
should have come forward to set up
certain manufacturing companies for
this purpose. Or, at least, they should
have set up some control over the
companies which manufacture these
mecdicines and see that spurious
homoeopathic medicines are not ma-
nufactured but the proper.quality of
medicines is prepared and supplied in
adequate quantity to the people. It
should be of uniform quality, it should
be cheap for the common people and
it should be very beneficial to hospi-
tals and research centres. There should
also be control over the manufacture
of homoeopathic drugs. All these
things are essential to make this Bill
effective.

15.00 hrs,

Y WgEE WA
T MAEFRTIML | G AT LS
T §AT F@ AT gW
g frag gagdr AR aTodfes w7
o fraw ) wre g dar fear
q 3 Hr WA Swar F ag s A
T @ fades § ag A faled §
F} 7 qedy 9y g & SAFY AT

(3%)
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AT Y T AT IAET qFEdT
F& 31 qwdt | aga v aF 38 fadaw
9T fau g @ &1 9g fadaw
FAET F QU off 747 97 AR qgr AT
W faargar & ag s Franer
# oforr oY Iaar § aww far
T A gawr aferw ag gar & fF
ST wEel N A § 7R
FY deAT d5g €Y F UL § TR qrAAC
g @ WA 1 A s aE #;
TaTEAT § FAF HIAR ITHY & ATAAT
faoeft 1 gmeT  aftomm ag gnT fF
faadr it gamgar  geawel AW A7
¢ A fomer gaRr STHEX AT 9EE
aT A I H AT AT WRE G FL
aefr  zamel & AW fam F 9t
Tha AT H GAT § FT AT R &
ITHT ATAST TATCT G AN | AL
TSI T A TEHAT SeAr § 9 &
fear g1 &1 TEFT Aaew ag TGl § (6
gr ol 3@ WAk amd | AW
F@R § HIAT 6 FART AN
¥ Qar ofwds wX faww fF
SERGR N A qEd @ § I
HrET AT 7 g qg | g fagaw
S 1971 FMAIAR S F v qfoamar
é‘rﬁﬁmaﬁw’rw&wj&rﬁ@
fear ST a1 R TEAT @ AE T T
faar g
“‘Homoeopathy’ meang a system
founded by Dr. Samuel Hahneman
and also homoeopathic system of

medicines which includes use of
biochemic remedies”.
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& v FTA0 afeqmr ¥ af@dT 5 1
far oTaT & 99 9% TEET WA Tg AN
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T A weAt afgw ) 39 fagaw &
AT ¥ 93T Wigw  FEg @O OAR
fora &Y gomT TEET Y WA A FHOFW
® § wedr g Iawey X R €
F 379 dfsq @ 9T 1 W A=
afe @1F [/ H N I T W
qEg F@ ¥ @ s o oA ow@
g IfeE  swmdl ¥ @ & TEw
g T\ w7 Tifgq | SR FY
TAH TIA I gL N A BN
g g gdw, qar § wwar § oo
HE7, Ag A Fg @t & 5 Same
faoee sy A gaM ag fraT @ AR
IEF G ST FAT A qiF fwar
Al 37 aWg 1 d4 AT § qAAAr g

& osw Jg gemo

ga § & gt & fdsw w5 B
FoITe 5 faer & v ¥ ofwdw
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K.
KISKU): Sir, I would like to thank
all the members who have participa-
ted in the discussion and showed their
interest in support of this Bill. On be-
half of Government, I convey to them
our very sincere thanks for the sup-
port they have rendered. In this
connection, I would also like to thank
the members of the Joint Committee
who had given their time and worked
hard to make our work so much easier
here now. But for their work and
assistance, we would not have been
able to bring this Bill so quickly be-
fore the Rajya Sabha as well as be-
fore the Lok Sabha today.

Homoeopathy, as so many Members
have pointed out, has gained ground
on a very solid footing, having its
scientific basis and also its popularity
among the people not only in the
rural areas but everywhefre. As far
as the question of legislation is con-
cerned, we find from the year 1937
there had been attempts from time
to time to get the legislative recog-
nition here in Parliament as well as
in the different State Governments.
In 1937, Mr. Gyasuddin had moved a
resolution in the Legislative Assembly
regarding recognition for homoeopathy
Then in 1948, our elderly friend, Shri
Satish Chandra Samanta, also had
moved a resolution in the Constituent
Assembly of India. Thereafter, Shri
Mohanlal Saxena had also brought a
resolution. In view of these resolu-
tions by Shri Samanta and Shri
Mohanlal Saxena, the then Minister of
Health, Rajkumari Amrit Kaur, had
given some assurance that the whole
question of recognition should be
gone into thoroughly.

SHRI S. M. BANERJEE (Kanpur):
Which year? '

SHRI A. K. KISKU: That was 1n
1948 Ever since, this was being con-
gidered at different levels. In 1968,
the Bill on the Indian Council for
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Indigenous Medicines and Homoeopa-
thy was introduced, and at that time
there was a package of the two sys-
tems together, but later, it was found
that because there is some fundamen-
tal difference between the two, the
indigenous systems of medicine hav-
ing their own scientific basis, and
homoeopathy having its own identity,
this Bill was brought in, and today
we are going to pass it.

Sir, I do not know if I will be able
to cover all the points that have been
mentioned by the different Members,
but I will try to cover them as briefly
and as pointedly as possible. Shri S.
M. Banerjee has spoken very highly
of the homoeopathic system of medi-
cine and has given it very special re-
cognition in the sense that he saia
some illnesses are not cured by ordi-
nary medicines; in other words, there
are some illnesses which are curable
only by homoeopathy. In this con-
nection, Shri Banerjee had pointed
out as well, as many other Mem-
bers,—

MR. DEPUTY-SPEAKER: Are you
answering the points or summarising
their speeches?

SHRI A. K. KISKU: I am making
some observationgs on them. The
point mentioned by so many Members
was that it should be used specifically
for the rural health service. The com-
ment T would like to make is that it
is not only for the rural people but
for anybody, whether in the rural
area or in the urban areas. The point
is that some people constitutionally
respond in a better way to some sys-
tems of medicine, this that or the
other. The point that the hon. Mem-
bers were trying to present is that
the medicine’s curable component
should be available to anybody,
whomsoever and wheresoever he may
be.

Some Members have pointed out
that there is a discrimination being
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meted out by the Government bet-
ween modern medicine and the homo-
eopathic system of medicine. I do
agree that there was a little more-
weightage—I should not use the word
‘discrimination’—given so far to the
modern systems of medicine, but now
our mind is more towards giving re-
lief or medica] care to the people
everywhere and we are trying to get
whatever resources are available in
whatever science,—whether indige-
nous, homoeopathy, yoga, nature cure
or modern medicine, so that we are
able to reach them to the farthest
corners of our country. It is not true
that there has been discrimination to
that extent that it was overlooked
totally. Today there are 300 dispen-
saries all over the country run on
homoeopathic lines. There are 30
hospitals. In Delhi, there are three
Central Government homoeopathic
dispensaries. We are spreading out
in the different cities of Calcutta,
Bombay, Kanpur, Meerut, Nagpur etc.
ete.

SHRI S. M. BANERJEE: The Kan-
pur dispensary was to be established,
but it was not done. A doctor was
appointed, but she was not sent to
Kanpur because there was no post.

SHRI A. K. KISKU: I have noted
it. This will not happen any more.
Not only Kanpur, but in every city we
are going to cover under the CGHS,
there will be proportional representa-
tion to homoeopathy and indigenous
systems of medicine.

There are 77 homoeopathic medical
colleges all over the country. There
is one university faculty at the uni-
versity of Kanpur. This is very en-
couraging and it shows that homoeo-
pathy hag been given due recognition
by the people.

SHRI S. M. BANERJEE: The
Mayor of Kanpur was a Homoeopath.

MR. DEPUTY-SPEAKER: Kanpur
can never be overlooked with you in'
the House, Mr. Banerjee!
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SHRI A. K. KISKU: Today we are
trying to give a much wider cover-
age for the health and medicare
of the people. About 12000 practitioners
in homoeopathy, institutionally train-
ed, are ready to go into the villages.
We are going to have a pilot project
to assess in a very scientific way the
acceptability of both indigenous sys-
tems of medicine and homoeopathy
‘before we can launch our effort for a
wider coverage in the fifth plan. We
have been sanctioned about Rs. 10
lakhs by the Planning Commission
and it will take about three years to
complete this assessment, after which
I am sure we will be able to give a
better coverage of the country.

About the manufacture and import
.of homoeopathic medicines some com-
ments have been made by some mem-
bers that it is not being given due
weightage. Today in India we have
been able to raise the quality and
standard of homoeopathic medicines
manufactured here. For this purpose,
we have established a research cen-
tre of a very high order in Calcutta,
which is functioning very well. I
am sure when this standard homoeo-
pathic pharmacopoeia comes out, we
will be in a much better position to
ensure better standards of medicine.

As regards research centres, as
many hon. Members have pointed out,
we would like to have more research
«centres throughout the country.

Dr. L. N. Pandeya has tabled some
amendments on which I am not going
t0 comment now because, I think,
when he moves them, I would reply
to him at the approbriate time. How-
ever, I would like to say one or two
things about some of the comments
that he made. He said that there is
no separate directorate in the differ-
ent State Governments. May 1 say,
whereas the present position is like
that, some States have a very good,
excellent directorate and there are
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some States which are lagging be-
hind? This is exactly the purpose of
the Bill so that in all the State Gov-
ernments we may be able to have a
good directorate for the purpose and
bring about uniformity in the stand-
ards.

Coming to Dr. Kailas’s observations,
he is not here and I do not think I
should comment upon anything in his
absence excepting that he has cover-
ed on my behalf the question of
different categories of practitioners
and he has supported the Bill that we
have covered all the categories of
practitioners under Schedules I, 1I
and III

I would like to thank our CP.M.
leader, Mr. Halder, for his unreserv-
ed support I can only say that hs
apprehension that Homoeopathy may
be crushed by the modern medicine
is unfounded because Homuoeopathy
by its own merit has stood the test
throughout these years and I can tell
him that it will excel in the years to
come, (Interruptions) I am nut
gaying as a Bengali. What I am say-
ing is that we are going to open a
new chapter for rendering our ser-
vice in the field of Homoeopathy 10
the nation in the years to come.

Although Mr. Bhagwat Jha Azad is
not here, I would say, he has been a
little uncharitable in his comments on
modern medicine. The modern medi-
cine hag shown its merit through
science, through research and, special-
ly, through surgery and we have seen
some unprecedented things in the
science of medicine today by way of
transplantation of heart, kidney and
all that. It has been applauded
throughout the country.

I would say that from the Govern-
ment of India’s side, there has been
a trend of increased allocation for
Homoeopathy from the Second Plan
period up-to-date. Just to give you
the figures, in a very brief way, in
the Second Plan period, the total
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allocation was Rs. 10.7 lakhs; in the
Third Plan period, the total allocation
was Rs. 15.1 lakhs and, during the
interim period of 1964-65, there was
an addition of Rs. 5 lakhs, in the
Fourth Plan period, the allocation was
Rs. 58.20 lakhs and in the Fifth Plan,
it is Rs. 131 lakhs, although we have
asked for more to the extent of Rs.
300 lakhs. I hope, we will get the
sanction of the Planning Commission
soon,

The D.M.K. Member asked for an
assurance that the practitioners of
homoeopathy in Tamilnadu who have
got themselves registered should be
recognised. I can only say that the
practitioners of Tamilnadu who are
registered in other States can apply
for registration to their Board which
has started registration of such
practitioners who have been practis-
ing for the last five years.

Two or three hon. Members sug-
gested that the biochemic system of
medicine should have a separate
identity and it should be mentioned in
the Bill. In the definition clause we
have stated that biochemy is also in-
cluded in this.

SHRI MANORANJAN HAZRA
(Arambagh): What is he going to do
about the establishment of a pharma-
copoeia?

SHRI A. K. KISKU: At the time of
the introduction of the Bill I have
said that we are going to have a
standard pharmacopoeia.

May 1 say that with the constitu-
tion of the Cenral Homoeopathic
Council there will be a central
register which will help us to build
up uniform standards and open up
new avenues for research and effec-
tive implementation of the Act
throughout the country? It will also
help us to develop proper pharmaco-
poeia on scientific lines.
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With these words, I move this Bill
for consideration.

MR. DEPUTY-SPEAKER: Before
Iput the question to the vote of the
House, I want to say that I am in-
trigued by two provisions in the Bill
with regard to inspectors and visitors
in clauses 17 and 18. 1 have not been
able to make out what is the
difference in functions between them;
they appear to be duplicatory.

SHRI A. K. KISKU: The diffe-
rence between the reports of the
inspector and the visitor is that while
the inspector’s report has to be
forwarded by the Central Council to
the University, Board or medical in-
stitution which conducts the exami-
nation, and after receiving the com-
ments of the university, the Board or
the medical institution concerned
forwarding to the Central Council the
report by Visitors will be treated as
confidential and shall only be made
availible to the Central Council if the
latter requires it or to any other
authority as the President of the
Council may direct. This is the
clarification I can give at this
moment.

MR. DEPUTY-SPEAKER: I do not
know. But this appears to be a little
intriguing—two  sets  of people,
Inspectors and visitors doing the same
thing with the provision that certain
reports may be treated as confidential
while the others are not. I really do
not know. Anyway it is upto the
House and the Ministry. I think this
has to be carefully looked into. There
appears to be a duplication—one set
of people practically doing the same
job as the other, the only difference
being that one report may be confl-
dential while the other report may
not be.

SHRI DHAMANKAR (Bhiwandi):
At present there are a very few
Universities which have got the
faculty of homoeopathy. I would like
to know from the Minister whether
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[Shri Dhamankar]

the Government would allocate more
funds in the Fifth Plan to the States
and Universities and urge upon them
to at least have one university with
homoeopathy faculty.

MR. DEPUTY-SPEAKER: 1 think
this is a little bit outside the scope of
the present Bill.

SHRI DHAMANKAR: It is very
much within the purview of the Bill,
Sir.

MR. DEPUTY-SPEAKER: That
relates to administration which may
better taken up at the time of discus-
sion of the Demand; for Grants of the
Ministry of Health. This Bill has
a limited scope of establishing a
Central Council and having a register
for that. All these administrative
details—how much funds should be
allocated. for what, where hospitals
or Universities should be set up—all
these things do not come within the
scope of this Bill.

Now, the question is:

“That the Bill to provide for
the constitution of a Central Council
of Homoeopathy and the mainten-
ance of a Central Register of
Homoeopathy and for matters con-
nected therewith, as passed by
Rajya Sabha, be taken into consi-
deration.”

The motion was adopted.

Clause 2 (Definitions)

DR. LAXMINARAIN PANDEYA
(Mandsaur): I beg to move:

Page 2,—
for lines 7 and 8, substitute—

‘ “Homoeopathy” means the sys-
tem of Medicine founded by Dr. S.
Hahnemann subjec to organon of
medicinie which includes Biochemic
also;® (3)
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SHRI M. C. DAGA (Pali): 1 beg

to move:

Page 2,—

for lines 12 to 14, substiture—

‘ “recognised medical qualifi-
cation” means any of the medical
practitioner whose name is regis-
tered in the Central Register of
Homoeopathy or State Register of
Homoeopathy;” (4)

o weHIaqW qidq : IUTEA
wereE, dw & fadas av faei
T THT 79 faesr v § wgr av fF
g 1 A afoamer agt o & wf
2 3 ofoamr ¥ gofy Sedf o
ardfos # e fEar omam o,
Afe 35 & 75 7% SrfeT "G g
Freadd Fw T AR dar gl frm ¥
Fa  WoW # W, FF ATEA g3
a I F JigNE A AT | = fafw
N ofcafag F@ 7 STo i Wt
qw W ¥ wEww ST 9w | gar
W A 3@ F afoamar wigF v
Dar g @A E #
frafafas i w=qo fFar @ —

‘et ¥ Ay weAgor -fafy

¥ memdw =o o T
gro weqrfre fafean qafa
gfada & faw & s 94-
w " W

IMEAey  WYET, T AT HIET
WamH Ty §F et oF www
fafrer  wafe @ o ddfw o
v fafren wafr g avRfes &
fag wrg wem ¥ Fr afcr afs &
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F7vg #, WAy § wnfae far o

w 2 3 F fAam omem 7 ouw
aftgz W wEeTRAr 41, F9ifE Az
o g faam & Afew afe zm &

& =@ #1 afmf frgr w2 AT
FEHT AT ¥ 3T H Ieor@ T ATEQ
sar & fear mm @ feeg A @
grayddt A afoaran W faeger T
g =fge

# 3ufte F3ar § fv ag 7a7 7%
HUME  FT AFC FUM |

SHRI M. C. DAGA: He mentions,
‘any qualification’ which is mentioned
in the second or third schedule.
Other people who have been practis-
ing for 10 or 15 years are excluded.
This is the position. I want to point
out that this should be amended. It
should include any other medical
practitioners whose names are regis-
tered in the Central Registry of
Homoeopathy or State Registry of
Homoeopathy.

#3 #g1 & R o W & g s
§ A w wrEmm fm @ o oA
T A fear war d, 7 9d degw
‘ﬁﬂ’l’{ﬁ'mﬁs\'qgﬁ| & ST
AEgat g 5 W ¥ fou @ efeiee
qeit? AR o g e ey
F e & IsAw fwar ar, 9w F
1500 wRfA4T Y @ w1 ¥ TH-
e A fam mn @ —w sfew

agf g

MR. DEPUTY-SPEAKER: The
point is clear. If you want that any
other institution should be included
in this list, you should have brought

2164 LS—10
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in an amendment to that effect. You
can’t have just a blanket provision
like that. The hon. Minister may re-
ply if he likes.

SHRI A. K. KISKU: Sir, all these
points have been gone into in depth
by the Joint Select Committee. About
definitions, there are only 12 varieties
involved in biochemical medicines and
these are included in the curriculum
and in the practice of homoeopathy.
These were considered in depth by
the Committee. It is already cover-
ed in the Bill and there is nothing
more for me to submit.

MR. DEPUTY-SPEAKER: I think
this will satisfy Mr. Daga.

SHRI M. C. DAGA: No, Sir. I
am not satisfied.

MR. DEPUTY-SPEAKER: I will
satisfy you The Select Committee

went into this whole question  tho-
roughly and it had a look round the
country as to which are the institu-
tions in the country which are main-
taining a certain standard and which
can be given recognition. If however
it is within your knowledge that
there are some institutions in the
country which have been excluded,
etc. you can bring forward an amend-
ment that these should also be in.
cluded. The Schedule can be amend-
ed by further addition of more names.
Some more names can be added on.
But we cannot make a sort of blanket

provision.

I will now put amendments moved
to Clause 2 to the vote of the House.

Amendments Nos. 3 and 4 were put
and negatived

MR. DEPUTY-SPEAKER:

the question is:

“That Clause 2 stand part of the
Bill.”

The motion was adopted
Clause 2 was added to the Bill.

Now



283 Homoeopathy

[Mr. Deputy-Speaker

Clause 3— (Constitution of Central
Council).

MR. DEPUTY-SPEAKER: Mr.
Daga, are you moving your amend-
ment No. 5 to clause 3?

SHRI M. C. DAGA: I am not mov-
ing my amendment.

MR. DEPUTY-SPEAKER: Dr

Pandeya, are you moving your
amendment No. 6 to clause 3?

DR. LAXMINARAIN PANDEYA:
I move:

‘page 3, line 5,—

omit #or othler 'related disci-
plines”” (6)

arafas AR & awaar § A AgRa
g fremg & efwe #8@ 0 wAA
A e § Ay Ay E——or gt
T o gefug  foere @ aead
fadw awmmaﬁmwfwwa
g o e feae ¥ oy ¥
oA & § Afew ariadfew R e
| wafaq  fafwar fmar ¥ @@ aea
& vEs TwqE < fear § feRO#
FamaT g “ww wafma fuersi”
' oA wE e A e A
4t 1w grEaddr AR FigetaE
F wfafem & w1¢ oy wgfa R
formsr  graddt ¥ wna gW |
awt § 7 afz § @ weh wEd
TR A oFwr F@ | K FEEA
§ airfrs @ ged 9@ afcamr
TE 7 form & A1 AT T W W
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TEH 9T 7T CH A gom o gEfae
ey agt ¥ e A sfam g
¥ s wear § Aot WA 1@ qeaA
1 wyey @FR FO F aTq W
sfiw @1 ot E s fasew
faar M

SHRI A. K. KISKU:
unable to accept this

But, I would like to tell my hon.
friend that a certain medicine from
homoeopathy is close to that of allo-
pathy. I may give you one example
of Natrum Muraticum. This mediciae
is used by homoeopaths as well as
by biochemists.

Sir, I am
amendment.

There is such a big
So, there
is no need for this amendment. I
oppose his amendment.

closeness to this medicine.

TMo WER MW qi¥T ;AT
FNeT e WO AT wE A T
§ | S dfEi F TR Y A
s & o FEvewe vt #
greqe w< faar 1 e ¥
wrafaa  faad agfaat § @ W=
@y A AEEwN A A ER
fireprer fam oA AT AIE TATH TEA AT
w R

MR. DEPUTY-SPEAKER: Now,. the:
question is:
‘Page 3, line 5,—

Omit “or other related disci~
1 ” (6)

plines

The motion was negatived.
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MR. DEPUTY-SPEAKER: The
question is:

“That clause 3 stand part of the
Bill.”

The motion was adopted
Clause 3 was added to the Bill.

MR. DEPUTY-SPEAKER: Now I
come to clauses 4 to 14. There are
no amendments. The question is:

“That clauses 4 to 14 stand part
of the Bill”.

The motion was adopted.

Clauses 4 to 14 were added to the
Bill.

MR. DEPUTY-SPEAKER: Now,
amendment Nos. 7 and 8 to clause 15
by Mr. Daga. Are you moving your
amendments, Mr Daga?

SHRI M. C. DAGA: I am not
moving my amendments.

MR. DEPUTY-SPEAKER: The
question js:

“That clauses 15 to 25 stand part
of the Bill”.

The motion was adopted.

Clauses 15 to 25 were added to the
Bill.

Clause 2¢ (Privileges of persons

who are enrolled on the Central
Register of Homoeopathy).
MR. DEPUTY-SPEAKER: I come

to clause 26. Are you moving your
amendment Dr. Pandeya?

DR. LAXMINARAIN PANDEYA:
I move:

‘page 10, lines 22 and 23,—

omit “, with the previous ap-
proval of the Government
of the State where he In-
tends to practise”’ (9)
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IMAT WER , qAY AT AL
AT FT ETATEF AT AT AT T
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# Haft wgea v e AT 26(2)
&1 gfawr & dffn Y A1 mwla
FEAT ARATE gl R < Fgr & F
afz oF wow F fams SFRWET
ey gat ToT # qfeew wT =wRAT
At S¥ 9§ T ;W FT OEe
Fr F ar dfew F w7 wafa
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TfoeeT & wagr o Toee §ar &
A7 OF 797 # ag wlwEw v g oar
RT3 AT w1 7 wfawr e wfgg
fr fadfl quy o7 ® off 91 FT ag
ao $few T & | zafe @
qT ag STEuE 3% g & wifE g
ma o & 5 wax w2w #v faed
dewAr gax wew # ar fafer
FA N o9G § Og WErSg H S ¥
fafren Al FeaFaI | TAX MW
# war 1 fafeen ag 5T e &
g HEsg § g W oFaT )
afz  waT w2w ¥ &g Y IFET I
farfarcer &< w1 e A AT
ft  oaar af wfawre v iR
mfmiwmgﬂﬁuﬁﬂfmfag
o e famrad |t & srom&ar
g wl S A TT qAEA BT AW

T B )
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SHRI A. K. KISKU: With refer-
ence to the amendment proposed by
vr. Laxmj Narayan Pandeya, may I
say that- when the Bill was introduc-

ed in the Rajya Sabha, it did not
contain this sub-clause? The Cent-
ral register was to contain only

names of persons who possessed the
recognised qualifications and were
enrolled on a State register. It was
pointed out before the Joint Com-
mittee that the State registers con-
tained at present several persons who
did not have a recognised qualifica-
tion but were having long experience
in the profession. It was pleaded
that such persons should also be made
eligible for enrolment in the Central
register.

The Joint Committee, therefore,
amendeq clauses 21 and 26 having
regard to the contribution made by
most of them for the cause of homoe-
opathy and thus enabled such per-
sons to be enrolled on a new part,
namely Part II of the Central regis-
ter.

However, due to legal requirements,
since this subject-matter is a con-
current one, the necessity for obtain-
ing the approval of the concerned
States was included while drafting
this new sub-clause of clause 26 (2).

Since this requirement is a legal
one and the State authority is in-
volved, this requirement cannot be
waived. It is expected that there
would not be any difficulty in obtain-
ing this formal permission. There-
fore, this amendment cannot be ac-
cepted.

MR. DEPUTY-SPEAKER: That,
I think, should be all right. Just
because of a legal requirement, since
health is a concurrent subject, they
cannot do that.

I shall now put amendment No. 9-
to the vote of the House.
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Amendment No. 9 was put and
negatived.

MR. DEPUTY-SPEAKER: The

question is:

“That clause 26 stand part of the
Bill”.

The motion was adopted.

Clause 26 was added to the Bill.

Clauses 27 to 33 were added to the
Bill.

The First Schedule was added to the
Bill.

Second Schedule
Amendment made:
Page 14, line 34,—

for  “MYSORE” substitute—

“KARNATAKA” (1)
(Shri A. K. Kisku)

MR. DEPUTY-SPEAKER:
question is:

The

“That the Second Schedule, as
amended, stand part of the Bill".

The motion was adopted.

The Second Schedule, as amended,
was added to the Bill.

The Third Schedule was added to
the Bill.

Clause 1 (Short title, extent and
commencement).

DR. LAXMINARAIN PANDEYA: 1
beg to move:

‘Page 1, lines 5 and 6,—

for “Homoeopathy Central Coun-
cil Act, 1978”  substitute
“Homoeopathy and Bioche-
mic-cum-Homoeopathy  Act,
19738".) (2)
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aar & afewmer & veew § w0
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SHRI A. K. KISKU: As I have
already mentioned, there is no fur-
ther need for any amendment and,
therefore, 1 oppose this amendment.

MR. DEPUTY-SPEAKER: 1 shall
now put amendment No. 2 to vote.

weq[ HEEA 5 iE

Aniendment No. 2 was put and mega-
tived.

MR. DEPUTY-SPEAKER:
questicn is:

The

“That Clause 1, the Enacting For-
mula and the Title stand part of
‘the Bill”.

The motion was adopred.
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Clause 1, the Enacting Formula and
the Title were added to the Bill.
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SHRI A. K. KISKU:
move:

I beg to

“That the Bill, as amended, be
passed”.

MR. DEPUTY-SPEAKER:
question is:

“That the Bill,
passed”.

The
as amended, be

The motion was adopted. |
15.46 hrs.
CODE

OF CIVIL PROCEDURE
(AMENDMENT) BILL

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
NITIRAJ SINGH CHAUDHARY): I
beg to move:

“That the Bill further to amend
the Code of Civil Procedure, 1908,
as passed by Rajya Sabha, be taken
into consideration”.

Sections 109 and 110 of the Code
of Civil Procedure contain provisions
relating to appeals to the Supreme
Court. As laid down in the said
Section 109, these provisions of the
Code of Civil Procedure are subject to
the provisions of Chapter IV of Part
V of the Constitution which includes
the provisions of art. 133. Sections
109 and 110 and the connected pro-
visions of Order XLV, rules 3, 4 and
5 lay down the test for valuation of
property or the subject mat ar of
dispute as conferrirg the right cf
appeal to the Supreme Court. These
provisions were in keeping with the
corresponding provisions of art. 133
of the Constitution as it stood befare
it as amended by the Constitution
(Thirtieth) Amendment. As a conse-
quence of this amendment of art. 133,
it has became necessary to amend
these sections.
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By this Bill, section 109 of the
Code of Civil Procedure Code is
sought to be amended and sec. 110
is sought to be deleted; so also Order
XLV, rule 3 js sought to be amended
and rules 4 ang 5 sought to be
omitted.

'This amendment is a consequential
measure, consequent to the amend-
ment of art. 133 of the Constitution.
I commend it for the consideration
of the House and hope fthe whole
House will give unanimous support
to it.

MR. DEPUTY- SPEAKER: Motion
moved:

“That the Bill further to amend
the Code of Civil Procedure, 1908,
as passed by Rajya Sabha, be taken
into consideration”.

SHRI SOMNATH CHATTERJEE
(Burdwan): This amendment Bill
is really consequential to the amend-
ment of art. 133 of the Constitution
made last year. The necessity of
this amendment surely did not have
any urgency because the constitu-
tional provision is to prevail. I would
like to protest against this attempt
at piecemeal amendments of the
Civil Procedure Code wasting the
time of the House and public money
by bringing forward useless amend-
ments after the Constitution has been
amended when the crying need of
the day is for an overall examination
of the provisions of the Code of Civil
Procedure.

15.48 hrs.
[SHrr K. N. TIWARY in the Chair]

When this matter of constitutional
amendment was being discussz2d in
this House on the 17th August 1972
the Law Minister, Shri Gokhale, pro-
mised that the matter was being look-
ed into veryv urgently and Govern-
nent would bring forth some mea-
sure for » radical reform in the pro-
cedural aspects of civil litigation in
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this country which are the root cause
for the dilatory steps that are being
taken, creating almost a bottleneck
in the dispensation of civil justice in
this country. Therefore, speaking for
myself, I do not understand why
after the amendment of the Consti-
tution, this Bill had at all to be
thought necessary because the Consti-
tution prevails over secs. 109 and 110
of the Civil Procedure Code.
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I would like to ask the Minister
to let us and the country know when
the new Civil Procedure Code is go-
ing to be evolved and brought before
the House.

We have been supplied copies of
the Law Commission’s recommenda-
tions which are also now about 10
months old. What is the Government
doing with regard to those Law Com-
mission’s recommendations about the
amendments to the Civil Procedure
Code? I request the hon. Minister
to tell us.

The importance of appeals to the
Supreme Court cannot be minimised,
because the Supreme Court occupies
a special position in the judicial
hierarchy of this country. The laws
laid down by the Supreme Court
or the laws declared by the
Supreme Court are to be the laws
of this country, whether there are
statutory laws or not. Therefore, it
has an overriding effect in the legal
system in this country. When we
were discussing the question of
amendment of (he Constitution, 1t
was pointed out that merely provid-
ing appeals to the Supreme Court
does not solve the problem. One of
the reasons that had been put for-
ward for introducing the amend-
ments to article 133 of the Constitu-
tion was that it will do away with
the distinction between the poor
litigants and the rich litigants; that
the test of appelability to the Sup-
reme Court should not be dependent
upon the value of the subject-matter
of the proceedings. A person who
loses his job is as much concerned
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or more concerned than a rich person
who loses a house in these litiga-
tions. I fail to understand what is
the good of making all these provi-
sions for the people to approach the
Supreme Court and the supposed
concern shown for the poor people
in this country, when no steps are
being taken by this Government for
years now—a quarter of a century
has passed—to enable the people who
have no means of their own to ap-
proach the highest court in the coun-
try or when there was the Privy
Council previously, with any sense
of practicability. The first question
with regard to practicability is the
resources. I can tell you even in
criminal cases, when there is no
court-fee payable, it takes at least
Rs. 750 to Rs. 800 if not more, even
where the lawyers do not charge
any fee, for a person to go and file
an application for leave to appeal or
file an appeal before the Supreme
Court. What is being done? Every
year, like the election pledges, it is
being said on the floor of the House
that this Government is too much
concerned about legal aid to the poor
and they are bringing forth legisla-
tion; that they are considering it and
all that. This point was also raised
during the last debate we had on the
Constitution (Thirtieth Amendment)
Bill, and the hon. Law Minister had
also said that the matter was being
looked into, and that suitable legisla-
tion would be brought forward. The
Law Minister himself said that he
was not satisfied with the apology of

a legal aid provision made in the
Advocates (Amendment) Act, but
that was in August, 1972. We are

now in November 1978, and I would
like to know what concrete steps this
Government has taken to bring for-
ward any legislation for providing
legal aid to the poor people who can-
not afford to go to the highest court
of this country. Not only in the
highest court but in the high courts
of the different States, people are
having difficulty in carrying on liti-
gation. There are cases of industrial
disputes; there arc cases where peo-
ple are losing their jobs; there are

KARTIKA 28, 1895 (SAKA)

Civil Procedure
(Amdt.) Bill

cases where, as far as labour legisla-
tion is concerned, apart from the high
rate of court-fee which is payable
even by a person who has been dis-
missed from service, other expenses
have to be borne by the ‘litigants.
Therefore, let us not be carried away
by a feeling that beecause we have
now amended the Constitution and we
are now consequently amending the
Civil Procedure Code, we can do
away with the distinction between
the rich and the poor so far as their
approach to the Supreme Court is
concerned, and that we have solved
all the problems and difficulties so
far as litigants are concerned. That
will be only trying to delude our-
selves and also the people at large.

4

Therefore, I would like the hon.
Minister at least to tell us in this
House and through the House the
people of this country, what concrete
proposals, if any, they have before
them so far as bringing forth neces-
sary legislation for providing legal
aid to the poor for appeals to the
Supreme Court as well as to the
high courts in this country, is con-
cerned.

Apart from appeal to the Supreme
Court under article 133 or the conse-
quential provisions of C.P.C, the
Supreme Court can be directly ap-
proached under articles 136 and 32
also. In such cases also, I would
like to impress upon the Government
the urgent necessity of bringing forth

adequate legislation, so that really
people who have to approach the
Supreme Court but who have no

means to do so can really get assist-
ance. One can imagine the plight of
persons who are far away from Delhi,
who have to spend all their money
to come to Delhi, stay in this city
where costs are prohibitive, search a
Jawyer and get things cyclostyled.
It is really prohibitive. It is no good
making a legislation and giving &n
explanation for the legislation that
it is for the poor. Therefore, don't
snv that. Soy we want to amend.
'fherefore. T request the Minister that
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1..tead of this piecemeal legislation,
let there be a comprehensive amend-
ment of the CPC just as we are
changing the Cr. P. C. howsoever
unsatisfactorily- it may be. Let us
have some provision for doing away
with the systemn of arrears in the
Supreme Court and high Courts and
also for providing legal aid to the
pcor.  With these observations, I
support the measures which are now
brought forth because they have be-
come an anachronism in the CPC after
the amendment of the Constitution.

SHRI C. K. CHANDRAPPAN (Tel-
licherry): Sir, as the previous spea-
ker has pointed out, this is a conse-
quential amendment to the Constitu-
tional amendment made last year.
While supporting this amendment. I
woulq like te share the feeling ex-
rressed by the previous speaker with
regard to the various aspects he men-
tioned. The CPC was formulated at
the beginning of the century, in 1908
to be precise, when the needs of the
country. the way justice was done, for
whom justice was done, etc., were all
<~ much different. Since then, many
cecades have passed and after inde-
nendence 25 years have passed. In
this situation, when the values are
u-dergsing changes, when the very
approach to justice is being changed,
what is required is a thorough revision

¢! the CPC. All these 25 years I do-

7ot know what prevented the Govern-
rient from coming forward with such
a legislation by which the needs of
the time could have been fulfilled. Now
when the Government is amending one
¢r two provisions in a piecemeal fa-
chion. they say it would help prevent
‘nany unnecessary appeals to the
Supreme Court andq that way it would
help the poorer sections n»f society.
True, to a certain extent appeals will
bhe restricted. But the question is in
cases where the vital interests of the
~rdinary man are afTected 1t he wants
15 go in for appeal, whether he will
e able to meet the huge finapcial bur-
den which is part of filling an appeal,
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Ag was pointed out, the Government
could not bring forward any scheme
by which the poor could be given fin-
ancial assistance to get justice in
these cases.

Another aspect is the inordinate de-
lay in taking decisions. Whenever
questions are asked in this House
about pending cases in various courts,
they invariably give a figure which
is much more than the figure given
in the previous session. This inordi-
nate delay in giving justice also goes.
against the interests of the common
man, because he will not be able to
afford all those expenses for fighting.
a case against the rich person for
generations to come. It is well-known
that in civil cases it takes several de-
cades for decisions to be taken by the
Supreme Court or the High Court. We
know many cases where it took gene-
rations for people to come to a deci-
sion on a dispute. This hinders in a
way social progress. So, taking this.
opportunity I would like to make an
appeal to the Government to ceme
forward with a proposal for a com-
prehensive legislation by which the
whole Code of Civil Procedure will
be changed. as it is required by the
present day needs of our modern' so-
ciety.

Secondly they shoulq also come
forwarq with a scheme by which the
ordinary man will be able to go to
higher courts whenever necessary and
he should be provided with the ne-
cessary financial assistance. Thirdly,
I would appeal tc the Government
that they should take measures by
which the delay in taking decisions by
the courts would be reduced to the
minimum.

With these observations, I support
this Bill. But I feel that the Govern-
ment is taking too much time to bring
forward such legislaticn of far—reach-
g eonsoquenve in a comprehensive
man*® .
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THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRT NITI-
RAJ SINGH CHAUDHARY): Mr.
Chairman, Sir, I am thankful to the
hon, Members who have supported the
Bill.

‘Before I reply to certain other
points, I would like to say one thing.
About court fees, about which the
last Member spoke, I wish he had
read the provisions of the Constitu-
#ion. T he had done 80, he would
have known that the “court fees” 15 a
State subject, not a Central subject.
If be has any complaint, he should
20 to the State Government. When
his party was in powet in certain
States, why didq it not take steps to
reduce court fees? That is my comp-
-laint.

Coming to the Bill, nothing has
been said about it. It has only been
said that it is a piece-meal legisiation.
Tt would be agreed that if a law is
not in vonfermity with the constitu-
tional provisions and the provisions
noa procedural law are in opposition
ia the constitutional provisions, it
would look very odd It is true that
when there is a. conflict between the
provisions of law and the Constitu-
.tinnal provisions,

the Conatitution .

thing proper, this amending Bill has
been brought forward,

It has been sald that since the Civil
Procedure Code has been there for so
long, why a comprehensive Bill to
amend it has not been moved. For the
information of hon. Members, and, I
think the hon. Member Shri Somnath
Chatterjee is aware the matter was
referred to the Law Commission. The
Law Commission has submutted the
Fifty-fourth Revort which wag laid
by me on the Table of the House on
the 13th of this month. They have
also submitted the Fifty-fifth Report.
It js under print. The hon. Members
who have seen the Fifty-fourth Report
would admit that 1t 15 o veiy volu-
minous document, a very important
document, It took pretty long time.
After it was printed, it is under study.
Every Section 1s bemg studied, cvery
Order has to be studied. As s on as
a decision on that ic taken, I assure
the House that a comprehensive Bill
to amend the Code of Civil Procedure
will be introduced.

We are trying our best to dr as
early ag possible. But things take time
becauge they have to be considered. We
cannot do it in a haste.

Another point that was made was
about legal aid. About this, a pruposal
was made that a provision should
be made in the Advocates Act. But
at the select Committee stage, it was
found that that was not the  place,
Therefore, the Government appointed
a Sub-Committee under the Chairman-
ship of Mr. V. R. Krishna Iver a
Judge of the Supreme Court with
jurists, teachers of law and publiz men.
That committee submitteq its rcport
which is of about 400 odd pages. It
was submitted, T {hink, sometime at
the end nf Mapy or carly June. That
report is under study. Three Secre-
taries of the Minisigy are worki
it every day in the morning for four
hours to formulate as to how things
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have to be done. There js some difficul-
ty, I think because certain parts have
to be implemented by the State Gov-
-ernment.

I may infcrm the House that Jus-
tice Bhagwati, father of the present
Judge of the Supreme Court had sub-
mitted a report to the Bombay Gov-
ernment about legal aid. That came to
the Government of India op the basis
of that report, the Government of
India had sent a circular suggesting to
the State Governments that legal aid
should be given because administration
of law and justice is a State subject.
Thereafter, the present Mr. Justice
Bhagwati who is now in the Supreme
Court as Chief Justice of the Gujarat
High Court prepared a comprehensive
report about legal aid and he has en-
forced it in one taluk in each District
in Gujarat. I have discussed the whole
matter with him. He also appeareq he-
fore the committee and advised the
committee and after considering all

these aspects, the committee has gub-

mitted a report As I submitted, it is
a voluminuous report. It is under exa-
mination As soon as the examination
is over, that part which has to be im-
plemented by the Central Government
will have to be taken up by the Cen-
tral Government and those parts for
which the State Governments are res-
ponsible will be sent to them and an
effort will be made to comply with and
see that the legal aid is given to per-
sons who are in need of it.

Sir, I once again thank the hon.
Members for their support and request

that the Bill be accepted by the House
unanimously.

MR. CHAIRMAN: The question is:

“That the Bill further to amend the
Code of Civil Procedure. 1908, as
passed by Rajya Sabha, be taken in-
to consideration.”

The motion was adopted.

Report of U. G. C.

MR. CHAIRMAN: ‘'Ihere are no
amendments. 1 will put all the clause
to the vote of the House.

The question is:

“That Clauses 2 to 4, Clause 1, the
Enacting Formula and the Title
stand part of the Bill.”

The motion was adopted.

Clauses 2 to 4, Clause 1 the Enacting
formula and the Title were added to
the Bill.

SHRI NITIRAJ SINGH CHAUDH-
ARY . I move;

“That the Bill be passed ”

MR. CHAIRMAN: The questiop is:
“That the Bill be passed ”

The motion was adopted

16.14 hrs.

MOTION RE. ANNUAL REPORTS OF
UNIVERSITY GRANTS COMMISSION
FOR 1970-71 AND 1971-72

MR, CHAIRMAN: Now the House
will take up the consideration of the
Annual Reports of the University
Grants Commission for 1970-71 and
1971-72 for which the time allotted
is four hours.

The hon. Minister.

THE MINISTER OF EDUCATION,
SOCIAL. WELFARE AND CULTURE
(PROF. S. NURUL HASAN): I beg to
move:

“That this House do consider the
Annual Reports of the  University
Grants Commission for the years
1970-71 and 1971-72, laid on  the
Table of the House on the 1st June,
1972 and 13th August 1973, respec-
tively.”

It was exactly two years ago to-
4ate, on the 19th November 1971 that
I had the honour to move a similar re-
solution before this hon. House in res-
pect of the Report of the Universitly
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Cirants Commission for the year 1969-
70. 1 deeply regret that I was not able
to secure the guidance of the hon.
House and to know the suggestions of
the hon. Member with regard to the
functioning of the University Grants
Cemmission last year. The Annual Re-
port for the year 1970-71 was ' receiv-
ed by the Ministry in May, 1972 and
the required number of copies were

sent to Lok Sabha on May 31, 1972.
These were tableq in the House on
June 1, 1972, Notices for considera-

tion of the Report were sent on Aug-
ust. 1972, November, 1972- February
1973 July 1973 and November 1973.

SHRI P. G. MAVALANKAR (Ah-
medabad): On a point of order, Sir, I
am sorry to say this, but I would like
my esteemed friend the Minister of
Education to say what he wants to
say before at least a duly constituted
House. We are nct even 20 Members
present here. On an important subject
like this when we are discussing mat-
ters relating to higher education and
development of this nation, we should
have a strength of at least 53 Mem-
bers, I request that you may kindly
order for quorum bell to be rung.

MR. CHAIRMAN: Qucrum bell is
being rung.

Now there is quorum. He may con-
tinue.

PROT. € MURUL HASAN: I was
«bmitting that I sent notices for the
consideration of the Report at the be-
ginning of every session of this House
since then. But unfortunately it was
et possible for the honourable House
to give it time for consideration. There
fore the two reports are taken up for
consideration together, Since I came
to the House regarding the report of
the University Grants Commission last
time the Chairman of the University
Grants Commission Dr. D. S. Kothari
and his colleagues have retired. 1
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would therefore like to take this op--
portunity of paying my tributes to Dr.
D. S. Kothari for the distinction with
which he served the cause of higher
education in the country and the man-
ner in which he raised the prestige of
the University Grants Commission. I
would also like to pay a tribute to
the Members cf the Commission and
to th. officers of the Commission who
have tried to cope with an extremely
difficult problem, namely, on the hard
the number of student, the number of
colleges, and the number <f univer--
sities has been going up and on the
other hand it was not possible for the
Government to place before the Com-
mission adequate funds, so that they
cculd discharge their duties properly.

I would not like to make a speech at
this stage, but I would like to hear
the views of the hon. Members and,
at the end of the discussion, I shall
make some observations.

(’SHRI BIREN DUTTA  (Tripura
West). Mr. Chairman, Sir, while parti--
cipating in this discussion the first
thing that I have to say is that the
University Grants Commission bas
failed to advance proper direction
and guidance for the development of
our mother tongues. It makes me sad
to say that except our country all other
countries in the world have earned
the right to use their mother tongues
in all fields of scientific and technical
studies. They are conducting re-
search in various flelds through the
medium of their own mother tongue.
But in a country like India which
can boast of a very old civilisation
and a rich cultural heritage, there is
no proper opportunities for the peo-
ple speaking different languages to
progress in various fields of technical
and scientific studies through their
own mother tongue. The Govern-
ment has not paid enough attention
to this aspect. Sir, the present sys-
tem of education was not founded

*The origional speech was delivered in Bengaliy
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people to progress in various fields
of education. This was founded by
the British Imperialists with the pri-
marily object of creating a class of
people who will serve their interests
and 'with the object of using this close
to suppress and su“bjugate the people
speaking different languages. This phi-
losophy of the British imperialists who
-devised the present system of education
has been mentioned by Prof. Nurul
Hasan himself in many of his speech-
-es. In spite of thhat the same system
of education is being continued today
with the same object of creating and
maintaining different classes of peo-
ple. The primary responsibility of
providing opportunities to the people
speaking different languages to study
in their own mother tongue has been
totally neglected by the Governmer:t.
We can boast that the number of col-
leges have gone up. Even this repert
says that in comparison with the last
report, 744 more colleges have been
- established to impart education in
art, science and commerce. 45 new
colleges have also been establisheq for
medical education. But Sir, in spite
of so many new colleges being estab-
lished have the people spemnking diffe-
rent languages become more keen
and anxious for higher education. Not
at all. On the other hand, we find
that a great anarcy and disillusion
prevails in the matter of securing ad-
mission to the various educational
institutions and also in the field of
getting opportunities for advance-
ment after finishing education. There
are very little opportunities for all
‘the students to establish themselves
properly in life. We increase the
amount of grants etc, and increase
the number of colleges but what fs
“the result? Instead of progressing in
the sphere of education and creating
a good and healthy climate for edu-
-cation we only find that anarchy and
unrest is spreading every day in all
the educational institutions. Even
today perhaps the students of Delhi
University have given u strike notice.
In West Benga] the students have
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burnt and destroyed even libraries
and laboratories. Why is it so? 1f
the education was based on sound
and well thought foundations the
students would not have adopted to
destroy their own future by destroy-
ing these libraries and laboratories
etc.,, they would never have thought
of taking such steps if the education
policy was on sound foundations. They
cannot abandon thkis system of educa-
tion as no other course is available
to them. At the same time, after
receiving education under the present
system, the students find themselves
faced with utter frustration and they
are totally disillusioned.

In this report it has been stated
that more funds are being allocated
to colleges and universities for cons-
tructing more hostels. But if we
louvk to the ratio between the number
of students and the numbe: of hostels
what do we find. There are many
hostels in Calcutta which are said to
be veritable hells, They are in very
bad shape and may collapse at ary
time. The problem of getting admis-
sion in various institutions is very
acute. Have we befn able to solve
it through the grants of the U.G.C.?
In the matter of getting admission
the sons and daughters of the ricn
people are only considered to be fit
under the present system of educu-
tion. The poor people have no place
here. Only those students who have
money, high connections and other
advantages can gain admission to good
colleges. But the poor students are
denied admission to goed institutions
however brilliant they may be in
studies. The U.G.C. had recommend-
ed at one place and they deserve
our thanks for this, that in the mat-
ter of running the University admi-
nistration the cooperation and parii-
cipation of the students should be ph-
tained. This was a very noble coun-
sel. But how is that counsel heing
implemented! In West Bengal we
have seen that the ‘Chhatra Parichad’
is invited to participate in the Uni-
versity administration, But if there
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is another organisation of the students
who are either independent of subs-
cribe to any other ideology, they will
not find any place and will be neg-
lected. Actually this 1s not being
done for the real purpose advsnce-
ment of educatoin or a better climate
for education. Thig sort of politics
is spreading to other states also, where
the students subscribing to the ideo-
logy of the authorities are only
allowed to participate in the Univer-
sity administration. At every stage
of education like, drawing the sylla-
‘bus and curriculam, prescribing books,
providing accommodation etc. the
real representatives of tre students
should have been consulted. That
would have helped to reduce to a
great extent the disturbances and un-
rest that we find today among the
students. But that is not being
sincerely done. The students shouid
be represented on the admission com-
mittees. For appointment of teachers,
the teachers should also be reore-
sented. Here also we have failed to
make much headway. The education
policy requires some fundamental
changes to reorganise the same on
sound footing. Even those steps that
were assured will be taken by thte
hon, Minmister in this direction have
not yet been implemented. Had they
been implemented, we woeuld have)
made some headway in inaking our
education people-oriented in future.
I would request the hon. Minister to
pay attention to this. Sir, we have
some special problems in a backward
area like Tripura. In Tripura there
are colleges but they are affiliated to
the Calcutta University. In the col-
leges in Tripura were allcwed auto-
nomous status and were equippad to
provide education in scientiflc sutjects
and post-graduate cources, many
students could benefit from that. But
no such facilities are being provided.
There is no provision for medical or
legal education in Tripura. The Gov-
ernment is speaking about develop-
ment of backward areas. Some in-
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dustries are also sought to be estab-
lished in the backward sareas. In
this atmosphere I had expected that
the U.G.C. would ulso come forward
with special plans for development of
educational facilities in the backwarc
areas. But I am frankly disappoint-
ed in this regard. In the end 1 will
say that unlesg effort is made to re-
organise the present system of edu-
cation from the roots, we will be face-
ed with an explosive situation in the
near future. In West Bengal such a
chaotic situation has been created
that students after reaching class X
find that proper syllabus has not been
drawn and books are not available.
Their future courses are uncertain.
The teachers, the students and their
parents are all panicky &nd disillu-
sioned. These type of uncertainties
should be removed immediately. With.
that I conclude my speech.

Y qamwT qiy (7300 aamfa
wiem, fooafaama o wEw
F qz-frwfed, srisTiar aur fomr
G wew A <A qeeat ¥ fag
% aarf ¥ g for &Y awar
qEy gweEr & A< 7AY S0 fan
¥ oy wfa A atg w3 §
oY qeit & v wed § ey forerr Ay
T T N, T A ST e
T ast & faeafagrer wq@T w
& faafoy ¥ ag g7 @vry ¥
g fararc fear &\ 937 & Fga fasrc
wifeet <3 &, wifeor w3 &
TR AfwT 74 T wwmw ¥
T g7 Q1€ H7 9B & 94T AWAT &
g7 ¥ & WA A AT ETF ST FIA
T T wuA & waE § fafy
# atadt faqa @ 7% § aar Ak



e fear & qear ¥ v few
T foar & aa # wifaed g
oy sy | Agr S R FAY v
g W WY FGT  FET QT & av
gt & afmx & afq w1 awu a9
farear fawrr a7ar & AT 6y &y afw
aqrs ST g | yrdr A F W ag
™ § ey oEd e A S EmEe
& SuFT 9 f1r mar @ 9t oud 9w
oY g safa FY a F@ & AT ATy
g fv =fgs wfy & wrfg FT—F
qaaTT § a7 fagvaar wa §, awq-
feafa a8y 2

freq @wa o9 T@T S @ A
¥ war faerframea, (s gfa-
afgdl) F wegew § 99t A 9 M
qA AT & 5 va da & faerr damwg
TH FT @S fag afs adr wax
2157 AT afy ¥ fer ¥ &7 §
W FW A A R e T
a T OF T g fawar  ame
T A WY TeAQET AT
AT A wwd g,
et faar soawr T 3N freg
@ % fr aga wdt @y amm a
& fret ¥ fed &t @ s | frw
T om KT A=t A o @y e
gfrafed # ar FE A 9Ty TR
W # e e g
# oA g R oasd gfrafed @
e faa gw 2w wy ?
T A W A O 1 amt ax
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e gfrafedy & da § ft @i
Fiw fear s =nfeg )

&t a foey @af o gy §.
¥ a1 ol dai ¥ (998 gu da §
fopeg st farerr Y ava sy & oY Forey
Faa AW fowr g &=
foer darerm &Y gfee & 7@ & 1 @y
&al : TWT T F A7 qFIAL wT
¥ ToTEEd dIEE @A E ) OF &
¥ wgr &% W axm owrg (o
wra Al A g G H T O
A ) fot sre § Il F fag
AR FY W OF § | gy 9% ferer 80
sfawa & 7% T ¥ N Ty fraw
& A< foma agi fer ) afqu «@Y
g & 97T @ai § WY go Sfro &lo
fareqn g & fraw uw & | & fasw
FEm fir 9t &a foes go & fmar &
a ¥ IRy oo fradl ¥ FuagE
= wifs  fraw g & fag g,
et fraw & fag A & 1 woR
wareg ¥ faaw & faq A § a8 2y
feafa & foraaY afz  war s for ey
W fagraar @ @Y 2w A
Rt

I faer Y 9@ @@ sy @ a1
7 3@ e @ A g & e g
Yo THo0 o TZHY  qrawTATHY F
9T @ & | THo Qo ¥ fira FaemgT 7t
qgd § aa Y fawml ¥ vad gfgw
fead et & 1 feY w1 @ W
2, O ok =iwd  gfvafef) &
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T3grd AW @ ¥R §, afe
Q@IS T F AT AT AT FT 4T q4T
g S fe 37% wEg F qgn AT
J sifew aa a% fea saw g3
% Iq T a1 QA J|War & T IS
g qrar & 1 nfaw e A
FAET ]| F Fror & fage @
w0 & Jgw g e fefimi w1 7
-AfEl & 7o §T F) AT F
ey { LoV oFY o1 FB AT ATfEd
s AL Yo THo o AG W AT
3T a9 o favafaaem § A0 7
AT IR THoTo MR &Y oTo TIH Hoft
H &y &gt 7 o far gav ) doqe
T qHoTe Fr wirid T AT §
uggwg@r# gred ot amad € W F
oY s § 1 S fawmT &1 omeae g
g faw § W g waw Ay 7
e gY ITET | 3g 9€r A fawwaar
25 Negd F wEd qur AefEar
‘R fggem  # @ S F oy @R
2, W wE A At g
qEE 1 QA wfowr 97 F1 Iy
A1 TS AR EW E A qgd foed &
qT qqw qoY I A ag 1 &
wawar § & ol ¥ W gue 5@
# wraemEar & 1 & @Y ag wwar g
fr zr§ = v wTAT WME F ogw H
wTr w57 & AfeT wwoTo aru vy
W AT A g

e ) w9 A& fs o qrzyERt
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FT Y AT § A TFA SAGT E G WA
Ft  fegml @ aEwmAET A
ST FT A AT g &7 STRT I3l FT
A St WY srfere g | Aew & AT
92 q19 93T 5@ faw 1 @ &, S
WY AEw F AT 9T Wr |WE A
TEEH W I AR T GG E E )
TAE W Aew F W 97 @ oo
W g A% & faw ol waet #
¥ ST Y FIA AT 9FE Aq § I
oA ay Mm@y § N 24 ST
¥ g & & fAw a7 guogm #
faqaw &1 oY & 2, aTEAY w1 A
AT 2 THFT W MG T FL | gIT
& @ afsw g7 @@, 5ga afys 4
T, fagar e & W

it frara faRen & oydt § Sy
Y N FEEAT FWQ § ¥ AW
T gr yar 3§ feg o
v TR 3@ AW A oud) § o fma
IM OE 9 TR gE FA G
o qEg A FN T T &) famef
g ¥ IR AT FFA § | WS AT
# Y wreat FO qr=AT RO T
arrdy wfooft /9T & ¥ R £
7 AW g St fFae agy W
T ¥ faacft ft o 24 @ X
FH JAHT AT {T AGY T24QT | FHEF
¥ gt & § o fearg oudt § S3%
T T WY oYaT @ ¥ i
s wgar g R wed agi ed gf
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fraEl oY oo o FEEIw A9
@ owraA ¥ 7 A qf FIT X
Tamar & f Aaer ¥ forerr Y sqaedn
oAt Tfgd | fagraq: @1 3981 &
FE &we 7@ 2 v omgam A
tarerr & s =nfed | feeg Aor Fawars
§ 5 goshodlo & um Wi gaT @I
gy & S waAr wrgATIr ¥ 930 A%
@ 9z HIA WA § AL 370 IHA
A AT TAAY  FTOUAT FI AT qHAY &
e ferdY v Fwar ar arady & Areaw
[ qgrd WY wEAE g1 awdr § 1§ gEr
T wrgan § % 9T gostodt wr E
FEAT P A ITH TX FATAR B
W1 wg @ fagid wodr Wiar &
ATeAw ¥ 931 & AR A WA F
AT ¥ 93T A &Y |

TE FF FATA K AT F q1IHI
ST WHGA FIAT AEAT § | WTR
aox afqma @g%  fedr ®@AT av
ufpfrufer Frat # gy § 1 TN
U MIAZ I9 FTLE AT IART § ST
qzg wfawa &t 9t § 1 # gawr e
T g A 57y a3 Afuw A
gt ag af W s g
AT gfagrai T a6 qaeTEl A
HY T FIr AIATT FWQ

T a7z § ¥y favafaarai &
ofefaafee Rl & Wt w9 SEd
fift axay & | fedl  famalyaaw

g S 79w ofsfrofer § 9w
2164 LS—11
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FE a dad A A T gheeg
T aens @ € fe anf R
fawafaqrg & N nfwfrofe e
& 97 FAi A #v dnfq @ gawr Wy
G | SR IAT NIV & de faad
I AT A gTIAT IWAFRT A
T2 Rm owEw W i fa
faarera § w19 F77 A AwG wifx
N E, IAHT A Y gI&w F) yIEqr
T 91 Frow faw gfaafady & ofs-
faafes & 97 ® #17 +@ atx Aad
1 o T gfawd wif faedr afdy
st 39 gfrafadt & rad #1 famedft &

fred wamx ww #A e
favafaaeeni &t ==t &Y ¥ | g7
I A AT qFT FC AR w4
FLAT0 & ¢ g 7 gfaatafear
AT E | a7 fRT 7% 17 aTF FT IAST
] qar AW A9 @ fawy ag A
ww 9% R § ®7 & $7 T wred av
g1 e A feard qgar wfed s &
FEFT A TTET 1A HAT § 0
T ot o frer 7 & 1 qEl fawm
fagreg 35 &

% qg +ft wgan § 5 oo wfus
¥ ofus @A FTEW @
N st fefaar & a6 1 wra=y fefast
# g Fax fir@r ar wr &
ufefaafer st & froree gfrafad
Ag=d NTE 1 q@ F qEF A 997
St § s § 1 wF wvf fgeg faes-
faarea #1 w97 § | fodt & faug
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faaram #1 Y afy Awa g ) g7 A
i Tl w9 IAFr agET W § 7
wi gfvafedy & aw N qrd "
o9 dfEm FT 3 oATEY § 0

o9 FAAT 3 FAT 60 TG
srar A § feedr & ufwforafes wroms
FIAT I I F FTAST BT AT FAT
AFATHWWE 1 78 3l a1 =77 §,
F a1 anaEdy o fagra & o
oY IAF A WY AT FIX AT AN
g q1gr qrer 38 faor ¥ quw agre

& o e 7gaq AEgg A AR
FNT ATHTT ¥ AT FIAT FUgar
g f& w8 @ F w2 FTF
afea foerr A A7 & FYN T #T
FaT FqA TA47 fHqr a1 Far A o
g ¥ fawafsaea @y ¥ o3
gt vg wgT afes I F g g
07 37 ¥ arr fam qwg & fgear mar
A 73 AT W AT IE A §
- JeaTd FIA EA | Afasw w1 A aga
T30 2 A g8 17 foreqr & wregw @
A Ismr 1 g g, fwd wR gHIT
A A

g7 w3l F arq & go Srodio F
FeFTal A1 FAAT F@T § AR Favarw
Fxar g fF g% Fwvat & afy oo

SHRI SURENDRA MOHANTY

(Kendrapara): Sir, going through
the report of the University Grants
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Commission for 1971-72, I find a sense
of frustration and despondence looms
over it. Before I offer my remarks
on the report, I would like to draw
the attention of the minister to one
of the penultimate paragraphs at page
42 of the report:

“In recent years, there have been
serious disturbances in some insti-
tutions involving violence, clashes
with the police, burning of buses
and cinema houses, walk-out from
class rooms and examination halls,
etc. These are due to a variety of
causes, e.g., the uncertain feature
facing the educated unempioyed
leading to a sense of frustration,
the mechanical and unsatisfactory
nature of some curricular pro-
grammes, inadequate facilities for
teaching and learning, poor student-
teacher contacts, want of imagina-
tion and tact combined with firm-
ness on the part of authorities, in-
creasing polarisation between teia-
chers, students and administration
and the influence of socio-pclitical
conditions on the university sys-
tem.”

Exactly for obviating all these ills
which have crept into our academic
system and to give a new dimension
to our academic life, the UGC had
come into existence. In all humility
and without the least fear of contra-
diction, I make bold to say, the UGC
has not achieved any of the objec-
tives, barring giving doles and grants
and that too in a very inequitous
manner between institutiong and ins-
titutions, between universities and
universities. A time has come when
there should Ye really hard thinking
whether we are poing to have an insti-
tution like the UGC or do away with
it. If we want to have it, certainly
it must serve its purpose. I rem¢m-
ber to have read sometime back one
of the members of the UGC making
a grievance in public that a univer-
sity like Toronto in Canada has more
funds at its disposal than the entire
UGC of India. Whenever w2z g0
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through the report, we find grandi-
Joquent plans and schemes are being
bandied about right from the minister
to the members of the UGC and I
have sampled a few of them. One of
these plans was a dual media plan
for the universities. It is true that
60 universities in this country are
imparting their degree courses in the
‘regional language. I am one of the
most enthusiatic advocates of making
‘the regional language the media of
instruction even in the degree stages.
But the reality has to be reckoned
with that one who passes the degree
ccurse through regional [languages
Toses the inter-State mobility in find-
ing out employment. Therefore, for
finding out employment and for op-
‘pertunities for gainful employment in
areas outside his own home State,
the student must also have profici-
ency in English. In that context, the
dual media plan had been conceived
bty the Planning Commission and the
Planning Commission had made much
of it. May I ask whether that has
teen implemented?

Then, the University Grants Com-
mission has taken a decision to scrap
the present system of examination
and base it on continuous and correct
evaluation of students’s work. Has
any step been taken in that dircetion?
‘Then, coming to autonomy of culle-
ges, we have heard a lot about the
autonomy of colleges and the Uni-
versity Grants Commission has pro-
mised that at least ten per cent of
‘the colleges during the Fifth Plan
period will be given autonomous
status. But has the formality for
€ranting autonomy to the institutions
been worked out? Has any clear
shape emerged? The UGC also
mouthed another platitude that the
educational system must adapt itself
1o the changing mores of the people.
Has the Educational system been re-
cast according to the changing rnores
of the people?

Similarly, we have heard about the
question bank and the UGC had as-
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sured us that there was going to he
a question bank. Where is that ques-
tion bank?

Then, time and again, right from
the Minister to the members of the
UGC, we have been told that there
is going to be a radical reform in our
education. Have the UGC ever spelt
out the dimensions of those radical
reforms? Nothing has been dore, The
UGC has got bogged down in the
mire of merely giving out grauts and
doles. Therefore, in all humility, I
would beg of the hon. Education Min-
ister, who himself is an educationist
of great repute, that he must pay
some attention to these matters, in-
stead of giving some promises ana
spinning some yarn jn this Annual
Report and have an annual debate
here, which becomes a part of the
parliamentary ritual, and then forget

about it.

There is another aspect to which I
would like to draw the attention of
the hon. Minister and of the House.
I am grateful to the hon. Minister
for at least one pronouncement, which
I have read some time ago, wherein
he has stated, he has assured, that
a moratorium should be placed on
highly-developed areas and State; in
the matter of higher education and
that more attention should be given
to areas which are economically de-
pressed and also educationally de-
pressed. Orissa is one of those back-
ward States. I can tell you that for
the people of Orissa this report is a
document of disappointment. I ask
him whether a single University cen-
tre of post-graduate studies has been
established during the year under re-
view in Orissa? Has a single adult
education scheme been implemented
in any of the universities or educa-
tional institutions of Orissa during
the period under review? Has any
single institution got the benefit pt
opening correspondence courses in
Orissa? Has any area study-scheme
been implemented in any of the edu-
cational institutions in Orissa? Has
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any single centre in Orissa been deve-
leped for the area study scheme? Not
a single centre of advanced studies,
either in science or humanities, has
been set up in Orissa during the
period under review.

I ask in all humility how the Min-
ister’s pronouncement conforms to
the actual realities, actual facts, which
are obtaining there. Therefore, as
the previous speaker from the Con-
gress Benches hag said, the backward
areas and States are being given a
raw deal, as in other matters, in the
matter of university education also.

There is another aspect to which
I would like to invite the attention
of the House. The hon. Minister
might be knowing that some States
like U.P. and Madhya Pradesh are
having their own university grants
commissions. The Madhya Pradesh
Government has already moved a Bill
for setting up of a university grants
commission for Madhya Pradesh. The
ex-Chief Minister of UP., Mr.
Kamlapati Tripathi, had openly ex-
pressed that Uttar Pradesh should
have a university grants commission
to look after the problems of higher
education in the State. In that event,
when every State is going to have
its own university grants commission
because of the realisation that the
University Grants Commission at the
Centre is not paying an adequate
attention to their own specific pro-
blems of higher education ia their
States, what is the rationale for hav-
ing the University Grants Commis-
sion at the Centre. Education is, of
course, in the Concurrent List. Either
the Central Government must stop
the States like Madhya Pradesh and
Uttar Pradesh from having their own
university grants commission or the
University Grants Commission at the
central level must undergo a change.

Today the problem is that the num-
ber of universities has ircreased
from 90 in 1950 to 4000 in 1372. The
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student enrolment hag increased from
4 lakhs in 1950 to 13 lakhs in 1972.
The universities are on the increase;
the student enrolment is on the in-
crease. What is the qualitative stan-
dard of education that is being im-
parted in the name of higher educa-
tion? These are some of the moot.
points which should confront any
university grants Commission.
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I had expected that the University
Grants Commission in jts Report would
have devoted some attention to these
aspects of the matter, namely, the
removal of disparity in higher educa-
tion; secondly, the qualitative im-
provement of the academic standards
in the universities; thirdly, the set-
ting up of higher centres of learn-
ing spread over the different States
of the Union and, lastly, the specific
and concrete steps to implement some
9f the promises which the Univer-
sity Grants Commission had given
out in the past.

I find the University Grants Com-
mission has merely repeated those
parrot-like platitudes and nc  step
has been taken to implement the as-
surances which have been given in:
the past. In that context, T cannot
help in expressing my disappoint-
ment over the Annual Reports of the
University Grants Commission for
1970-71 and 1971-72 and, 1 hope,
under the dynamic leadership of the
Education Minister, something better
would be presented to the House im
the coming years.

< SHRI Y. S. MAHAJAN (Buldana):
Mr. Chairman, Sir, I welcorart the
two Reports of the University Grants
Commission for 1970-71 and 1971-72.
1 appreciate the great work that the
Commission has done duving all these
16 years of its existence.

Some people have a misunderstand-
ing about the nature of the work of
this body. They think tlat it is
merely a grant-disbursing body. It
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is not go. Its main functions are to
determine the standards and to co-
«ardinate the work of the universities
.all over India. Towards the achieve-
ment of thepe objectives, the Univer-
sity Grants Commission has streng-
ithened our unjversity sysvem and
improved the buildings and equip-~
.ment of colleges. It has also done
its best to improve the scales of
salaries to teachers in coileges and
runiversities and the ameuities availe-
ble to the students. All tne consti-
Auentg of the higher education system
have improved as a result of the
University Grants Commission’s work.

Now I will turn to some of the pro-
blem which still remain unsolved. At
present we have 95 Universities in-
cluding the institutions deemed to be
Universities and between them they
have 32,62,000 students. The number
«of students ig increasing at the rate of
about 13 per cent, ie. 2.5 lakhs every
year and in the next five years it has
been estimated by the Education Min-
1stry that the number of additional
entrants to the Universities will be 16
lakhs. I shall not be surprised if the
number turng out to be greater.

With such a terrific increase in the
number of entrants into the university
system. I believe that we are not fol-
lowing a dynamic policy in establish-
ing new universities,. The University
Grants Commission is rather conserva-
tive in according its concurrence for
new proposals tp start Universities. On
the 23rd July, 1973 the hon. Minister
said that there were 12 proposals for
consideration by the University Grants
Commisgion and so far we have not
hearg of any new universities having
been established during these six
months.

I think if you take the number of
students and their increasing numbers,
you will find that some of the Univer-
sities will soon be so big as not to be
able to manage their affairs. Take the
case of the Calcutta University. It is
“in a very deplorable condition. The
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number of students in the University
is 2,46,000. It is such a huge and
sprawling university that no Vice-
Chanecellor, however able he might be,
can possibly regulate or control its
affairs satisfactorily. The result is
that in the Caicutta University often
there are morchas, processions and
vandalism of all kinds by the students.
Same is the case with regard to
Madras, Kerala and Bombay univer~
sities. The Xothari Commission had
said that the establishment of new
Universities was inevitable and that
the metropolitan cities like Bombay,
Calcutta, Delhi and Madras. should
have two Universities each by the end
of the 4th Plan., As regards the new
proposgals also I suggest that the Uni-
versity Grants Commission adopt a
forward-looking attitude. The Gajendra-
gadkar Committee has also said.

“Generally speaking, the number
of colleges affect qualitatively the
character of a University and its or-
ganisation. Where, for example, a
university has a very large number,
say over 100 affiliated colieges, it is
obvious that there can be no effec-
tive participation ang involvement of
the colleges in policy making and the
governance of the university.”

It says further:
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“The university then ceases to be
a complex with an essential unity of
purpose and coherence. It would be
no more than a chaotic aggregate.”

I suggest that if you want the Univer-
sity to be a community of teachers and
students, then you must put a limit on
its size. There is some optimum size
beyond which it becomes merely con-
glomeration and ceases to be a com-
munity. I hope the Education Minister
and the University Grants Commission
will apply their ming to these pro-
blems seriously.

The next serious problem
field of higher education is the pro-
blem of examinations. We are still
following the conventional, old-fashion.
ed method of holding an annual ex-
ternal examinatitn, the burden ol

in the
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which on the young minds is so great
and also the anxiety caused by it that
some students are tempted to resort to
all sorts of unfair means. Every year
{his resort to fraudulent means and
copying takes place on such a large
scale that the students have come to
regard it as a matter of right. T.he
whole system is collapsing under its
own weight. It is time, therefore, that
we do something to reform the system
of examinations. The University
Grants Commission has itself said ;

“We are convinced that if we are
1o suggest any single reform in Uni-
versity education, it should be that
of examination.”

So, this barden of the University
examination should be reduced. In any
such reform, 1 believe the main in-
gredients would be (1) the adoption of
the semester system, a system under
which the students will be compelled
to apply his mingd to the study during
the term.

17.00 hrs.

The teachers are also compelled to
cover the whole portion during semes-
ter. Then, secondly we should adopt
the system of assessment of term work
and periodical examinations and con-
siderably reduce the importance of
external annual examinations. Today
what happens is this. Supvpose oneé
student gets 59 marks and the other
gets 60 marks. The first gets second
class and the second gets a first. This
is a pretentious thing; it is not possible
to assess answer pabers so accurately.
What I should therefor suggest is that
there should be a grading system as is
followed -in America. Then I suggest
that there should be a limit to the
amount of examination work which is
undertaken by a teacher. I have
known many instances where exa-
miners managed to get examinership
in various universities and did their
work in a very negligent and slipshod
manner.
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The UGC has just issued a report on
examination reform and I hope that.
action will be taken in pursuance of it.

1 will now deal with other difficulties
in the organisation of higher educa-
tion. As soon as a young lad passes
his MA or MSc in 2nd class he can be
appointed as a lecturer and he begins-
his ful] load of work from the very
first day.

SHRI VAYALAR RAVI (Chirayin--
kil): Provided he gives money. He
has to provide money to secure em-
ployment.

SHRI Y. S. MAHAJAN: Maybe, in
some parts of the country. I say, this
is a wrong method. If you have to
become a teacher in secondary school
you have to take the B.Ed. Degree but
for teaching in a college, nothing is
required. Some orientation courses
are necessary for training junior lec-
turers in methods of pedagogy. They
should alsp be taught educational
psychology, and methods of evaluating
the work of the students. The Kothari
Commission has even suggested that
senior teachers supervise the work of
the junior lecturers and help them in
preparing their lessons.

Regarding affiliated collegzes the
Report says that in 1970-71, there were
3896 colleges, accounting for 87.3 per
cent of the total students in the uni-
versities and colleges. There were
1.16 lakhs teachers in the affiliated
colleges as against 22,842 in the uni-
versities. That is to say the affiliated
colleges account for 85 per cent of the
teachers in higher education. The
total expenditure on the affiliated col-
leges is only Rs. 9 crores. The main-
tenance grants to Central universities
and colleges in Delhi come to Rs. 11
or Rs. 12 crores and then there are
development grants in addition. This.
means, institutions looking after 87 per
cent of the students get barely Rs. 9
crores whereas four or five Central
universities among them got more tharr
Rs. 12 or Rs. 13 crores. I think that
is a very unequai distribution of our
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resources. I would like to make a
suggestion in this regard. At present,
UGC gives maintenance grants to Cen-
tral Universities out of its allocation.
1 suggest that maintenance grants be
given to these varsities by Education
Ministry directly out of its own re-
sources and that the UGC should con-
fine itself to development grants only
10 all the unijversities and affiliated
colleges.

This will enable it to make a much
better allocation of resources between
the universities and colleges. The
standard of education in India depends
essentially on the standards in the
affiliated colleges. I hope much greater
attention will be paid to them in
future.

17.06 hrs,
[SHRI S. A. KaADER in the Chair].

SHRI P. G. MAVALANKAR: Mr.
Chairman, Sir, you will please recall
that I have been pressing this hon.
House, particularly, the Government,
to have an early debate, and at least
we ghould have one debate every
year, on this important subject, name.
ly, the functioning of the University
Grants Commission.

It was“sad that during the last
session we had no time to discuss that.
But ‘better late than never’. I am
glad that this time we have got four
hours for discussion of these two
reports. But, in the bargain, we have
been put to some disadvantage. In-
stead of analysing only one report we
have to analyse two reports and, per-
haps, at the same time. I shall do
my best within the limited time
allowed to me.

May I say that I have gone through
these two reports for the years 1970-
71 and 1971-72 with considerable in-
terest and care. I must say that
these two reports are good in parts
and encouraging in some respects and
reassuring in general terms that
money that is voted by this House
and allotted to the U.G.C. is, on the
whole, well-spent. This is a useful
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and helpful account, because the re-
port contains factual information, in-
teresting charts and graphs and ap-
pendices and many revealing points
about the state of affairs of the higher
education in our country. I wish,
however, the reports were a little
more imaginatively produced, espe-
cially in terms of style and writing.
If you compare the two reports and
take them together you will find hard.
ly any difference between the two
even in paragraphing, heading, com-
position, facts etc. It is a routine
thing. I do not want to go into de-
tails of it. I can only say that our
educational fields have become stereo-
typed. Year in and year out the same
sort of reports are produced.

I must however congratulate the
Universities Grants Commission for
making it possible for them to give
amenities in higher education. Dur-
ing the past five years, I find that the
overall progress made by them in the
educational field is good. I should
congratulate both the U.G.C. and the
Minister of Education as also the
Government. But, I wish to submit
that these reports are missing in
several respects because they seem to
omit several valuable aspects con-
nected with our universities and
colleges.

Before I come to some of these
omissions, may I say a word or two
about the autonomous functioning of
the U.G.C. As is well known, Par-
liament has, by an Act, created this
institution and this institution is
functioning well; in so far as the
spirit of autonomy—atmosphere of
autonomy—and the functioning of the
institution is concerned, I have a feel.
ing that although the U.G.C. by and
large has a fairly good scope for
functioning, the Commission, because
of the general overall conditions in
the country, is becoming a stereo-
typed body. This body, the U.G.C.,
is set up by a Parliamentary statute.
Its autonomy is not being fully utilised
by the U.G.C.
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[Shri P. G. Mavalankar]

I want to suggest that like the
U. G. Committee in Britain here too
the University Grants Commission
must function as independently as
possible of Government agencies and
even of Government advices. The
state of affairs in the fleld of higher
education in our country is not quite
satisfactory. Of course, the number
of colleges and universities is increas-
ing every year. I believe in the previous
Report, the U.G.C. mentioned that a
new University in Cochin was being
established. The following year’s re-
port says that they propose to estab-
lish a university at Pondicherry.
More universities are going to come
up; more colleges are also going to
come up. The score is a bit on the
higher side. In the report for the
year 1970-71, on page 11, you will see
that the number of colleges function-
ing in this country is about 3,604 and
307 new colleges were estab-
lished during the year. This, I am
afraid, is a bit high score, almost a
college a day! Have we got really
enough in terms of teachers, enough
in terms of facilities, and enough in
in terms of general academic require-
ments that we can afford to have this
mushroom growth of colleges in our
country? All the same, I shall not
deal with those points now. In fact,
one can talk a great deal on this sub-
ject of university education, and the
U.G.C’s report covers so many as-
pects of this higher education, but I
know you will not give me more
time, and, therefore, I shall restrict
myself to only some of the point in
these reports,

I would suggest that all is not well
with our institutions and individuals,
students and teachers, in our colleges
and universities. I would submit that
this climate which is far from healthy
is not reflected in the reports of the
commission. When one looks at these
reports, one hardly finds anything by
way of this fact, namely student rest,
another fact, namely teachers’ dis-
content. a third fact namely non-
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teaching staff in great difficulty, the
fourth fact that not much valuable
education is being given or offered to
the students. These are not found
in these reports.

I should have thought that student
unrest or student power or influence
is something which we should value,
provided, of course, student unrest
and student power are channelised
into constructive waters, and that this
would have found a place in these
reports. I do abhor violence and des-
truction. But the point is whether
our colleges and universities are able
to use or utilise this vast reservoir of
student power which is created out
of legitimate, and sometimes not so
legitimate, student unrest. The re-
port hardly makes any mention of
our campus unrest. University poli-
tics, and self-defeating agitations are
also not reflected on the pages of
these reports.

Now, I come to another aspect. I
want the UGC to take initiative in
the following matters. Firstly, I
would like the commission to do
something by way of strengthening
student participation, especially be-
cause I feel that youth can play a
great part in higher education. It
is from that point of view that I was
rather struck by one sentence in the
second report, that is, of 1971-72,
which occurs at page 29 of the report
where the commission have very cor-
rectly said that:

“A university or a college is not
a barren ante-room to life. It is a
part of life and the student’s stay
there should be a happy and stimu-
lating experience.”.

But unfortunately these are only words
which are to be seen and read in the
report and never to be seen actually
being implemented. One never sees
the students happy and the students
and teachers feeling stimulated by
what they do and what they hear
and what they listen to in the various
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college and university campuses.
So, I hope the UGC will do something
more. Particularly, I hope that the
UGC will see to it that the moneys
which go to the various colleges
and universities are spent in such
a way that our whole programme
is directed towards the youth and

a dialogue is established between
the teacher and the taught. As
recently as this month, what we

see today in the case of the Institute
of Technology at Pilani in Rajasthan
is nothing else but this that there is
a total lack of dialogue between the
university authorities or the institu-
tion authorities or the teachers on the
one side and the students on the
other. The students are wanting to
be cared for; they want affection; they
want to have understanding and they
want to be treated as adult citizens
with full consideration and courtesy.
But all this is not happening, be-
cause most of the time we find that
students are lectured at but they
are never taken into confidence, and
the teachers and lecturers do not talk
with them. What is wanled is that
they should talk with them and not
‘talk at them or talk to them merely.
The days of preaching and giving
advice freely are gone. So although
I am glad that the UGC is spending
mere money proportionately. I hope
‘and trust that not only the UGC but
even the hon. Minister will agree with
me that what needs to be done more
is spending more on student pro-
grammes, particularly, for example,
in implementation of the Gajendra-
gadkar Committee Report on student
participation in various academic ac-
tivities. Let students play their part
in this sphere; then I am sure it will
really be a place of happiness and
stimulation for them.

Secondly, I want to suggest that the
UGC should do something with a view
to improving the quality of teachers,
the salaries and facilities given to
them. What is more important, the
teachers in universities and colleges
should have the freedom to think,
express and experiment always and
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critically! If this is not done, the
universities and colleges may have
very little purpose to fulfil. There-
fore, I feel the UGC ought to go a
long way in these matters of streng-
thening the teachers. The book allow-
wance programmes of various college
teachers and university professors
should also be stepped up.

In the earlier Report of 1970-71.
there is a very interesting quotation
on page 17 from the Report of the
University Education Commission of
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1949. It reads:
“....the success of the educa
tional process depends so much

on the character and ability of the
teachers, that in any plan of uni-
versity reform, the main concern
must be for securing an adequate
staff with qualifications necessary
for the discharge of its many-sided
duties.”

The UGC themselves have quoted
the Radhakrishnan Commission of
1949 by describing teachers as “the
corner-stone of the arch of education”.
But I am sorry to say that this
‘corner-stone of the arch of educa-
tion’ is, by and large, neglected.
Teachers are poorly paid and less
respected than their counterparts in
other parts of the world. Important
as the recruitmeat of teachers is,
equally important is the retention of
good teachers. In our country, al-
though in some places, good teachers
have gone into colleges and univer-
sities, we have not been able to
retain them partly because of poor
salaries, but mainly because of lack
of facilities for them in regard to
freedom of experimentation. That is
one of the major reasons why man
like Khurana and Narlikar had to go
abroad. There is a brain drain from
this country of people who go outside
and become excellent there. They do
not become excellent over night. The
quality is good. But unfortunately,
the soil have does not give them the
necessary climate for freedom =and
experimentation.
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In the First Report, of 1970-71, on
page 21 there is a mention of na-
tional lecturerships. I am glad to
find that 27 scientists and scholars
were invited by UGC to go round
various universities and leciure. But
I do not like the idea of these lec-
turers being selected only on the
basis of nominations received from
the universities. Why not the UGC
themselves also select some of them?
I am not saying that the universities
tnould not nominate them. By all
means let them. But over and above
that, the UGC themselves should nomi-
nate or select a few people with gen-
uine and competent research to their
credit. There may be individuals who
may occasionally be persona non
grata with their own universities; ®
very great scholar because of his
eccentricites may be persona non grata
in his own university and his name
may not be selected by his own uni-
versity for being sent to the UGC
office for selection.

PROF. S. NURUL HASAN: It is
both ways. Any university may
recommend the name of any one on
its own staff. Apart from that, any
university may say that they would
like to have such and such teacher of
any other university. Such people
can also be nominated. Out of these
nominations both ways, the UGC
finally makes selections.

SHRI P. G. MAVALANKAR: I am
glad to have this further clarification.
But I wanted an additional channel
to be opened at the UGC level itseli,
at the all-India level because they
have a better view, an all-India
perspective. Inevitably, a university
will select from it own restricted
angle whereas the UGC will be able
to do it from a larger angle. Anyway,
this was only in furtherance of mv
main point that the corner-stone of
the universities which is the univer-
=ity teacher and college professor
should be strengthened; otherwise,
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the arch may collapse one after
another. One of the major reasons
for student unrest in this country, or
for that matter in any country of
the world, is that teachers are not
well-paid, they are nst quite well-
qualified, they are not competent.

Then I would suggest, briefly and
quickly, that the UGC should also do
something by way of promoting
standards of excelisnce. I remember
Dr. Kothari and also Dr. C. D. Desh-
mukh, two of the esteemed former
Chairman of this Commission, re-
peatedly making this point about
standards of excellence being raised,
about peaks of excellence being
attained. But one hardly finds peaks
of excellence; one only finds deterio-
ration all over the place. Therefore.
the University Grants Commissior
should spend proportionately mor2
money on producing these peaks of
excellence.

I also want the University Grants
Commission to do something with
regard to the wupgrading of non-
teaching staff in the various colleges
and universities. The UGC should
also start Research Cells. This should
be done because the University
Grants Commission is a good and
right agency to do it, because it is
independent of Government and
because of the large amount of auto-
nomy it enjoys.

Now, I do not want to take more
time as I am afraid I am overstop-
ing the limit. You Mr. Chairman,
Sir, will kindly give me a few more
minutes. The point is that it is no
use spending mouey, in a country
like ours where the resour